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| 25.08.2009 * - Written statement is undertakei (o

26 9O b¢ filed in course of the day. Mrs. 1.

/\/' ! (%b\ A) JA > ( Dutts, learned counsel appearing for the

/z W mnJonr, ' | ' Applicauf, sceks somce time to file
(/?77 | , rejoder. '
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Call this matter on 06.10.2009

awaiting rcjoinder from the Applicant.

> e
e e (MUK ChGturved) (M. R.Mohauty)
_ bfr (209 I Mem ’?“fA) Vice-Chairman

N ’\?—Qj}/a\'m&m- ls:z%()'

K / pb/
-
> |
06.10.2009 In this case,written statement has
k : J already been filed by the Respondents.
g*-««\o? oSy 2 CSTV‘CM Subject to leg'al pleas q.uestlon- of
onden bo Tl 'QP’P’L o«,\»j' limitation, to be examined at the tlme" of final
SN R—‘«?W YN hearing, this case is admitted.
T eddre PV . 4, . Send copies of this order to the

Applicant and the Rgspondents in the

“address given in the O.A.

% Gor_on Sl

>
(M.R.Mdhanty)
Vice-Chairman
/im/
' /g' Z .
@/@}ﬂ"/"} 0% 07 06.11.2009 Reply has been filed. Thus, pleadings

Muf | é / /0 / o 9 , are complete.

52 / qto j) / Jee . , o /‘Rc‘ir_nif subject to question of limitation
Vé,e—/ M .,La L o as ordered on 31.03.2009.

A e Mf W/ : List for hearing on 03.12.2009.
7%4’2/' !q}a—j/!WQMﬂ . RN L UB/ - g‘l\}
7L. I .~ =« {Madan Kurhar Chaturvedi)  (Mukesh Kumar Gupta)
< ' Member (A) Member {J)

Jig o
! DN~ 11 791 f0 198 fob/
# |7 2k 1h-lo-©2

413 bled -
Zrog

[

S.lle3 ny
S e Ao e
W ixtia

W< " dhe Ccase 150
’ 9///5) k\’r NWM‘?" /)%L,ﬂﬁ



e ‘Cldne o \ze,a/(zj,_

vy he O\h»v\'\ég*

- 1 /bt;/‘. i

 O.A. No. 5 of 2009 .

03.12.2009 . Mis. U. Dutta, leamed counset for

Apphcani stotes that Mi. M. (‘hando leamed

| counsei for Applicant who% [argue the

matter prays~for mms
Mto attend Court today.

List on 11.01.2010. o

~ .

- {(Madan KM( Chatuivedi) (Mukesh Kémar Gupio)

| ‘ Member (A) Member {J)
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11.01.2010 - On the request of Pames., adjourned

i0 10.02.2610.

{Madan Kumpar haturvedl) {MuKkesh Kumar (Junta)
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05.04.2010 . It is stated that- MrM.Chanda, leamed
counsel for the Applicant is unable to.attend the
Court for his personal difficulty. List the matter on

Me Cose & rpa @ 28.4.2010, |

L’b.)" l’\m;\,\_a“ ‘ B 4 _ . 9 n
| . (Madon%hmurvedi) (Mukesh Kr. Gupta)

= . . Member {A) Member (J)

28.04.2010 Heard Mr M.Chanda, learned counsel
for the applicant and Mr KDas, leamed
counsel for the respondénfs. Reserved for

‘ e : | ~ orders.
N :
. . [Madan KAaturvedI) : (Mukes Kr‘.o Gupta)
_ Member (A} Member (J)
/pg/
04.5.2010 | Judgment ‘pronounced in open Court.

Kept in separate sheets. Application is
dismissed. No costs.
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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

------------

O.A. No. 59 of 2009.

DATE OF DECISION: 04 -05-2010.

 Shri Surendra Nath Sahai

.......................................... ettt errieeaie e e e eeeneeneen s Applicant /s

Mr M. Chanda » ‘ S

................................................... vireeereeeenn..Advocates for the

Applicant/s
-Versus —
- Union of India & Ors.

et eaeeaeeetretierieeteeeesentenenebetitetetaanetererititetatetieans Respondent/s’

Mr K. Das, AddL.C.G.S.C .

.......... crrteeeeeeieeeeeiisssrrreereeeseaeeesesnsnesnrennennenneneoAdVOcate for the
Respondent/s

CORAM

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER {J).
THE HON’BLE MR MADAN KUMAR CHATURVEDLMEMBER(A)

-

1. Whether reporters of local newspapers may be allowed fsee

- the judgment ? yo
2.  Whether to be referred to the Reporter or not ? | és/No

3. Whether their Lordships wish to see the fair copy of /the
judgment ?- L Y#s/No

Membei_(J)/Me Wer(A) -

S



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A. Nos. 59 of 2009

DATE OF DECISION : THIS IS THE 4th DAY OF MAY, 2010.

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J)
THE HON’'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

Sri Surendra Nath Sahai

Assistant Engineer (Electrical)

Gauhati Central Electrical SubDivision

Bamunimaidan v

Guwahati — 27, Dist- Kamrup, Assam. ... Applicant.

By Advocate’ Mr. M. Chanda

o

-Versus-

The Union of India

Represented by the Secretary

To the Govt. of India

Ministry of Urban Development, Nirman Bhavan
New Delhi, Pin- 110011.

Director General of Works
Central Public Works Department
118-A, Nirman Bhawan

New Delhi - 110011.

The Superintending Engineer (Elect)
Patna Central Elect. Circle
C.P.W.D,, Patna Circle

Patna, Bihar- 800001.

The Executive Engineer (Elect)
Patna Central Elect. Circle
CPWD., Patna Circle

Patna, Bihar- 800001.

The Assistant Engineer (Elect)
Mokamaghat Central Elect. Sub-Division
Central Public Works Department
Mokamaghat, Patna — 800001.

The Superintendent Engineer (Co-ordination)
C.P.W.IN,, Nizam Palace
234/4, A.J.C. Bose Road
17% Floor, M.S.O. Building, Kolkata — 700020.
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7.  The Superintending Engineer (Elect)
C.PW.ID. Guwahati
Central Electrical Circle
Bamunimaidan, Gawahati — 781021. ... Respondents

By Advocate Mr K. Das, Addl.C.G.S.C

ORDER

MR MADAN KUMAR CHATURVEDI (A)

By this O.A applicant makes a request to quash the
transfer order and set aside the order declaring the period from

27.9.2001 to 9.7.2004 as dies non.

2. The applicant was posted in Mokamaghat as Junior

Engineer (E). He was then transferred to Imphal under Silchar

Division vide order dated 12.7.2001. He was relieved from the Mokama

Electrical Sub Division on 24.9.2001 and subsequently from Pat{la
Electrical Division on 29.4.2001 with direction to report E.E.(E), SCED,
Silchar for further posting. Applicant did not join his new place of

posting at Silchar.

3. "Consequent upon bifurcation of Eastern Region (B-D and
North Eastern Region (B-II) DGW SE (Co-ord) vide order dated
28.9.2001 &e@ed that all transfer/posting orders of Junior Engineers
from Eastern Region (Region B-D to North Eastern Region (B-ID) and
vice versa already issued by this office but not implemented so far shall

be kept in abeyance with immediate effect till further orders.

4. The applicant did not join in his new place of posting. He

made a representation after a lapse of 8 months to the Superintending

y o
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Engineer (Co-ord) ER on 25.5.02 for cancellation of his transfer order .

dated 12.7.2001. Applicant made five to six representations between
May 2002 to June 2004 to S.E (Co-ord) without joining at the new place

of posting. His representations were send directly to S.E.(Co-Ord) and

~ were not routed through the concerned office. Finally S.E (Co-Ord) sent

the applieant’s case to Chief Engineer, ER for a suitable decision as
Chairman of the hard case Commit%tee. Chief Engineer (ER) decided
that transfer order of SE (Co-ord) dated 12.7.01 be implemented. Since
another JE has joined at Imphal in the meantime, SE (Co-ord) was
further ordered to revise his posting within North Eastern Region.
Accordingly SE (Co-Ord) revised his posting order on 31.5.2004 and

posted the applicant at Guwahati.

5. The applicant then approached EE(E) Patna for his relieve.

But his request was rejected on the ground that he was already

- relieved by their office on 27.9.2001. Finally applicant joined at GCED

II at Guwahati on 12.7.2004. Thereafter he made representation for
claiming payment of salary from 27 9.2001 to 9.7.2004 on the ground
that he actually performed duty under ‘PCED on verbal instruction of
EE and continued to work beyond the date of relieve. The case was then

referred to SE(E) Patna for investigation and report. As per the report

of SE(B), applicant did not perform any work after being relieved fi gﬁm ,

Mokama on 24.9.2001. As such salary for that period was not paid. He
was asked to submit leave application for the period of absence for the

sake of regularization but no such application was filed. Hence period



of absence from 27.9.2001 to 9.7.2004 was treated as dies non for all

purposes.

6. Mr M.Chanda, learned counsel for the applicant submitted |

that the transfer and posting order dated 12.7.2001 was made during
the middle of academic session of his children. Embargo was put on the
transfer consequent upon creation of North Eastern Region as a

separate Co-ordinate region vide office memorandum dated 18.9.2001.

7. It was stated that although the transfer order was issued

on 12.7.2001 directing the applicant to report at Imphal Sub Division
office of the CPWD, however, no relieve order was issued. Meanwhile
O.M. dated 18.9.2001 interdicted such transfer. With the issuance of
direction for transfer it was declaréd that all transfers ‘from Eastern
Region and vice versa would fall in the category of inter regional
transfer. Conditions were stipulated for allotment of transfer of the
existing clause in B-I and B-Il region. Applicant was directed vide office

order dated 24.9.2001 to hand over the charge to Shri P.K.Pal, JE

immediately if the same was not handed over already. According to

learned counsel after issuance of | OM. dated 18.9.2001, AE

Mokamaghat has no jurisdiction to issue release order.

8. Mr KDas, learned Addl.C.G.S.C appearing for the
res;;ondents, submitted that applicant disobeyed the transfer order by
not reporting at his new place of posting. Adverting to the bifurcation of
Eastern Region and order passed consequent upon thereto learned

counsel stated that only those orders which were not implemented upto

<4



28.9.2001 were required to be kept in abeyance. The applicant was
relieved on 24.9.2001 from the Sub Division and on 27.9.2001 by
Division as such order dated 28.9.2001 is not applicable in the context
of the present case. Instead of joining his new place of posting applicant

made representation after a lapse of 8 months on 25.5.2002 for

cancellation of his transfer order. Applicant did not do any work beyond .

the date he was relieved from the Mokamaghat on 24.9.2001 as such

there is no question of payment of salary from 1.10.2001 to 9.7.2004.

9. Applicant defied the orders by not joining the new place of

posting. This made him liable for strict disciplinary action and even

called for service break. However, taking a lenient view in the matter it
was ordered that the period of absence from duty may be re};ularizéd as
per rules. Ex consequenti applicant was asked to .submit application for
the period of absence which he failed to comply. Hence the period of
absence from 27.9.2001 to 9.7.2004 was rightly treated as dies non for

all purposes.

10. We have heard the rival submissions in the light of
materials placed before us and precedent relied upon. The relevant
portion of office order dated 28.9.2001 bearing

F.No.21(7/SE(C)/ER/CPWD/GEN/KOLKATA/2001/714 dated 28.9.2001
reads as under :

“Consequent to the bifurcation of Eastern Region
(Region ‘B) in to Eastern Region (Region B-D) and
North Eastern Region (Region B-II) vide DGW,
CPWD, New Delhi’s O.M. No.14/2/91-ECTV(C) dated
18.9.2001 and instructions contained therein that all
transfers from Eastern Region (Region B.D to North
FEastern Region (Region B.TT) and vice versa will fall

£



in the category of Inter Regional Transfers. It is
hereby ordered that all transfer/posting orders of
Group ‘C’ and Group D’ staff including the Junior
Engineers from Eastern Region (Region B.I) to North
Eastern Region (Region B.II) and vice versa already
issued by this office but not implemented so far, shall

be kept in abeyance with immediate effect till further
orders.”
10. It is made clear in the aforesaid order that transfer orders
already issued but not implemented so far shall be kept in abeyance
with immediate effect till further orders. As such effect is to be giveﬁ
- from the date of order which was issued on 28.9.2001. Tt cannot be :

made effective with retrospective effect. Now the question arises when

the transfer order in the present case was implemented.

11. Indisputably applicant was relieved from the Mokamaghat
Electrical Sub Division bf AEE(E) oﬁ 24.9.2001. Subsequently from
Patna Division on 27.0.2001 with the direction to report to EE(E)
Silchar for further posting. Having already bgen relieved on 24.9.2001
from Sub Division and on 27.9.2001 by Division, the order dated -

28.9.2001 is not applicable in the context of the applicant.

12. Hon’ble Supreme Court in the case of S.C.Saxena vs. Union
of India & Ors., (2006) 9 SCC 586 hés held that a Government servant
cannot disobey a transfer order by not reporting at the place of posting
~ and then to go to a Court to ventilate his grievances. It is his duty to
first report for work where he is transferred and thereafter make a
representation as regards his personal problems. Tendency of not

reporting at the place of posting and indulging in litigation needs to be

curbed. o : \y



13. Taking into consideration the entire conspectus of the case
- we find that there is no infirmity m the order of transfer. As the
applicant did not submit leave application for the period of his absence
- as such period of absence is to be treated as dies non for all practical

purposes. We uphold the impugned order in this regard.

In the result; 0O.A stands dismissed. No costs.

(MADAN KUMN CHATURVEDD (MUKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

Ipg!
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Central Admintstrative Trfbunal

30 MAR 2003

O.A. No. 5 Ci /2009

——-—-

LiST OF DATE

Applicant while serving as Junior Engineer (Electrical) in Mokamma

e s b rriam

Central Electmical Sub Division, under Patnma Central Electrical
Division, he was served a transfer order from Mokamma to Imphal
. dn TMiericion ) A s re 1Y

@
iLL’ ALY LTINS Y. \n;u.u..n A S By}

Applicant submitted a representation praying for cancellation of the

PR e P
SR X 1

Wor auc lom \.}.u_u.. o il'iC ala

u\_'u'\-}_CLL i1 5C58ion u{ }_U_a Ch.il\.k\.).t
{Annexure- 2)

Applicant was asked to hand over charges to S5riP.K. P
{

Sri T.K Das, LE (E), bul there was no ordet lo }u{iz\l over the
- construction charges. (Annexure-4)

Director General (Works), CPWD, New Deihi bifurcated erstwhile

Eastern Regivn as (Bl Eastern Region) wmprising Sikkim, West

Bengal, Bihar, Tharkhand, Orissa and Part of Madhya Pradesh
1(‘!\?.'[!-:— aela) "l R_TT PlAwtls E‘-aq" R~ A xTern :

A . 1
WBMLLL] l{}.!.\!. Lo = J.‘U.l. l.l.l A ST ) R i L\Lal.\)l.l. \.\J.L!_l._t.. LI! 15 LU L% "'l—iﬂh

Megnaiava Nagalanci Mani pur T‘ipula, Mizoram and Arunachal

P....1....1 { J_ 1.........“r’...1ﬁ 1., ‘1
Pradesh. In the said memorandduin 51\» P ariv o/ cuiub are anotte

to two regions on “as is where is basis”. (Annexure- 3)
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Executive Engineer (E) Patna, CPWD, further passed a
conscquential order pcli Y w.ef 240901 and
directed to report to the CPWD, Silchar Electrical Division.

( A“ﬂ ") L% 1D {\\

\J.A-I. LNl /f

S.E (Coordination), i(ou\ata, pursuant to the bifurcation of the
E ) = JDNS S m.—.. e | ‘3; -.!fd 292 NO N1 clalinae tl.. al -.ﬂ

- 3 . u
S A REBion  i55 uli GGl &G.UTAL, Suiuiig {ha
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eastern region may submit their willingness for approval of inter

o ical | ol Toer 1l e cfoand asitlvonils (A vivcociine, QY
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01.10.2001  Executive Engineer (E), CPWD, Patna sanction
TTA amounting lo Rs. 30,100/- in favour of the applicar

aoh AN r
1.

= 0t
n 'Pu.\.tu. u. i3 ‘lllC\l “\‘I.JL\.O\.J}.IJLIL\).LI. jviy \.tu.u.\..n.}xcuufl (933 lll\_ ALNEIT

nocanand atioven { o 2% s

12.02.2002-

order 12.07.01 on the ground of middie academic session of his
children and scrious ailment of his wile. (Anncxurce- 9 scrics)
25.05.2002- Applicant submitted another representation praying for

oty sve (e copred . Q cnpl
mcdification of his transfer order. ancxurc- 9 scrics

June, 2002- One Mr. Talukdar, J.E, a new recruitee in fact joined at Imphal under
Silchar Divisional office, bul in spite of such posling the authorily
did not take any steps for modification or cancellation of the transfer
urder of the applicant.

20.06.2002- Appiicant submitted representation for cancellation of transfer order
dated 12.07.01 and {o releasc his salary as becausc he was working al
that time at Mokamma under Patna .Ci’W’D Division.

(Annexure- 9 series)

02-37.2002" :v'. DHCCL‘\}I‘ (A 1) L\O}l\&ll&t MSL\CLI. L\}.l a p iy "'.LS\. IC"‘}. Uil ﬂ‘d:
claim of posting under Eastern Region, B-1 made by the apph‘cant
a4 q 31@ r

and also for release of his salary since Oclober, 2001, (Annexurce- 10)

23.07.2002- Asstt. Engineer, CPWD, Mokamaghat intimated E.E, CPWD, Patna
that Shri P.X. Paul went on leave w.ef 14.09.01 t6 23.02.01 s0 nwo

handmg over/taking over was done with the applicant.
{Annexure- 20)

17.09.2002- E.E (E), CPWD, Patna in his letter addressed to S.E stated that there .
o ; with Sri Sihay, so the claiin of the applicant is nol Lruc.
" (Annexure- 19)
12.05.2003, 15.03.2004- Apph‘cant submitted representations for cancellation of
“the Lransfer order 12.07.0L A fAnncxurc- 9 (Scrics)]

I as been transtened and posted from CED—Pama to
Cuw '.ﬂmli CED.IL , {Anncxurc- 11)

.09.2004- Chief Engineer (E), EZ, Kolkata in his Ietter desired to take up the
£ 'L /

miatter of payment of arrear salary of the —p Licant.  {(Anmexure- 12)

09.07.2004- Applicant joined at Guwahati.
0.0

\ . . '
27.07.2004- Applicant submitted representation to the Chief Engineer for
‘ payment of arrcar salary for the pericd from 01.10.01 (0 30.06.04.
11.10.2004- S.E (E), Guwahati sought some clarification regarding payment of
©arrcar salary o the applicant from S.E (E), CP.W.D, Palna and also

requested to direct the Executive J:.n,crmeer (h), Fatna to disburse the

ninsndiomaind 2l thhm Aaslicct 12)

Stuaty lb the @ Gppaalaits o n}.u_ Cafsilst. ) "Af'l.ﬁhnul"_- R
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Executive Engineer (E) P&A, Guwahal forwarded letter dated
11.10.04 (o the applicant. : (Anncxurc- 14)

Executive Engineer (E), CP.W.D, Patna in his letter to S.E (E),
uh‘.‘v‘v’& hali inlin imalca {}ju{ &pfhcaﬂ{ was fCuC'\'C\.}. fl‘uu- Yalha D.L‘v’iuif/:.l

w.e.f. 24,09.2001, therefore question of payment of salary does not
arise. {Anmexure- 15)

Appucant subrmtted another representahon ciaumng arrear salarv
w.ef 0110, 2001 5 30.06.20 . (ATIT!CAUIE‘“ _1.6\ -

Executive Engineer (E), CPWD, Patna forwarded letter dated
17.09.02, 11.09.02, 23.07.02, 20.96.02, 06.07.02, 05.06.02, 05.06.02 and

VS e iy y VIS Ve aWidmy WA/ Uk S2L30L

20.07.02 to the S.E. CPWD, Patna. It is further stated that handing/

'u-i}.\ii‘g over noles Of ﬁpplu.u:.l‘x }.'ui?:- nol L\_C.ﬁ fC\:'Ci.V "&2. A\.\_vf\ir_ﬂg}.",

AE (E), Molxamghat is. directed to submit the handing/taking over

no s \3.{ I ﬂ.Pp}iCtuls (Ai‘dlcxmc— .1.8\

S5.E, CPFWD, Patna forwarded letter dated 27.07.06 of E. E, Patna
i.f ol c o {}.’ic \,J.‘b.\_f EL?.SH‘C{J' P CPT‘IAVTD/ KUL\&!.& PR 1 { 111\_1. slal \.—-Ir. {hal
claim of the applicant is not acceptable. (Annexure- 17)

Dy. Director of Adnﬁnistration in his letter addressed to Chief
Engincer, Kolkala intimated that clainy of the applicant is falsc and
fabricated and the question of payment of salary does not arise.

/ A Annexure- hl\
Dy. Director (Admmn) for C. E EZ equestea the S.E, CPWD,
Guwahati that question of Fa yment of salary to the applicant for the
period w.ef. 27.09.01 to 09.07 0 d oes not arise but his period of
abscnce [ frooy duly e, may be regularized as per rules

(Annexure- 22)

S.E (E), CPWD, Guwahati in iiis letter to E.E. requested to reg:uianze
u: Péﬁuu i:f dbotﬁic ﬁ' OIft &ut} \u uti: a7 tlputch it. \AIIHE)\.‘EJ.L e-2

E.E, CPWD, Guwahati vide his impugned letter dated 06.11.06 stated
that question of payment of salary w.c.f 27.09.01 to 09.07.04 docs not

arise. However, liberty was given to him to apply for leave of

absence to regularize period of absence and further action would be
taken on receipt of his leave application. (Annexure- 24)

Applicant submitted representation to Chief Engineer, Kolkata
Snﬂi;.in' {‘hﬁ.l l}.“. 1 CSPO.HU.\.:J.(S are nol on lL{}.Cd. fc huu_\i. s’q_ﬁ:y’ ira 'L:u‘:\'_'f O

' ‘DOStlIlg without W]lhngness of the emmovees in view of bifurcation

Pu.ui,v dt&lcuth UTi 18 09 2001 d.l’iu dLod OFCGJ&LC!LV bt.uf(:‘u ut ht huo

renclered work C{U_'i'an his StaV at Patna as per order of the authontv

as such, he is eatitled o payment of salary bul lo no resulll
(Annexutre- 25)

E.E (E), CPWD, Guwanan forwarded representation of the applicant.
{A.

\ALDICRUre- 26)



12.03.2007- E.E (E), CPWD, Guwahati requested the a phant to GuivatidtiBsneh
: ') P ]
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~application for the period w.ef 27.09.2001 (5™ D9D7200%; failing
which action will be taken as per rules. ~ (Annexure- 27)

19.03.2007- . Executive Eﬁgineer (E), GED, No. 1, CPWD, Guwahati informed the

2.

4.

applicant that as approved by the Chicf Engincer (E), EZ, CPWD, .

o

Kolkata vide office memo. dated 31.01.07 and in pursuance of Rule

25 of the CCS Leave Rules the alleged period of abscnce of the

' applicant now A.E (E) attached to Guwahati electrical Division no. 1

has been dedared “dies non” for all purpuses for the period of
alleged for the period from 27.09.2001 to 09.07.2004.

{Anncxure- 28)

Hence this Original application.

PKAYERS

That the Hon'ble Tribunal be pleased to set aside and quashed the
inpugned office’ order Mo. O.M No. A22015/28/2002-EC VI/947 did.
08.09.2006 (Annexure- 21), letter dated 21.09.2006 (Annexure- 22), letter
No. 8(4)/CCEC/E-1/2006/382 dated 10.10.2006 and leiter bearing No.
8(2)/GED-I/E-1/06-07/2135dtd.  06.11.2006 (Annexure- 253 and 24
sespectively). : -

-

That the Hon'ble Tribunal be pleased to set aside and quashed the

- impugned office order dated 19.03.2007 (Annexure- 28) dedlaring the

period from 27.09.2001 to 09.07.2004 declaring as “dies non”.

That the Hon"ble Tribunal be pleased to direct the respondents to treat the
period from 27.09.2001 6 09.07.2004 and or 01.10.2001 o 30.06.2004 as on

duty for all purposes in respect of the applicant.

That the Hon'ble Tribunal further be pieased to direct the respondents to
pay arrear salary & the applicant w.ef 01.10.2001 tov 30.06.2004 with 18%

interest.

To pass any other order or orders as deem fit and proper.

Interim order prayed for,
During pendency of this application, the applicant prays for the following

ralief; -

That the Hon'ble Tribunal be pleased to direct the respondents that
pendency of this application shall not be a bar lo the respondents for

considering the case of the applicant.

| Centrat Administrative TWounal | q)’
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(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case

0. A.No ) ? /2009

Shri. Surendra Nath Sahai : Applicant
- Versus - '
Union of India & Others. Respondents.
INDEX
SL No. | Annexure Particulars Page No.
Ol. e Applicaiion 1-25
02. -—— Verification -30-
03. i Copy of the wansfer and posiing order did. | 3i-32
12.07.2001 ,
04, 2 and 3 Copy of the representation did. 21.07.2001 and | 33-36
office memorandum dtd. 18.09.2001 3 ,
05. 4 Copy of the office order did. 14.02.2001 -37-
06. 5 Copy of the release order dtd. 24.09.2001 -38-
07. 6 and 7 Copy of the offive order dated 27.09.2001 and | 39-40
01.10.2001 1
08, g Copy of the office order dtd. 28.09.2001 -41-
09. 9 series Copy of the representation dtd. 12.02.2002, | 42-54
25.05.2002,  20.06.2002, 12052003 and
1 15.03.2004
10, 10 Copv of the office order dtd. 02.07.2002 -55-
11. il Copy of the ietter did. 31.03.2004 - 56-57
12. 12 Copy of letter dated 20.09 2004, -58.
i3. i3 Copy of ietter dated 11.10.2004 -39-
14, 14 Copy of letter dated 22.12.2004 -60-
i3. i5 Copy of leiier daied 04.12.2004 -6i-
16. 16 Copy of the representation dtd. 21.02.2005 62-63
i7. i7 and 18 | Copy of ihe office memoranda daied 27.07.06 64-63
18. 19 and 20 Copy of the O.M dated 17.09.02 and 23.07.02 66-67
is. 21 Copy of ihe impugned leter dated 08.05.2006 -03~
20. 22 and 23 Copv of the impugned OM dtd. 21.09.06 and! 69-70
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22. 25 Copy of the representation dtd. 16.12.2006 o 72-74
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24. - 28 Copy of the impugned office order dtd. 19.03.2007 -77-
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(An Application under Section 19 of the Administrative Tribunals Act, 1985)

- O.A.No.__97 /2009 g “

BETWEEN .

Sri Surendra Nath Sahai.

Assistant Engineer (Electrical) .

- Cauhati Cenlral Elec Lrical Sub Division,

Bamunimaidan, :

Cuwahati-27, Dist- Kamrup, Ass‘mt. .

‘ ... Applicant.
-AND-

1. The Union of India
Represented by the Secretary
to the Govt. of India, -
Ministry of Urban Development Nigman. Bhovan
New Delhi PIN -2 oo\

2. Director General of Works,
Central Public Works Deparliment,
118-A Nirman Bhawan,

New Delhi- 110011/

3. The Superintending Engineer (Elect), .
Patna Centeal Elecl. Circle, - BN
C.P.W.D., Patna Circle, o
Palna, Bihar- 800000\1/ —

4, The Executive Engineer (Elect),
Patna Cenleal Flecl. Division,
C.P.W.D., Punai Chake,

Palna, Bihare 8000001/

Ul

The Assistant Engineer (Elect),
Mokamaghat Cenlral Elect. Sub-Division,
Ceritral Public Works Department,

: 4

- 2o by . 3 - % SU- Q,Y“nto’hd‘ha EnalﬂQQT (ELLC7

Mokamaghal, Palna SOOOOOV | 7. e PD o vahaly Gl tebecal
civels.

6. The Superintendent Engineer (Co-ordination), Pamuwrimacdan , Ghy- 781021
C.P.W.D, Nizam Paluce, - L0
234/4, A.].C.. Bose Road, 178 Floor, M.S.0 Building, Kolkata- 700020. v

F ok ‘ e Respondents.

DETAILS OF THE APPLICATION -

1.  Particulars of order(s) against which this application is made.

, ;Sgycy\o\l\‘o }~\Q‘s‘k &r)uw"
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This application is made against the impugned letter dtd. 08.09.2006,
21.09.2006, 10.10.2006 and 06.11.2006 as welil as impugned office order dtd.

19.03.2007 and further praying for a direction upon the respondents to pay -
arrear pay and allowances with effect from 01.10.2001 to 30.06.2004 with

\~

interest.
Jurisdiction of the Tribunal_. :

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'ble Tribunal.

Limitation.
The applicant further declares that this apphcahon is filed w1thm the

limitation prescribed under section-21 of the Adnumstratlve Tnbunals Act,

1985.

Facts of the Case.
That the applicant is a citizen of India and as such he is entitled to all the

~ rights, protections and privileges as guaranteed by and under the

Constitution of India.
That your applicant while serving as Junior Engineer (Electrical) in the
office of the Assistant Engineer (Electrical), in Mokama Central Electrical

‘Sub Division under Patna Central Electrical Division, Patna, Bihar in the

vear 2001, he was served with a transfer order issued vide office order no.
21 (1)/SE © /JE ©/ER/CPWD/CAL/2001/490 dtd. 12.07.2001, where by
the m was sought to be transferred from Mokama, Patna to Imphal
under Siichar Division.

~ Copy of the transfer and posting order dtd. 12.07.2001 is enclosed

herewith and marked as Annexure-1.

That your applicant being highly aggrieved with the transfer and posting
order dtd. 12.07.2001 during the middle of the academic session of his

= ettt

 children. He had submitted a representation on 21.07. 200‘1) Praying interalia
- for cancellation of the said transfer order. It is pertinent to mention here

that the transfer order dtd. 12.07.2001 in fact received by the applicant on

19.07.2001.

saraseen—

) Mwm&\g Nolth Sehas
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That it is further stated that in the meanwihile th%qfégml aalv
(Works), CPWD, New Delhi vide O.M No. I37219T7EC IV (C) dtd

18.09.2001 bifurcated erstwhile Eastern Region as (B-I Eastern Region)
comprising Sikkim, West Bengal, Bihar, Jharkhand, Orissa and Part of
Madhya Pradesh (Chattisgarh) and B-1I, North Eastern Region comprising

to Assam, Meghalaya, Nagaland, Manipur, Tripura, Mizoram and
Arunachal Pradesh. In the said office memorandum it is further ordered as
follows;-
“For matter of recruitment, promotion, confirmation,
transfer etc., group ‘C’ and ‘I’ staff including work charged
staff shall be bifurcated accordiﬁgly and ailotted to the
above two regions on ‘as-is-where-is’ basis. SE
(coordination) ‘B’, eastern Region shall continue to look
after both regions. B I and B II in terms of the functions _
assigned under para 10 of CPWD manual, Vol-L
The staff who are allotted to NER (B-II) will be asked to
give their willingness to remain in NER (B-II) and
1 All the staff who indicate the above willingness will
remain a part of NER and their transfers shall be confined to
NER (B.I) region.
2. Those staff of NER who do not indicate their wiliness
for NER (B.II) will retain their claim to be transferred to
eastern Region (B.I). such transfers from NER to ER will be
done on seniority basis subject to availability of vacancy in |
eastern Region (B.I) and availability of substitute staff for |
NER (B.II) |
3. All India recruitment to (B.I) and ER will be done -
separately and transfers will be confined to within the
respective regions.
4. All transfers from ER to NER and vice versa will fall
in the category of inter regional transfers.
The staff of NER will be eligible for the special concessions
for the North East Region subject to fulfilling the conditions
laid down in the Govt. rules.
This issues with approval of D.G (W)".

Suverdha It o
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it stated i int of|time WEFIERE!
Be it stated that applicant at relevant point ofltime e ﬁgﬁ?
as such he fall within the category of Group C empl(}y'er

Copy of the representation dtd. 21.07.2001 and office memorandum
dtd. 18.09.2001 is armexed herewith and marked as Annexure- 2 and
3.

That it is stated that vide office order no. 9 (1) MCESD /01/649 did.
14.09.2001. Pursuant to the transfer order dtd. 12.07.2001, the applicant was
asked to hand over certain changes to Sri P.K.Paul, J.E (E) and certain
charge to SriT.K.Das J.E (E).

| Copy of the office order dtd. 14.09.2001 is enclosed as Annexure-4.

That it is stated that pursuant to the office order dtd. 14.09.2001, the
~ applicant infact handed over certain charge of maintenance work, however
there was no office order directing the applicant to hand over construction
charge which would be evident from his representation dtd. 25.05.2002
addressed to S.E (E), Patna Central Flectrical Circle, CPWD, Patna.

That it is stated that pursuant to the office memorandum dtd. 18.09.2001
another office order was sssued vide letter bearing no. 21 (7)/SE
(C)/ER/CPWD/GEN/ KOLKATA/ 2001/714 dtd. 28.09.2001 issued by the
5.E, Co-ordination, Kolkata, wherein it has been stated that consequent to
the bifurcation of eastern region vidle OM dtd. 18.09.2001. All
transfer/Posting orders of group .’C’ and group ‘D’ staff including the
junior Engineer from Eastern Region (B-D) to North eastern Region (B-II)
and vice versa already issued by this office but not implemented so far
should be kept in abeyance with immediate effect till further orders. By the
said office order dtd. 28.09.2001 willingness were invited from the
employees who are willing to remain in the North Eastern Region (Region
%)) |

In terms of para 3 of the office order dtd. 28.09.2001, the following

. direction has been issued :-

#3, As per DGW, CPWD, New Delhi’s OM dated 18.09.2001
mentioned above, those staff of North Eastern Region who do not
indicate their willingness for the North eastern Region (Region

Suvendho NeH Shai
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seniority basis subject to availability om%ﬁﬁ%%m__]
of substitute staff for North Eastern Region. The said staff are,
therefore, requested to submit their willingness for transfer to
eastern Region (Region B.) within 15 (fifteen) days of issue of
this order.” | ‘

It is pertinent mention here that although the transfer order dtd.
12.07.2001 was issued directing the applicant to report at Imphal, Sub-
Division office of the C.P.W.D on transfer basis. However, no release order
was issued in the meanwhile, when the office memorandum dtd. 18.09.2001
was issued by the Director General, Works, CP.W.D declaring the order of
bifurcation of erstwhile Eastern Region into two separate region;- |

1) FEastern Region (region B. I), and

(:'2) North Eastern Region (région B.II)

And specifically directed that transfer and allotment of all Group ‘C’ and
Iy staffs should be made to the above two regions on “as is where is basis”.
And it is also categorically declared that all transfers from eastern Reglon
and vise-versa would fall in the category of inter regional transfer.

It is specifically stated in the office memorandum dtd. 18.09.2001 that
staffs who are allotted NER B-Il would be asked to givé their willingness to
remain in NER B-II, moreover following conditions also laid ‘down for
allotment and transfer of the existing staff in B-1 and B 1 region. The
relevant portion of the O.M dtd. 18.09.2001 is quoted below;-

#The staff who are allotted to NER (B-II) will be asked to
give their willingness to remain in NER (B-II) and

1. All the staff who indicate the above willingness will
remain a part of NER and their transfers shail be confined to
NER (B.H) region.

2, Those staff of NER who do not indicate their
willingness for NER (B.II) will retain their claim to be
transferred to eastern Region (B.I). such transfers from NER
to ER will be done on seniority basis subject to availability
of vacancy in eastern Region (B.J) and availability of
substitute staff for NER (B.II)

Sv\m\obm Nath Sshos
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3. All India recruitment to (B. Il\ W
separately and transfers will be confined g irahifierie

respective regions.
4. All transfers from ER to NER and vice versa will fall
in the category of inter regional transfers.”

On a mere reading of the aforesaid condition laid down in O.M
dated 18.09.2001, it appears that transfer and allotment of the staff

" particularly in Group ‘C’ category should be done on seniorit:\,r basis subject

to availability of vacancies while posting or allotment is done from NER to

ER and other staffs working in ER shall remain as is where is basis,

_therefore the transfer order dtd. 12.07.2001, which was not effected till -

18.09.2001, infect became infractuous in view of the creation of North

Eastern Region as a separate co-ordination region.

That it is stated that in terms of the O.M dtd. 18.09.2001, more particularly
in view of clause 3 of the aforesaid O.M, all recruitment and transfers |
would be confined to within the respective region. The relevant portion of
clause 3 of O.M dtd. 18.09.2001.

“Afl India recruitment to (B.II) and ER will be done
separately and transfers will be confined to within the

respective regions.”

It is quite clear from the O.M ;itd. 18.09.2001 that all future
recruitment and transfer would be confined to within the respective region
which was further confirmed by the aforesaid memorandum that Group 'C’
and ‘D’ employees should be allotted to the two regions on “as is where is
basis”. Since the applicant at the relevant point of time was working at
Patna in the eastern region as such as per the O.M dtd. 18.09.2001, h-e' is .
automatically aliotted in the eastern region on “as is where is basis”. It is
relevant to mention here that although the transfer order was issued on
12.07.2001, but he was not released on the date when O.M dtd. 18.09.2001
was issuéd. Therefore, in terms of the aforesaid O.M dtd. 18.09.2001,
applicant was allotted to Eastern Region. Therefore order of transfer dtd.
12.07.2001, so far the applicant is concerned has become infractuous. Be it

Surendia Nelh<Ghas |
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stated that transfer order dtd. 12.07.2001 was issued Hy S.E (@%p@ﬂ ha
Kolkata, whereas the OM dtd. 18.09.2001 was jssued by the Director of

Administration, CPWD, Govt. of India, New Delhi. Therefore, the order of

Directorate general of works shall prevail over the office order dtd.
12.07.2001.

48 That it is stated that Assistant Engineer (Elgctrical‘) vide office order no. 9
(1) MCESD/ 01/675 dtd. 24.09.2001 has issued order relieying the applicant
from duty w.ef 24.09.2001 directing him to handover the charge to Sri
p.K.Paul, Junior Engineer immediately if the same is not handed over
already and also stated that Sri P.K.Paul had already joined in place of
the applicant on 11.09.2001. It is relevant to mention here that Sri P.K.Paul,
J.E infact transferred from KCED-III/Kolkata to PCED/Patna ie from
Fastern Region to Eastern Region by the same office order dtd. 12.07.2001.
Sri P.KPaul joined at patna on 11.09.2001 but he proceeded on leave
immediately thereafter without taking over the charge. Moreover after the
issuance of the O.M dtd. 18.09.2001 by the DGW, the Assistant Engineer
CPWD, Makamaghat has no jurisdiction to issue the release order in
violation of the instruction contained in O.M dtd. 18.09.2001 of Director
General of Works. |

Copy of the release order dtd. 24.09.2001 is enclosed herewith

and marked as Annexure-5.

49 That it is stated that the Executive Engineer (F) Patna CED, CPWD, Patna
vide office order no. 21 (1)/ PCED/01/2145-51 dtd. 27.09.2001 further
passed a consequential order relieving the applicant w.ef 24.09.’2001 with
the direction to report from CPWD, Silchar electrical division immediately.
Be it stated that CED, CPWD, Silchar ander head office, Imphal infact
situated under N.E.Region. Therefore, order of release pursuant to letter
dtd. 24.09.2001 is infact in violation of O.M dtd. 18.09.2001, as such those

release orders have no force in the eye of law.

410 That it is stated that Executive Engineer (E), CPWD, Patna in fact
sanctioned transfer grant and TTA amounting to Rs. 30,100/ - in favour of
the applicant by the office order bearing no. 30 (1)/PCED/2001/ 2205-12

Suvendna Nt Sahao



L e

Central Admintstretive Tribunal |

30 WR 2008 |

Patna dtd. 01.10.2001. In the said order it has been statcld that the A ERRc"
is attached to patna CED, CPWD, Patna. That order was signed on

29.09.2001. Therefore it is quite clear even on 29.09.2001, the applicant was
treated as attached to Patna CED, as per office order dtd. 01.10.2001.
Therefore it is crystal clear that transfer order dtd. 12.07.2001 was not
implemented even on 29.09.2001 or on 01.10.2001. Relevant portion of the
order dtd. 01.10.2001, is quoted below;- |

“OFFICE ORDER

In terms of Raté 222-223 of GFR (R&E) 1963, sanction is hereby

accorded the following advances to Shri S.N.Sahay, JE (E), attached

under this Division who is under order of transfer from this

Division to Silchar Central lectrical Division, CPWD, Silchar

(H.Q.Imphai) vide Superintending Engineer, coonfdjnation‘ circle,

CPWD, Kolkata vide office order No. 21 (1) SE-
©/ER/CPWDY/cal/2001/490 dated 12.7.2001.

(1)  Transfer grant

(one month basic pay) Rs. 8,300/-
(2) T.T.A.for4 nos. aduit
for Mokamah to Silchar
(H.Q.Imphal) i/c
Transportation charges of materiais Rs. 21,800/-
Total- Rs. 30,100/-
(Rupees thirty thousand and one hundred} only.
_ Executive Engineer (E},
Patna Central Elect. Division,
C.P.W.D., Patna.”

Copy of the office order dated 27.09.2001 and 01.10.2001 are
enclosed as Anncxurce- 6 and 7.

411 That it is stated that Superintendent Engineer (coord.) pursuant to the OM
dtd. 18.09.2001 issued a consequential office order bearing no. F.No. 21
(7)/SE(C)/ER/CPWD/GEN/KOLKATA/2001/714  dtd.  28.09.2001,
whereby SE (C) ordered that all transfer/posting orders of group C and D ‘
staffs including the J. E’s from Eastern Region (Region B.1) to North Eastern

Suvewlie Natlehey
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Region (Region B.II) and vice versa already issued but pot i:};lﬁ%%
far should be kept in abeyance till further orders and a140 clarifioavRheyfgpeh

i

of Eastern Region may submit their willingness in prescribed proforma for
approval of inter regional transfer by the competent authority. Therefore it
is quite clear from the office order dated 28.09.2001, that the transfer order
already issued but not implemented should be kept in abeyance. Since the
transfer order of the applicant dtd. 12.07.2001 already issued but not
implemented as evident from office order dtd. 24.09.2001, 27.09.2001,
01.10.2001, as such the order of transfer as wéll as the order of reiease are
liable to be kept in abeyance and themfom by opemtion of law, the
transfer order dtd. 12.07.2001 is infect kept in abeyance.
Copy of the office order dtd. 28.09.2001 is enclosed as Annexure- 8,

That it is stated that the applicant submitted detailed representation on
12.02.2002 praying interaiia for cancellation of the transfer order dtd.
12.07.2001 in view of the O.M dtd. 18.09.2001 and also on the ground that it
was in mid-academic session for his children when the transfer order dtd.
12.07.2001 is issued and wife was also suffering from gynecological
problem and also undergone surgical operation. But surprisingly, no reply
was given to the applicant. |

The applicant further submitted another réppesentation to SE (E),
Patna with a copy to SE (C), Kolkata, Chief Engineer (E), CPWD, Kolkata
on 25.05.2002, wherein he had stated that he was working and looking

towards the construction work as there was no order to handover the

- construction work. In the said representation applicant also quoted the

O.M dtd. 18.09.2001 and letter dtd. 28.09.2001 and prayed for his posting
either at Patna or at Muzaffarpur in the existing vacancies. On 20.06.2002

and also on 31.07.2002, 29.11.2002, 27.02.2003, 12.05.2003 and on 15.03.2004, -

similar representations regarding his posting at Patna were submitted but
to no resuit.
Copy of the representation dtd. 12.02.2002, 25.05.2002, 20.06.2002,
12.05.2003 and 15.03.2004 are annexed hereto as Annexure- 9

Suvendlia Nt Sehas”
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That your applicant submitted a detailed reprdsentati u@Fh 20862002,

wherein he has spe_ciﬁca]}y pointed out by the applicant that he had infact

received the relieving order dtd. 24.11.2001 only on 27.09.2001, as such the

said order is not proper. Applicant also pointed out that the Executive
Engineer has granted TA, DA amounting to Rs. 21,800/- instead of Rs. -
30,100/~ vide letter dtd. 01.10.2001 and also made a mention in the said
representation that the concerned Executive Engineer has assured him to ‘
arrange his posting in the same division in the vacant post at Patna in place
of Sri D. Mishra, J.E (E), who had got transferred from Patna to Kolkata and
also prayed for his posting either at Patna or at Muzaffarpur treating times
spent on duty tiil further posting ineastern region i.e. B.1.

That the Dy. Director (Admin.), office of the Chief Engineer (E), EZ, Kolkata
asked for a para wise reply on the claim of posting under Eastern Region, -
B-1 made by the applicant and also for release of his salary since October,
2001 vide letter no. 9/37/97-Adm/ Vol-VI dtd. 02.07.2002.

Copy of the letter dtd. 02.07.2002 is enclosed herewith

and marked as Annexure- 10.

That it is stated that while the applicant was making correspondences, for
cancellation of the transfer order dtd. 12.07.2001 with the higher authorities,
in the meanwhile the respondent Union of India posted one Sri Sukieswar .A
Talukdar, Junior Engineer at Imphal, where the applicant was éought to be
transferred and posted and said Sri Talukdar, J.E who was a new recruitee
infact joined at Imphal under Silchar divisional office in the month of
June, 2002. But inspite of such posting of Sri Talukdar the SE (C), Kolkata
did not take any steps for modification, canceliation of the order of )
transfer and posting dtd. 12.07.2001.

That it is stated that at the relevant point of time i.e. during the month of
July, 2001 at least 2 vacancies of Junior Engineer were lying vacant under
Patna Central Electrical Division. One at Maujaffarpur Electrical Sub-
Division and another vacancy at Patna Central Electﬁcal Circle.
Moreover, in addition to above 2 vacancies of Jr. Engineer one moré} :

vacancy a_lso occurred due_'to transfer of Sri D:. Mishra, JE from Patna

Surerding Nath Sahar
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Central Electrical Sub-Division, II to Kolkata. As buch thereaatsBaoch [
difficulty on the part of the respondents to adjust the applicant in any of

the aforesaid vacancies in terms of the bifurcation order dtd. 18.09.2001
and 28.09.2001 issued by the Director General (works), CPWD, Koikata. It
is also reievant to mention here that even the applicant was not released
from the post he was occupied at Patna Central Electrical Division prior
to bifurcation order dtd. 18.09.2001, but inspite of existence of availability
of vacancies applicant is denied pay and allowances on the aileged
ground that he has released w.e.f 24.09.2001 pursuant to the transfer order
dtd. 12.07.2001 in deliberate violation of bifurcation order dtd. 18.09.2001.
Hence applicant is entitied to arrear pay and allowances from 11.10.2001
to 30.06.2004. It is categorically submitted i_hat the applicant received his

‘pay and allowances upto the month of September, 2001 from Patna

Central Electrical Division. Therefore, it is quite clear that he was

admittedly not released even on 30t September, 2001.

That it is stated that the applicant in all his representations as stated above-
repeatedly approached the authorities for cancellation, modification of the
transfer order dtd. 12.07.2001, more particularly in view of the O.M dtd.
18.09.2001 as well as office order dtd. 28.09.2001 issued by the DGW and SE
(C), Kolkata respectively. It is specifically stated by the applicant in his
representations that due to non receipt of salary he was suffering from
financial hardship to maintain his dependent family members, children and
their education. But when there was no response from the authorities the

applicant had taken the payment of TTA amounting to Rs. 21,800/- for -

~ maintenance of his day to day expenditure and livelihood of the family.

However the applicant submitted -a detailed TA bill after joining at
Guwabhati for adjustment of the said amount of Rs. 21,800/-, and the same
is now pending with the authorities for adjustment.

That your applicant further begs to say that vide letter no. 1-
21(1)/ PCED/' 2006/1041 dtd. 27.07.2006, wherein the E.E has stated that the
handing over taking over notes of the applicart has not been received by
the office of the E.E, accordingly sub division office was directed to submit
the same immediately. However based on the letter dtd. 25.07.2006 and

Surendna Neth Sehai
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27.07.2006, the S.E, Patna CEC, CWD informed the CEu(heERs<CRWD

Kolkata vide letter no. 8(3)/PCEC/20067/983 dtd. 27.07.2006 has Fiven a
" deliberate wrong statement that there was no charges lying with the

applicant and no work whatsoever are being given to the applicant as .
- claimed by him. It is aiso pointed out that neither any verbal or written
.order has been given to the applicant to do any work, and also stated that
claims of the applicant is false.

It is pertinent to mention here that it would be evident from the
letter of the E.E (E), CPWD, Patna that Sri P.K.Paul, JE (E) joined in place of -
the applicant at Mokamaghat, so applicant had to handover the entire )
charge to Sri Paul It is also pointed out by the E.E that earlier the work of
maintenance were looked after by two J.E i.e. by Sri Sahay (applicant) and
Sri T.K. Das J.E, (E). But in between charges of ].E were inter changed. But
dismantled materials remained with the respective J.E (E) i.e. also with the
applicant. Therefore A.E (E) ordered for maintenance of work only as the
applicant had to handover the construction work also to Sri Paul as usual
and further stated in his letter dtd. 17.09.2002 that now there are no charges
lying with the app]iéant and no work whatsoever are being taken by the
applicant as claimed by him. No verbal or written order has beep_g}'ven to
the applicant as such it is alleged that the claim of the applicant that he is- -
performing duties is false.

‘ The above dlarification has been given by the A.E (E), Mokamghat in
response to a letter dtd. 06.07.2002 through his letter dtd. 23.07.2002 and file
no. 891 dtd. 11.09.2002.
| On a mere reading of the letter dtd. 17.09.2002 of the E.E (E) CPWD,
Patna it appears that the applicant was performing his duties and
responsibilities even on 27.03.2002 and also on 11.09.2002 as because
dismantled materials remained with the applicant as evident from the
aforesaid order dtd. 17.09.2002. Therefore contention of the EE that the
applicant is not performing any duties is contrary to the dlarification given
by the EE (E) in his letter dtd. 17.09:2002 based on which S.E, Patna, CEC,
CPWD also gave an incorrect information to the C.E (E) ER CPWD, Koikata
that the applicant did not perform any work at the relevant point of time.
Moreover it would be evident from the letter dtd. 27.07.2006 that even the-

Surendve Nath Lhat
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handling over and taking over notes were aisq not av e fBngte 'ofﬁcg
of the EE (E) as indicated in such Ietter. Hence the impugned decision of

‘non payment of salary to the applicant communicated through letter dtd.
10.10.2006 is not sustainable in the eye of law, which is also confirmed
following the letter of EE (E) dtd. 01.10.2001, as well as Executive
Engineer's letter bearing no. 9(1)/MCESD/2002/856 dtd. 23.07.2002,
wherein it was admitted in para 2 of the letter dtd. 11.09.2002, as foliows;-

“2° One officc was issued on 14.09.2001 for
distribution of maintenance work only. Because as per SE
(EYPCEC/Patna office order the charge of both the JE(E) was
‘to inter change between Sh. Sahay & Sh. T.K.Das, but both
had changed the none but handing overftaking over not
done between them, hence now Sh. T.K.Das will hand over
his electrical charges to Sh. P.K.Poul, and take over
pumping set from Sh. S.N.Sahay. So this office order was
issue. o '

3. Sh. 5.N.Sahay has handed over his all charges
to Sh. P.K.Paul, and his all ailegiance is faise.

4, He was not téken Govt. work by this office
after his re-leaving”

Again it was admitted in letter dtd. 23.07.2002, which is
quoted below;- |

“But Sh. P.K.Paul come to me on 13.9.2001 and

~ pointed out that he will take over the charges of Sh.
S.N.Sahay JE (E) only as he has joined on his I;ngce, but
electrical store, dismantle - materiais - and electrical
installations are being handed over to him by Sh. T.K.Das ’
and it so AE (E) should make a order accordingly. Hence -
a order was made by this office for maintenance work i/cthe
charge and Sh. T.K.Das vide this office letter no. s
9(1)/MCESD/01/649 dated 14.9.2001, to-clear the confusion .
Shri P.K.Pal JE (E) gone on leave w.e.f 14.9.2001 to 23.9.2001
hence no-handing overftaking over. was done by both the JE
(E) and on 24.9.2001 to clear the confusion.

Surendne Nath-Shey
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Sh. P.K.Paul, JE (E) gone on Idave w.gf A 204te
23.9.2001, hence no handing overjtakihg overowda iR
both the JE (E) and on 24.9.2001 Sh. S.N.Sahay, JE (E) was re-
leaved by this office with all charges with them.

Now in a short this office is to say that the above
order was required to be made to clear the charges between
all 3 JE (E) as Sh. T.K.Das was also involve in maintainance
work. |

Further I'am to say that it is obvious that if a person is -
transferred he has to handovef his all charges to his
successor, AE (E) ’has no authority to aliow a JE (E) to keep
his some chairges with him though he has been re-leaved by
them.” |

It is abundantly clear from the above statement that the applicant has
performed duties and responsibilities all along, more particularly, since
14.09.2001 to 09.07.2004, or from 27.09.2001 to 09.07.2004 as J.E (Elect.)

\/19/ That the applicant categoricaily stated that he has performed his duties and

responsibilities, which is evident from the following office records;-
During the period from alleged absence w.ef 01.10.2001 to
30.06.2004. Some particulars of the office records where the applicant had

performed his duties and responsibilities is given hereunder;-
Proof of working after 24/09/2001

16/10/2001 — I recorded the measurement for the biil of M/s Nath Constructions, Patna &
M/s - ' '

R.K. Constructions, Patna in MB —2305 / PCED & ON
2257/ PCED/MCESD.
24/10/01 to 29/10/01
Record medsurement & bill of service connection for type — IV Qtrs for

GCCRFF, .
Mokamaghat of M/s R.K. Construction — MB — 2219/PCED/MCESD.
25/10/01 to 31/10/01 Execution of work and Record of measurement & preparation of
ifoiiowing bitis —
1. Record measurement & bill of M/s Jaya Electricals
For replacement of change over - - MB - 2225/
PCED/MCESD
2. Recorded & bill of transport Company ~ -MB - 2317/
PCED/MCESD.
3. Recorded bili of M/s INath Construction
For Bharat Bagon work -MB - 2317/
PCED/MCESD.

Suverolig Nedh Saher
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4. Recorded bill for service connection to mmﬁ |
Garriage of CRPF MT workshop of BunatraiBorsn |
M/s Lakhami , - MB=22667
PCED/MCESD
5. M/s Jaya Electric for A.C. Unit -MB - 2266/
PCED/MCESD LR
06/11/01 to 12/11/01 — e V7T

Execution of work Record of measurement & preparation of biils

1. Record of measurement & bill of o
M/s Jaya Elecincals for 5/C lo mm vide — MB - 2266/
PCED/MCESD

& MB- 2264/

PCED/MCESD.

2. Cio 25 Nos. Staff gtrs- pvdg.
EI & Fans in M/e Jaya Elcctricals . -MB-
2306/PCED/MCESD

3. Pvdg. Pump sets at J.N.V — Sheikhpura -MB - 2258/
PCED/MCESD _

4. Pvdg. S/C to Staff Qtrs J.N.V. — Sheikhpura - MB ~ 2091/
PCED/MCESD

5. S/F Fire safety equipment for Income-tax

~ CE atPurnia - -MB-209Y/
PCED/MCESD

... 12701 — Booked the O.T.E.O. for the material received against D.G.S.& D Rate
Contract. ) :
19/62/02 — Execution, Record & bill for Z8 nos type — 111 qtrs. For

CRPF of M/s Nath Construction vide - MB - 2368
PCED/MCESD
- - MB -2318
PCED/MCESD.

19/02/62 - Prepared completion pian of Barrack No. 4 & its inventory which was also
- signed by :
- AE (E), G. floor, First floor & Second kloor (photocopy available).

20/02/02 Prepared Inventory & completion plant of Barrack No. 3 which was also signed
by AE ‘ ' , . , '
(E) /Mokamaghat / Gr. Floor, First floor, Sécond Fioor & Verandah of Barrack
No. 3

(Photocopy availabie).
19/02/02 to 20/02/02 —~ ‘ , .

Inventory for Barrack prepared & computed the balance work for execution &
that

Was also signed by AE (E) prior to pass the balance schedule of work by EE
E). .

1. Record measurement of panel board of substation No. 4

& bills of M/s Makali vide Agt.No. 46/EE (E) PCED/01-02

which was tost chocked by AE (E) _ -MB -
236Y9/PCER/MCESD
2. Record measurement of M/s R.K.Construction vide
Agt. No. 32 & bili vide - MB - 2369/
PCED/MCESD.

3. Record -mcaéurcment & bili of W/o. No. 33/2001-0Z of
Qurendng vt Sheo



\~

16 | P \

M/s Jaya Electricals - -
PCED/MCESD. ' , :
$9i05/02 Micasurement of work order No. 4/ W.O./MCESD/2002-03 ¢
Nath

Construction for balance work was made on 05/05/03 on plain paper &
submitted AE ’

(E) on 09/05/03 for finalize the work order & payment of M/$S Nath Construction

(Photocopy Availabie). :
27/02/02 to 23/05/02

Preparation of inventory joint checking of instaliation & handing over the
inventory.

Inventory of fittings provided in 144 Nos. type _1Qtrs at Batagate, 108 Nos. AB

.type

Qtrs., 8 Nos. — Type — HI Qtrs., 73 Nos. special ‘A’ type Qirs, 36 Nos new Qtrs,
24 Nos type gtrs. main gate girs, various type qfrs in old family linc, 16 Nos type —
iv ‘
& 2 Nos. type — 1L, G.O. mesh gtrs for follower line etc prepared & handed over to
CRPF authority which duly gigned copy on 13/05/02 submitted to AE (E)
Miokamaghat -
& EE (E) / PCED/Patna through AE (E) (Photocopy available).
01/06/02 — Lottcr proparcd for rovisod sanction/revaluation of fund as well as now proposal
for
the year 2002— 2003 addressed to Addl. DIG (P), CRPF Mokamaghat vide his
letter '
No. BV — 1/2002-03 G.G. Bldgs. Dt. 15/05/2002 as annual action plan by me &
Submitted to AE (E), MCESD. which was sent by AE (E) vide his no.
23 (5)MCESD/791 dt. 01/06/02 & copy cnclosed to EE (E), PCED, Patna for
information {photocopy availabic).
06/06/02 — Handing over note of balance materials, dismantie materials, inventory for Fiu.
Fittings providing in type 1 Qtr. To ADIG () Bungalow duly handed over to
CRPY
(original copy) as well as inventory for EI & Fans for 76 Nos. type II girs (new
constructed) duly handed over to CRPF (original copy) handcd over to Shri
P.K.Paul,
JE (E) on 06/06/02 & one copy of handing over retumn to me, which was signed
by Shri
P.K.Paul, JE (E)on 07/10/02.
12/06/02 to 13/06/02 - ‘
Handing over note from CPWD electrical to CRPF authority for acceptance of EI
inventory of 28 types — I girs at G.C. CRPF Mokamaghal, prepared by me
which .
 was checked by CRPF authority & finally signed on 13/06/02 which copy
submitted to
AE (), Mokamaghat & EE (E)PCED/Faina through AE (E), Mokamaghat
(photocopy availabie)
29/06/2002 — | o )
1. PAG memo no. PAO/CPWD/WA L/MPSSA/2Z79 received vide 63
(9)/2001/PCED/64dt.

09/01/2001 verified on 26/06/2002/for Rs. 1075 vide O.T.E.O. 7/2000 & now
credited
To work Rs.115.00 vide MB - 1024, P -99.

2. PAO memo no. PAQ/CPWD/WA TI/MPSSA330 dt. 03/12/2001 received vide no.
63  (9)2001/PCED/64dL U9/01/2002. Verified for 98% payment for Ks
59,932/- ref. of O.T.E.O. 7/2000 MB - 2024 P 100.

Surendna N\eHaSahar
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3. PAQ memo no. PAO/CPWD/WA I'MPSSA336 DT. ]P/ 12720 yeotive @etdh
no. 63 ‘

(9Y/2001/PCED/64 dt. 09/01/2002. Verified & accepted for 2% payment which is
283.00
' now debited to work Rs. 2.00 only.
These ali PAO memo has been signed by AE (E) ON 01/07/2002 as well as
in ‘ ,
O.1.E.O. registers aiso.
14/11/2002 —
Preliminary estimate for providing light facility for Children Park at GC
CRFF,
Mokamaghat prepared & submitted to AE (E), which was asked by AE
Mokamaghat
Central Sub-division addressed to EE (EYMCESD/CPWD/Pama vide his no.
24 (3y _
MCESD/471  dt.  10/10/2002 & copy endorsed to AE (E)
MCESD/CPWD/Mokama ‘
Ghat for information & necessary action.
05/12/2002
After refusal in discussion of detailed estimate for C/o J.N.V. at Araria. (SH:
Pvdg }
Sefvice connection to individual bldg & Street lighting with U.G. XLPE cable,
which ‘
Was 18, 29,062.00 as per letter no. 23 (3) PCED/PCEC/2002/ 1197 dt.
12/11/2002/.
OUn verbal instruction of EE (E)/PCED/Patna & AE (E) /MCESD/Mokamaghat.
I prepared detailed estimate for C/o JN.V. at Araria (SH: Pvdg Service
connection to .
individual bidg & Street lighting with L'TOH line ('l'otal Rs. 7,04,276.00 V¢ 5%
contingencies)Submitted to AE (E) /MCESD/Mokamaghat as he was aiso in
charge of
MCESD Muzafferpur as in dual charge & that estimate was 1echnically
sanctioned by
EE (E), PCED, Patna on 13/01/2003. (Photocopy of inventory & estimate is
availabie). :
24/12/2002 — On verbal instruction of AE (E)/MCESD reply of quarry made by Addi.
D.LG. (D), '

has .
been made on 24/12/2002 & submitted to AE (E)YMCSED/Mokamaghat for
further :
necessary action, which was sent by AE (E) on 24/12/2002 vide his no.
23(3)MCESD/02/.
30/01/2002 - Also prepared the inventory and marked EI & Fans in drawing no.
SAVEZ/A3/
11963/11964 & SAIEZ/A3/11963/11924 for the work providing EI & Fans

in

Staff qtrs. /Resdl. Accommodation for the staff of MRI Bishnupur Begusarai
for '

4 nos types — IV, 4 nos type — TII & 11 nos. type — 11 gqtrs. & submitted to AE
(E)

For 178 by competent authority. (Photocopy of inventory & drawing
available).

Surenobta N Sehay
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Account No. 0U-0027 with reference to ADIG No. DV - 1/02-03-GC bidg.

05/02/2003 along with justification prepared on verbal instruction of AE(E)/
MCESDY/34 dt. 14/02/2003. (Photocopy available).

26/05/2403 - Comment & advice on BIHAR GAZEI"I'E (EXI'RA) June 23/1993 with
revise of

11/07/2002 vide D.1.G. No. E/VIII - 1/2000 - 03 —~ GC bidg,. - 10/03/2003 &
L- VIII - ¥/ 2002 - 03/ GC bldg. — 20/05/2003, has been prepared by me and
Submitted to AE (E) on 26/05/2003 for onward transmission to ADIG (P),
GC CRPF Mokamaghat.

30/09/2003 — DProqualification noticc proparcd for the work:- RMO standby Dicscl

generating

Sets at GC CRPF, Mokamaghat. (SH: Maintenance of 75 KVA fixed type

D.G. get

vide

& 75 KV A mobiie types DG set for 12 months), which was called by AE (E)

23(2yMCESD/355 dt. 30/05/2G03.

31/10/2003 — No objection certificate issued by AE (E) to me to sh:ft my family from
Mokama

CRPF,

Ghat to native place along with bag & baggage from my residence at GC

Mokamaghat as transfer order kept in awayance & no further posting order
Received.

Therefore, it is ciuite clear that the applicant had rendered his duties
and responsibilities even after 24.09.200]. It is also relevant to mention here
that the E.E himself in his office order bearing no. 30(1)/PCED/2001/2205-
12 dtd. 01.10.2001 signed on 29.09.2001 had specifically admitted that the
applicant attached under CPWD, Patna division who is under order of
transfer from Patna CED II to CPWD, Silchar (HQ, Imphal) has accorded
his sanction of transfer grant & TTA in terms of relevant provision of the
GFR.

It is quite clear from the above that even on 29.09.2001/01.10.2001,
the applicant was attached to Patna Division. Therefore, it is quite clear

from the impugned transfer order dtd. 12.07.2001 was not implemented tili
29.09.2001/01/10/2001, since the order of bifurcation was passed on
18.09.2001 and consequential order was passed on 28.09.2001, as such
question of implementation of the impugned transfer order dtd. 12.07.2001
does not arise at all. But it appears that the respondents has acted contrary
to the order of bifurcation dtd. 18.09.2001 issued by the D.G (works) and the
consequential order dtd. 28.09.2001 issued by Superintending Engineer
(Coord.), Kolkata, where there was a specific order that the transfer order

Quiremdna Nl Sahed
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which were not implemented, should be kept u\

In view of the order of the higher authority, thé impugned transfer order
dtd. 12.07.2001 cannot be treated as implemented prior to 18.09.2001 i.e
before bifurcation of eastern region. Therefore impugned order bearing
letter no. A-22015/38/2002-EC VI/947 dtd. 08.09.2006, whereby Directorate
decided that applicant not entitled to payment of salary from 27.092001 to
09.07.2004, as the claim is totaily false and fabricated, whereas the aforesaid
impugned order dtd. 08.09.2006 is contrary to the record and factual
position, as such liable i be set aside and quashed. Hence the petitioner is
entitled to full salary w.e.f 01.10.2001 to 24.06.2004 and the impugned order
dtd. 10.10.2007 and other consequential order dtd. 06.11.2006 are liable to be

set aside and quashed.

4.20 That it is stated that by the office order bearing no. 21 (104)/SE (co-
ord.)/ER/CPWD/CAL/2004/327 dtd. 31.05.2004 applicant has been
transferred and posted from Patna CED-Patna to Guwahati CED.IL
Pursuant to the aforesaid transfer ordér the applicant joined at Guwahati
on 09.07.2004. therefore, it is abundantly clear from the office order dtd.
31.05.2004 that the applicant has been treated as an employee of the Patna
CED, Patna till the office order dtd. 31.05.2004 was issued in all fairness, the
applicant has been treated for all purposes, an employee of the Patna CED,
Patna even after passing of the transfer and posting order dtd. 12.07.2001.
More particularly, in view of the bifurcation of erstwhile eastern region
following the DGW’s O.M dtd. 18.09.2001 and the subsequent office order
dtd. 28.09.2001. Therefore, denial of pay allowances from the period from -
01.10.2001 to 30.06.2004 is highly arbitrary, unfair and illegal.

Copy of the office order dtd. 31.05.2004 is enclosed as Annexure-11.

4.21 That your applicant being highly aggrieved for non payment of salary for
the period from 01.10.2001 to 30.06.2004 submitted a detailed representation
addressed to Chief Enginéer (E), Kolkata on 27.07.2004, however the E.E
(E), P& A vide letter no. 8 (4)/GCEC/E1/2004/1796 dtd. 22.12.2004
supplied a copy of the letter dtd. 11.10.2004 to the applicant. In the said
letter dtd. 11.10.2004, S.E, Electrical Circle, Guwahati wrote a letter to S.E
(electrical), Patna regarding release of salary w.e.f 01.10.2001 to 30.06. 2004

S uremdna 2, Sa}uu)
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and sought clarification as to why the applicant Was no;\c_?i% g;&f,tgneﬁ ,;
and also enquired about the cause of non releasejof salax?‘v'dfdi"-“ﬁﬂ‘i@ﬁ’é‘i‘lod J
from 01.10.2001 to 30.06.2004. In the said letter the S.E (E), Guwahati also
referred the Chief Engineer letter bearing no. 9/3/93-ADM/Vol-II dtd.
20.09.2004.

Copy of the letter dtd. 20.09.2004, 11.10.2004, 22.12.2004 and

" 04.12.2004 are enclosed as Annexure- 12, 13, 14 and 15 respectively.

4.22 That the Executive Engineer (E), Patna vide letter no. 21 .
(1)/PCED/2004/2188 dtd. 04.12.2004, it was informed to SE (E), Guwahati
that the applicant was released w.e.f 24.09.2001 afternoon vide T.O No. 21
(1)/PCED/2001/2145-51 dtd. 27.09.2001 and also stated.that since the

~ applicant has been relieved from the division office, Patna, as such question
of payment of salary with effect from 01.10.2001 to 30.06.2004 does not
arise. It is relevant to mention here that the letter dtd. 27.09.2001, indicated
in the aforesaid letter dtd. 04.12.2004 infact the said letter dtd. 27.09.2001
was signed by the Executive Engineer (E) on 30.09.2001 and the said letter
dtd. 27.09.2001 served upon the applicant on 30.09.2001.

It would further be evident from the office order dtd. 01.10.2001
(Annéxure—S), wherein. the Executive Engineer (E) Patna specifically
admitted that the applicant was attached to Patna Centre Electrical
Division, Patna but also observed that the applicant is under transfer from
Patna Division to Silchar Central Electrical Division CPWD, Siichar (H.Q
Imphal). The said letter dtd. 01.10.2001 infact signed on 29.09.2001, when |
the transfer advance was granted/ sanctioned.

~ It appears from the above correspondences that the local authority at
Patna deliberately issued the release order dtd. 24.09.2001 as well as release
order dtd. 27.09.2001 in total violation of Director General of works
instructions contained in O.M dtd. 18.09.2001 and consequential order dtd.
28.09.2001 passed by the S.E coordination, Kolkata without taking any
further clarification from SE coordination Kolkam regarding release of the
applicant on the face of the O.M dtd. 18.09.2001. |

Moreover it is abundantly clear that even on 01.10.2001 the applicant
was attached to division office, Patna, as -such Assistant

Surenane Mot S=hed
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Engineer/Executive Engineer, Patna were not legaily mnmgaégnmy = B
release order after 18.09.2001, pursuant to the transfer order dtd. 12.07.2001

without considering and inviting the option of the applicant for his transfer
and posting at N.E. Region after the order of bifurcation dtd. 18.09.2001.

4,23 That your applicant again submitted representation on 21.02.2005 claiming
arrear salary w.ef 01.10.2001 to 30.06.2004, wherein applicant has
specifically stated that although relieving order was issued to the applicant
on-24.09.2001 and also on 30.09.2001, which was signed by the E.E on
27.09.2001 but in view of the O.M dtd. 18.09.2001 and letter dtd. 28.09.2001,
the applicant was allowed to continue to work in the said CED at Patna. He
has also pointed out that he had worked at CED, Paﬁa, which would be
evidént from the record that the payment is made to contractors, suppliers
on the basis of measurement recorded by him after 24.09.2001 and
accordingly thereafter he was Itransferred from Patna to Guwahati on
31.05.2004 and joined at Guwahati on 09.07.2004. As such he is entitled to
salary of the period from 01.10.2001 to 30.06.2004.

Copy of the repreéentation dtd. 21.02.2005 is annexed hereto

and marked as Annexure- 16.

4.24 That your applicant further begs to say that impugned letter bearing no. 8
" (2)/GED-1/E-1/06007/2135 dtd. 06.11.2006 issued by the Executive
- Engineer (E) CPWD, Guwahati wherein impugned O.M bearing letter no.
A-22015/38/2002-EC  VI/947 dtd. 08.09.2006, O.M mno. 9/37/97-
ADMN/Vol.VIII-A dtd. 21.09.2006 and impugned Ietter bearing no.
8(4)/GCEC/ E-1/2006/382 dtd. 10.10.2006 has been communicated to the
applicant for information and also stated that question of payment of salary
- w.ef 27.09.2001 to 09.07.2004 does not arise. However to regularize the
period of absence from duty for the period under Patna Central Electrical |
Division, applicant was given liberty to apply for leave of absence and
further action would be taken on receipt of his leave application, since the
alleged release order contrary to the order of the higher authority passed, -
- after order of the DG of works CPWD, New Delhi dtd. 18.09.2001, whereby
the erstwhile eastern region has been bifurcated as such question of release

does not arise in violation of the order of the superior authority i.e DG (W),

Supendng 161 Seha
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CPWD. Hence the order of non payment of salary and re arizakioBeoth

period of absence as per rule does not arise. Therefore the decision
communicated through impugned letter dtd. 08.09.2006 and 10.10.2006
served upon the applicant vide letter no. 8(2)/GED-1/E-1/06-07/2135 dtd.
06.11.2006 are liable to be set aside and quashed.

Copy of the Copy of the O.M dtd. 27.07.2006, 27.07.2006,
17.09.2002 and 23.07.2002 impugned letter dtd. 08.09.2006,
impugned O.M dtd. 21.09.2006 and 10.10.2006 and letter dated
06.11.2006 are annexed as is enclosed herewith and marked aé

Annexure- 17, 18,19, 20, 21, 22, 23 and 24 respectively.

That your applicant submitted a detailed representation on 16.12.2006,
wherein the applicant had referred the impugned letter dtd. 06.11.2006 and
categorically stated after 18.09.2001, the respondent department not entitled -
to make any transfer or posting without willingness of the employees in
view of bifurcation policy declared on 18.09.2001 and also specifically
stated that he has rendered work during his stay at Patna as per order of
the authority, as such, entitled to payment of salary but to no resuit.

Copy of the représentation dtd. 16.12.2006 is enclosed as Annexure-

25,

s

That the Executive Engineer (E), CPWD, Guwahati vide letter no.
8(2)/GED-1/E-1/06-07/394 dtd. 12.03.2007 quoting the reference of letter

~ Gtd. 08.02.2007 requested the applicant to submit leave application for

regularization of the period of absence from duty w.ef 27.09.2001 to
09.07.2004 failing which action will be taken as per rules.
Copy of the letter dtd. 08.02.2007 and letter dtd. 12.03.2007 are

enclosed as Annexure- 26 and 27.

That it is stated that contention of the respondents that the applicant has
claimed that he had continued to work beyond the date of release is false
and fabricated as alleged by the Deputy Director of Administration (SLM)
in his O.M dtd. 08.09.2006 is highly shocking and uncalled for in the facts

and circumstances of the case of the applicant. It appears from the

Suremdng Narh Sahat
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payment of pay and allowance w.e.f 01.10.2001 to%—ﬂéﬂﬂ%&fiﬂa O

sake of denial of pay and allowances to the applicant an effort is made to

ignore and overlook the order of the higher authority i.e. Director general
of works, CPWD, Nirman Bhawan, New Delhi, who had passed the order
of bifurcation dtd. 18.09.2001. Wherein, the Director General had
specifically stated that all the staff including Group- C and D employees
have been allotted to the above 2 regions on “as is where is basis”.
Therefore, question of implementation of the transfer order dtd. 12.07.2001
after 18.09.2001 does not arise at all. Since the order of bifurcation have
been passed by the highest authority of the respondent department
following the decision of the Govt. of India. As such there is no question
arises on the part of the applicant to justify that whether he had rendered
duties and responsibilities after 24.09.2001. The order of release passed by
the Assistant Engineer is contrary to the order passed by the Director
General (works), New Delhi. The consequential order dtd. 28.09.2001 issued
by the Superintending Engineer (Coord.), CPWD, Kolkéta infact based on
the order dtd. 18.09.2001 of the Director General (works), whereby
Superintending Engineer (Coord.) directed that all transfer orders which
were not impiemented should be kept in abeyance by virtue of the order
dtd. 18.09.2001 and 28.09.2001, the applicant does not require to establish
whether he has rendered works after the alleged release order dtd.
24.09.2001, rather the applicant is liable to be treated as an employees
allotted to the eastern region in view of the O.M dtd. 18.09.2001 and on that
short ground he is entitled to full salary w.e.f 01.10.2001 to 30.06.2004.

In the facts and circumstances, Hon'ble Tribunal be pleased to direct
the respondents to pay full pay and allowances w.e.f 01.10.2001 to
30.06.2004 with 18% interest.

428 That most surprisingly Executive Engineer (E), GED, No. 1, CPWD,
Guwahati informed the applicant that as approved by the Chief Engineer
(E), EZ, CPWD, Koikata vide office memo. No. 9/37/97-Admn / Vol- 8 A
dtd. 31.01.2007 and in pursuance of Rule 25 of the CCS Leave Rules. The
alleged period of absence of the applicant now A.E (E) attached to

Quvendrs NaH Sahay
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purposes for the period of alleged for the perigd fromt2Ve08.20@hcto J

09.07.2004. It is relevant to mention here that while passing the impugned
order of “dies non” for the period of alleged absence w.e.f 27.09.2001 to
09.07.2004, no procedure established by law is followed by the authority, as

a result order of “dies non” has been issued in gross violation of principle
of natural justice. Surprisingly, even the impugned memo. Dtd. 31.01.2007,
which was alleged to have been approved by the Chief Engineer has not
been supplied to the applicant. Therefore, Hon'ble Tribunal be pleased to
direct the respondents to produce all relevant record, file pertainihg to the
order of the “dies non” including the copy of the impugned memo dtd.
31.01.2007.

After the order of bifurcation passed by the Director General
(works), CPWD, New Delhi and the consequentiél order dtd. 28.09.2001
jssued by the Superintending Engineer (Coord.), CPWD, Kolkata, the
respondent authority has no jurisdiction to insist upon the applicant to
proceed on transfer to N.E.Region from Eastern Region and accordingly
when the highest authority of the respondent department as well as the
competent authority i.e S.E (Coord.), Kolkata has passed specific order not
to implement any transfer or posting order in view of the order of
bifurcation dtd. 18.09.2001, whereas the question to justify whether the
applicant has rendered any work during his stay at Patna does not arise at
all.

In the facts and circumstances the case of the applicant, such order of
“dies non” passed vide impugned office order dtd. 19.03.2007 and the
memo. of approval of Chief Engineer dtd. 31.01.2007 are liable to be set
aside and quashed.

Copy of the impugned office order dtd. 19.03.2007 is enclosed
as Annexure- 28,

4.29 That this application is made bona fide and for the ends of justice.

5. GROUNDS FOR RELIEF (S) WITH LEGAL PROVISION

51  For that, impugned transfer order transferring the applicant from Patna to
Silchar under Head quarter office Imphal vide office order dtd. 12.07.2001

Surendns, Nath Sk
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was not implemented pﬁor to declaration of bifucation SradE ofBaster

Guwahati Bench 3
Region ditd. 18.09.2001, as such the transfer order dkt12:07:2601h a'xs-fgsct—m—-i

force after passing of the bifurcation order by the Director general (works),
CPWD. '

For that transfer order was issued by the Superintending Engineer (coord.)
Circle, CPWD, Kolkata on 12.07.2001, whereas order of bifurcation of

erstwhile Eastern Region into B.1, Eastern Region comprising Sikkim, West -
Bengal, Bihar and part of Madhya Pradesh (Chattisgarh) and B.IL

N.E.Region, comprising Assam, Meghalaya, Nagaland, Manipur, Tripura,

Mizoram and Arunachal Pradesh declaring matters of recruitment,

promotion, confirmation, transfer etc. Group C and Group D staff should
be bifurcated and allotted to the above 2 regions on “as is where is basis”,
as such transfer order dtd. 12.07.2001 has become infractuous on the face of
the order dtd. 18.09.2001.

For that the order of transfer dtd. 12.07.2001 has not been implemented on
the date of declaration of bifurcation order dtd. 18.09.2001 and as such,

~ applicant has been allotted to Eastern Region, B.I on “as is where is basis”,

which is further confirmed by the order dtd. 28.09.2001 issued by the

Superintending Engineer (Coord.), CPWD, Kolkata ie the compentant -
authority on other words by cadre controiling authority, has kept in

abeyance all transfer and posting order of Group C and Group D staff
including the junior Engineer from Eastern Region to N.E. Regioﬁ in the
event of non implementation tiil further order. As such the transfer order
dtd. 12.07.2001 and alleged release order dtd. 24.01.2007 has lost its force in

. view of the order dtd. 18.09.2001 and 28.09.2001.

54

For that the letter dtd. 23.07.2002 (Annexure-23) issued by the Assistant
Engineer (E), CPWD, Mokamaghat, wherein it is observed in para 4 as
follows;- |

“Sri P.K.Paul, Junior Bhgineer (E) gone on leave w.e.f 14.9.2001 to

23.9.2001, hence no handing over/taking over was done by both the -

JE(E) and on 24.9.2001 Sh.5.N.Sahay, JE (E) was re-leveled by this
office with ail charges with them.”.

 Qurendus Nath Shay
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The office order of the Executive Engineer dn :
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29.09.2001, wherein it is declared that the applicant attached under ¥

division but under the order of transfer to Silchar has been granted

T.A/D.A adva nce of Rs. 30,100/- makes it abundantly clear that the .

transfer order dtd. 12.07.2001 was never implemented prior to declaration
of bifurcation order dtd. 18.09.2001 or consequential order dtd. 28.09.2001.
Hence, order of transfer dtd 12.07.2001 is liable to be treated as kept in

abeyance and as a consequence applicant is entitled to salary w.ef

01.10.2001 to 30.06.2004 treating the applicant as a regular employee of

eastern region with 18 % interest. Order of the higher aut_hority alWays
prevails over the or&er of the subordinate authority.

For that when the order of transfer is kept in ébeyance following the order
of bifurcation dtd. 18.09.2001 issued by the Director of Administration with
the approval of DG (W), New Delhi allotting the existing employees into

eastern regions and North Eastern Region on “as is where is basis”, the

alleged release order dtd. 24.09.2001 passed by the Assistant Engineer (E), -

Mokamaghat has no force in the eye of law since the order of bifurcation

dtd. 18.09.2001 already came into operation. As a result by operation of law

applicant is an employee of eastern region. Moreso, in view of passing of
the consequential order dtd. 28.09.2601 issued by the cadre controlling
authority ie Superintending Engineer (Coord.), Kolkata directing the
authorities to keep in abeyance all transfer orders already passed.

For that declaration of the Assistant Engineer and Executive Engineer (E) to

the effect that the applicant has not rendered any work contrary to the -

office record has no consequence so far payment of salary of the applicant
for the period from 01.10.2001 to 30.06.2004 in view of passing of the order
of the higher authority dtd. 18.09.2001 and 28.09.2001.

For that, the letter dtd. 01.10.2001, which was signed by the Executive
Engineer (E), Patna has specifically declared that the applicant was attached
to his division while granting TA, DA advance to the applicant to enable
him to join at new place of posting at Silchar. Therefore it is abundantly
clear that the order of transfer was not implemented even on 29.09.i2001 or
01.10.2001 and thereafter. Moreover, lower authority also has no
jurisdicion to implement the order of transfer, after 18.09.2001 or

v"_ "i : - ] . —-\‘. > :
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28.09.2001. As such alleged relieving order d
allegation of non performance of work has no relevancy with the payment
of salary of the applicant w.e.f 01.10.2001 to 30.06.2004.

5.8 For that payment of salary for the month of September, 2001 also

establishes the fact that the applicant was very much within the strength of
Patna Division and the authority has no jurisdiction to treat the period from
27.09.2001 to 09.07.2004 as unauthorized absence from duty in view of
bifurcation order dtd. 18.09.2001 also in view of consequential order dtd.
28.09.2001.

59 For fhat the respondents while passing the impugned order dtd. 10.10.2006
rejecting the claim of the applicants for payment of salary w.e.f 01.10.2001
t0 30.06.2004 did not consider the legality and validity of the alleged release
order dtd. 24.09.2001 and the order of the Executive Engineer dtd.
01.10.2001 signed on 29.09.2001 granting T.A, D.A to enable the applicant to
join at new place of posting at Silchar.

5.10 For that when the charge of the applicant directed to be handed over by the
alleged relieving order dtd. 24.09.2001 issued by the Assistant Engineer,
Mokamaghat ignoring the order of bifurcation dtd. 18.09.2001. As such
order dtd. 24.09.2001 is not sustainable in the eye of law rather the order
dtd. 24.09.2001 is a void order.

511 For that the decision of the respondents to declare that the period from
27.09.2001 to 09.07.2004 as “dies non” without following the established
procedure of law and also in gross violation of the principle of natural
ju.stice, the impugned approval order dtd. 31.01.2007 and the impugned
office order dtd. 19.03.2007 are liable to be set aside and quashed.

5.12 For that when the transfer order dtd. 12.07.2001 is kept in abeyance
following the order of bifurcation dtd. 18.09.2001 and 28.09.2001, the
question of submission of leave application by the applicant for the period
from 27.09.2001 to 09.07.2004 is highly arbitrary, illegal and liable to be set
aside and quashed. |

5.13 For that respondents authority has no jurisdiction or scope to treat the
order of transfer dtd. 12.07.2001 as implemented in view of specific order of
bifurcation issued on 18.09.2001 and consequential order dtd. 28.09.2001 by
the higher authority.

Surends et Sahos
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For that applicant has rendered work during_his it B Dlvmxbn

from the period from 27.09.2001 to 09.07.2004 or from the period from
01.10.2001 to 24.06.2001 as evident from the office record.

For that the applicant repeatedly submitted represehtation pointing out

that in view of bifurcation dtd. 18.09.2001 as well as in view of
consequential order dtd. 28.09.2001 to regularize his posting order afresh
since the order of transfer dtd. 12.07.2001 is aiready kept in abeyance but to
no resuit.

For that the vacant post of Junior Engmeer, Silchar under Head Quarter,
imphal Division has already been filied up by fresh recruitment of Junior
Engineer, as such posting of the applicant at Silchar pursuant to the order
dtd. 12.07.2001 does not arise at all.

For that the applicant has been subsequently posted at CPWD, Guwahati
by a fresh order of transfer bearing letter no. 21 (104)/SE (coord.)

ER/CPWD/CAL/20904/327 dtd. 31.05.2004, supevicang all previous order.
As such period from 27.09.2001 to 09.07.2004 or period from 01.10.2001 to
30.06.2004 cannot be declared as “dies non” on alleged unauthorized

absence.
DETAILS OF REMEDIES EXHAUSTED.

. That the applicant deciares that ~he has exhausted all the remedies

available to and there is no other alternative remedy than to file this
application.
Matters not previously filed or pending with any other Court.

The applicant had not previously filed any application, Writ petition or suit
before any court or any other authority or any other bench of the Tribunal
regarding the su'bjeét matter of this application nor any such application,
writ petition or suit is pending before any of them.

Relief (s} sought for:

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case ahd issue notice to the respondents to show cause as to
why the relief(s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

Suremdna Nera dsho



——— 1

=
o
[

29 - CORERE A i hadins b v Vhcammar —

8.1  That the Honble Tribunal be pleased to set aside anti quaégtﬁmmﬁa
impugned office order Mo. O.M No. AZ2015/38/2002- e . Mh !
08.09.2006 (Annexure- ), letter no. 21.09.2006 (Annexure- ), letter No.
8(4)/GCEC/E-1/2006/382 dated 10.10.2006 and letter bearing No.
8(2)/ GED-1/E-1/06-07 / 2135dtd. 06.11.2006 (Annexure- and respectively).

8.2 That the Hon'ble Tribunal be pleased to set aside and quashed the
impugned office order dated 19.03.2007 (Annexure- ) declaring the period
from 27.09.2001 to 09.07.2004 declaring as “dies non”.

8.3  That the Hon'ble Tribunal bé pleased to direct the respondents to treat the
period from 27.09.2001 to 09.07.2004 and or 01.10.2001 to 30.06.2004 as on

_ duty for all purposes in respect of the applicant. ,

84  That the Hon'ble Tribunal further be pleased to direct the respondents to
pay arrear salary to the applicant w.e.f 01.10.2001 to 30.06.2004 with 18%
mterést% — ‘

8.‘5. To pass any other order or orders as deem fit and proper.

9.  Interim order prayed for.

’ During pendency of this application, the applicant prays for the following
relief: -

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that
pendency of this application shall not be a bar to the respondents for
considering the case of the applicant.

10, e
This application is filed through Advocates.

11.  Particulars of the LP.O. |

i) L P. O. No. 296 39 92T95 .

i)  Date of Issue P ©9.02.09

iii)  Issued from T 3. Po. Gquj\,wle

iv)  Payable at . G.ho. Guwahalt

12.  List of enclosures.

As given in the index.

Suvendne Neita Saheg™
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YERIFICATION

L Sri Surendra Nath Sahay, Son of Late Ia:muﬁa Lal, aged about 57 |
vears, working as Assistant Engineer (Eectrical) in the office of the
Guwabhati Central Electrical Sub Division, CPWD, Guwahati-21, Assam, do
hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are
true to my knowledge and those made in Paragraph 5 are true to my legal

advice and I have not suppressed any material fact.

And I sign this verification on this the _\4** day of February 2009.

Sorrenda nott: <hat
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(Typed true copy)
ote:

Pt :Z:

~in terms of DGW, CPWD, New beihi’s O.M No. A-22015/72/2000-EC-V1 dated
9.8.2000, uniess otherwise specified, the Junior Engineers Under order of transfer
and posting shall immediatcly procced to their rospective place of posting and all
the controiiing officers shaii reiicve the officiais under order of transfer at the
earliest without waiting for substitute. The relief of officiais should not be deiayed
by the controlling officers for any reason. The cases, where officials under orders
of fransfer are not relieved within 30 days, wiil be brought to notice of the Director
General of works for taking action against the defauiting controiiing officers.

2. Whenever a junior Engineer (Electricai) posted in a particular Division/Circie

‘ Zone, the controlling officer must accopt the joining roport and in casc of non-

availability of the particuiar post, an intimation may be given fo this office. ‘Ihis

‘has become necessary to avoid reguiarization of waiting period of Junior Engineers
(Electrical).

3. Due to increase in normal tenure at soft stations, it is very likely that there wiil be
Engincers in oxcess of sanctioned strongth in some officors which is unavoidable,
All Superintending Engineers & Execuiive Enginecers are therefore requested to
accept the joining reports of Junior Engineers concerned who on their transfer,
submit their joining report in them if something they want to say, they may take up
the matter later with this office.

4, Ail Chief Engineers, Superintending Engineers and Executive Engineers are
requested to ensure that the Junior Engineers (Electrical) under orders of transfer
are relieved within a time frame of 30 days fo ‘enable them to joining their new
piaces of posting and the relief of such officiais should not be heid up for any
reason whatsocver.

s. In case the Junior Engineers (Electricai) are no reiieved, they will automaticaily -
stand relieved at the end of the month immediately following the month of issue of
transfer orders and they will not be eligibie to draw pay and ailowances from their
present office thereafter uniess their transfer order are cancelled/modified or further
instructions issucd by this officce or the Dircctor Goneral of Works, CPWD, Now
Delii.

6. The posting of Junior Engineers (Electrical) have been issued after observing due
procedurcs/broad guidclines as per DGW’s O.M No. A-22015/8/97-EC VI dt.
U4.10.99 and transfer/posting policy as per this office O.M No. 220iY-SE
©/CPWD/ER/JIE (C&E)YCAL/2001/153 dt. 23/02/2001.

Sd/-

: (Superintending Engineer, Co-ordinaiion/Director of Works)

Copy To: '

. The Director General of Work, CPWD, New Delhi.

. The Addi. Direcior General (ER), CPWD, Kolkaia. '

. All Chief Engineers (Civil & Electricai), CPWD of Eastern Region.

4, All Superintending Engineers (Civil & Electrical) i/c Superintending Engineers (P£&A)

of CPFWD Eastern Region.

5. All Executive Engineers (Civil & Electrical) of CPWD, Eastern Region.

6. The concerned officials through regpective controlling officers,

7. 1he Regionai Secretary, CPWD Jjunior Engineers’ Association, Koikata

Sd-
g
G

1
pA
3

(S. Roy)
Engineer Asgsistant to Superintending Engineer, Co-ordination
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JtThe Superintending Engineer co-ord circle Centvat Adsministrative Titaunal
C.F>J.U Nizam Phlace ' ?
234/4 Acharys J.C, Bose road ' q
17" flcor M,5,0 Building ‘ 3.0 AR 2003 é
Kolkata 70n020 (%, B) .
g <mds

Through proper channel Gumeivalti Bench

Sub = Request for cancella
o

tidn/{pOdificqtion of transfer order

ith due respect 1 beg to lay doun following few lines for fou-
r kind.perusal snd favourablle orders,

I. That in the month of April 91,/ 1 for go T.A.Da for patna posting
- which £5 my home town., Accordingly 1 ot transfer for natna but
ot that time no post was vacant in notna, so0 Hhe than (xecutive
un?ineer~d1rected me tO0 report for duty to Assistant engineer

(klectrical) Mokamaghat. The Po

stiny of Molomoghat. was not as
per my cholce,

I serve in D,F.R. work in K.d?D. in ye r 20,£,91 and at that
time the nosting in B,F.d. circle wes count ! 25 hard orea, due
to th:st nosting educ

ation of my childeren was suffercd
Hindi medium school was there,

11,

as no

LII. My transfer order has been issued vide order No. 21 (1) S.E,(¢)
/ J.E, (C) / E.R., / C.P.W,D/Cal/2001/ 497 dt 12/07/2001
and I have been order to move to Si1

it was ruther schoking for me to h:
for Silcher, why I am not getting my home town patna after

nerforning 24 years service as JE.(E), Hence the trinsfer
- order is unfair and unjust, :

cher, i.,e, my new nosting
“ve received traensfer order -

Iv, My doughter taken adwission in atna in BeAs Part= I and my ¢
son :.lso taken adinission in »atna in class XI in science.
They are re:ding in Hindi mediumingxsdmm , their Registration
also have been made as the I'xam of my doughter of B,A, Part
I will be held in month of

mexrch 2002 and final borad Exam
of my son will be held in 2003, ‘

The avthority concomed fwho has issued
is vieel aware of the fsct that once rcgistrotion have been
~made and already two months nasses in academic session

change of .lace and change of wediu of study must adversely
affect study of my children at th s junction when their
rejistration for university i:xam and uor.d Lxam have already
been made with concern unlversity ond zone, 4f I leave them ;
i#ifliitna and resume duty in silchar no cne is available to
after my children, |

ebove montioned order

VY Tmaar tivn +a mantiln have bhood mir Adaiiabkdaa .

- o anad




YA

V11,

Copy of the'l) JE Associotion,

- 31 -

?giwwhnhEMMﬁﬂ

- Patient of Rheumstic ond \rlhthic and nnderqunq treatmeont
at G.C.Q.R4P.Fa Hosnktal Mokamaghat., Clmatic conditl'n of
silcher being North East zone remains cold and dump slmost .
throught out the year will not st all auit her and ~ill have
detrimental effect on her health ond study,

Apart from above gy wife is suffering from Syounic nreolem
since along and she woas oOneratcd upon for »Holinoed structure
on 26.10,99 at catna by Or. Manju secta Mishra. Now her body

1s svielling and ESR has increased considerably. llence medical

officer of G.C.C.R.P,F Holsnital adivce continuous treatment
and care for heer,

3 In view of the pr blem Lxolained
request you to consider iy

shove, 1
y re jucst for cancellation of sald

transfer order ond order me to join in Patna (Which is my home

town ) to protect Lifo. oand future caorcer of my children and

wife be at stake. 1 shall ever remoin groteful to you for thie
act of KindneM and justice,

&‘g you in anticipation
d : Your faoighfully

N -
T 2 21w )
R , ~ ol Hahad

Jr. nqinoor— (l1(c1rlc
tlokanaghat Central .
Electrical ubriivision
CoPoigDe “Okamaghat,

Regional Office, CsP,laDs Nizam
Palace Kolkuta for information & necess ry uction for ny
Posting at Patna.

\i&) JE Assoigtlon, drench office, C.P,. .D Pﬂbna for
information & necessary Pursu.,

- 21172000

S N Sohai
‘Uwftinaiheaa '(aloQL\_
(h Q.(_-_S‘[J' [E}) c’(_q)'nc.&(,{rd“-



o look after both 1

=35-
No14721/91-1 ‘
Government of India 3 0 MAR 2008 \}!
Dircctorate General ul Works : PR {

Central Public Works Dcpqltmcm . - Guwahati Bench

| ARNERRE-B.

CIV(C) Centrat Administraths Trfunal |

.

Nirman Bhawan, New Delhi,

Dated the 18" sept, 2001
’ M ¢

Office Memorandum

Subject: Creation of North Eastern Region as

The undersigned is dirccted to refer to the set up of Coordination RLme as laid ot |
in the CPWD Manual Vol.l and state that the region ‘B* comprising of We'st Beng: i, Bihar.
Orissa, Assam, Manipur, Meghalaya, Arunachal Pradesh and part of Madhya Pradesh will be

b\iuma;gg with immediate effect as updu -

B
((,hhaltlsgarh)

“1B'11 - North Eastern Region: Comprising;
‘Mizoram and Arunachal Pradesh.

~¥or matters of recruitment, promoti
staf mcludm;_., work chm;,«.d staff shall be
two regions on :as-is-whe . SE(¢

cgions- B 1 and Blli in
:CPWD Manual, Vol. 1.

N :
Eastérn Region: Compmmg Slkknln West Bengal. Buand part of Madh\a Pradesh

The staff who are allotted to NLR'(B 1) will be '\sked to give their wnllmyusq to

remain in NLR (B.11) and

1. All the staff who indicate the '\bove willingness will remain a part of NER dnd lhur

- ansfers shall be confined to NER (

2. Those stafl’ of NER who do not indicate thur willingness for NER (1. 11) wull retain
' claim to be transferred to Eastern Region (13.1). Such transfers from NER to ER will

be done on seniority basis subject

~and availability of substitute stalT for NER (B.11).
3. All future recruitment to NER (B.1) and ER (B.1) will be done scparately and

transfers will be confined to within

a separate Coordination Region.

“h

Assam, Meghalaya. Nagaland. Manipur. Tripura.

n, confirmation, transfer ete, group *C* and 1)’
bifurcated accordingly and allotted to the above
oordination) ‘B’, Eastern Region, shall continue
terms of the functions assigned undu para IO of

v

B.11) region.
to availability of vacancy in Eastern Region (13. )i

the respective regions.




4. All transfers from ER to NER and vice versa will |
tranafiers,

..3 6 -

“\

all in the category of

regional

The Staff of NER will be cligible for the special concessions for
East Region subject to fulfilling the condition laid down in the Govt. rules.

This issue with the approval of DG ,

(A. Madhukumar Red

30 MR 2008

)
e

Director of Administratic

=




No. 9 (1yMCESD/01/649 Date: - 14/9/2001
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TR GO AR

Certtral Admintstt

W
[
-

(Typed true copy

GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT

OFFICE ORDER

In accordance with Superintending Engineer (Co-Ord) Circie, C.P.W.D. Caicutta letter
No. 21 (1YSE (CYIE (C)FR/ C.P.W.D/Cal/2001/490 dated 12.7.2001 and E.E/PCEDY

e o~

CPWD letter No. 21 (1)PCED/Z001/1841-51 Date- 10.9.2001 foiiowing charges are io
be handed over/Taken over by the JE (E) of this Sub-Division with immediafg effect.

A:

po ™

v

! —— vt s - 4
e

From Shri T.K. Das to Shri P.K. Paul JE (E)

M.O.E.T & fans in Nos- Residential building i’c A.C. Plant at G.C., C.PPF.
Mokamaghat.

M.O.F &M Works of MF/LT over head line i/c 5 Nos substation, H.T. Panel, street
light and service connection at G.C. C.R.P.F, Mokamaghat.

M.O.E.I & fans 1/c Water Pump set sewerage pump set, overhead line street fight at
Bharat Wagon and Engincering Co. at Mokamaghat,

76 Nos. type- 11, quarters newly construction.

From Shri S.N. Sahay to Shri T.K. Das. JE (E)

R.M.O water pump/sewerage pump at G.C. C.R.P.F. Mokamghat. o
RM.O of 7S KVA/G.C. get and 7.5 KVA D.G. Set at G.C. C.R.P.F Mokamaghat.

Assistant Engineer (Elect)
Mokamaghat Contral Elcct. Sub-Division,
Ceniral Pubiic Works iDepartment.
Mokamaghat.

Copy fo:

1

ERCEN

The Executive Engineer (Elect), Patna Central Elect, Division C.P.WD, Punai
Chake, Paina~ 23 for mformaiion please.

Shn S.N. Sahay, Junior Engineer (Elect), for information.

Shri T.K. Das, Junior Enginccr (Elcct) for information.

Shri P.K. Paui, junior Engineer (Elect), for information.

ASSISTANT ENGINEER(ELECT)
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CEFICK ORDER

e

R _Am accordamca with Superirtending Brgineer(Co=Ord)
Circle , C,P.W,D,, Calgutta Letter No, 21 (1)','3516){J$(Q)PR/
CoFifl,D,,Cal/2001 /400 darad - 12,7,2001 and B, E, (2) /FCED,
CPWD letter Mo, 21(1)/ECED/M001/1041 = 55 Dated = 10.9,2001
following chargz2c are to be handed over ,Taken over by the JE(
of this Sub=-Diviecion with immelinte effact, ) ‘

rbm~Sﬁtiﬂr.g!Dau to_Sinrd P,Kepan) JE(K)
o H,0.8 T & fura in Mom = Egsidankicl bulicdirg 4,2 A.0, plamt
1 A GQCQ. C.F..p,?. Eiokmnﬂgh&t. '

Yo MiOLE,Y & fans in Rwpidomiial budlddng ar G,0.,CR. P F
Mokamaghs . ' o

: ) . ﬂ'
By Yzop shrl 8,",BKX Sahay ti, Shrg i.XePaul JE(B)

xﬁgﬁdo.ﬁ; & B works of FU/LT gver hasd i€ 1/¢ G Moa mub=
TBtation , HeTeninrl , strect light arq serviec comnnection &
Jrg,c., C,R.P.F. dotamshat ’

2. M.0,2 I & fans 1/0 “ater ocump 88T B&-2raga pump sel , ovar

‘head 1ine shrzat |ighy at Brarat Yogon and Snginsering Co.
at Mokuma, '

A

76 Non. type -XI, qﬁaltez; *ea)ly Sonstractionm
CisErom Shri §,N,Sahay to Shri T,K,Des , Ja(&)

2R M, 0y of 75 KVA/D, G860t and 7.8 XVA D,G.8a¢ 2¢ G,.C,,
co aporo Mﬂkam@gmt . .

Aseistart Brginear (Sloct),
Mokamaghat Centrel rlwsct,Sub-Diviasiow.
Central FPublic “orks Dapartment,

- . Hokamaghat
S 3=

CeP.WD,, Punat Chake , Patmna = 23 for informytion please,
L/Q:/§;;1 8, N, Taney , JUnior Enqiaaet(ﬂxacg), for informatiom .
3. Bhry T.K.Das , Junfor &ngjneér(ﬁllct)‘for informatiom,

4. Shri PeKePaul, Junior Sngiaeer(Skict). for irformatiom o

Ko
CTTT il e

ASSI STANT é?}ﬁégtglﬁfscr)

s i o it

TaNR. 1.0, watar pump /sewerage pume at G.C., C.R.P.F, Mokamagh

a Bracutive Bmgimrer(Elect), Patna Central Elect,Divissio |

EL
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‘to hand over all his chargs to Shri PeK.Faul , J.E(i), *”ﬂ”ﬁ‘ltml}

AARRAR SRR 14 nok hand ver in thi
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{ |
Now 2 1) A0 /a001/ 2 )y s/ Datad patng

3 CEELSL QBE&a
. in purousnce of Suparintenddng maine £, -oréin

ciecle, covdl Kolkota of thee ordur to

CsDAal /2003890 ara, 12

atice
e U D) A50(C) Il m) ey
o7 ,200) N4 onsuent reledve ordar

4 & offica oraser No, ™ 2) Acasp/Oy/

875 datud 24 .9 .200!7 Grd 80 .Sahayy Twilor Engine s ( Eloctrieal)
3o bherolsy reledved frem ehdd pivision with effect from 24 .9.01 M
with dlzectich t.o}?m:_t_, LoE"TITY 6 the Exacutive cngdaces (&),
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Request for igaye an aorcer of POsting w,.r, + BNV gi‘)‘m
JE(E)within Eactern Reglon (Regton BI1Y.

3 0°'waR 2009
My last representation dated 27/035/2003. 0 uAR

Sir, ' ’

With due f€sprect in continuy
I beg to lay down the following fe
¢O0dsel £ for favourahb)

Ref =

ation of My earlier r

w lines once agaln to
€ orders pleace,

1) After issue of ap office memo No, 14/2/01 rc 1V (C). datea
18/9/2001, by D,G, (w) C+P.W.Ds New Delhi for hi furcatdor of
- Eastern Region '@ into two Reglon Eastemn Recion BI ana borsh
Eastem Region B 11, the relieving order {eceyeg by AE{EY on ) A
24/9/ 2001 to report EE(E) FeCLE.D Fatna afterfina) handing over

Of chargeg vige office order 1.0./9(1) M.G.E.S.D./01/640_dnted
l4/9/ 1001 wi thout making arrangement to hang Cver chargec of
construc tion works, had no mean, : :

Similarly issue of a relieving oxrder on 27/9/ nn1 by EE(E)

t lesion of My rerort )to repors in .
Shilchar which pivi slon ie not ey “Hno An Eactorp Poaten py

is noadnet D.G(W) dnatruc U on which 1 ¢ lying in abeve eniq
Of{ice memo of dated 18/9/2001. The POonte of TE(E) in thine
Divinion are still vacant aftcr‘jo.u»im.g Of my relievor £0,

question does not arise for over strength of JE(E) in thie
Division._ o

11y My reliever came fronm
' the Region BI which hae {1
POgting from Mokamaghat t

Fclrata and hie ICs
mrlemented ang Was CcOrrect, Rut my

© Imphal which i¢ interreqional Chrteocry

was not implemented $O far and in thie regard SE(CO—Ord)vhas
also i1swued an Office order vige hie Ng, 21(7)/SE(E)(C)/EWC.P.W.D
GEN/}fOlkata/2001/7[4 dated 28/9/2001 "It ie here by orcereq that
all tresngfer. pPogsting order of grcup 'C* ang arour 'D' etzff

1L0r Engineers from Eastern Region (Region BI) to
North Eastern Regicon (Region B 11) and vice verea already iecueg
but not implementeq 80 far shell kept in abeyance with 1mmed‘1nt_e

The COpy of same also indorsed to
EG.e (W) New Delhi, ADG(w) Kolkata, Director Of Adm lNeyw Delhi,
- Elect), a1l superintedding Engineerg
(Civil & Elec t)d(‘Ml EE (Civi) ¢ Elec t) to report for non imple-
uen tAtd off, of inler Iegiona

1 CatagOry transfer for their further
Ogting concern Region in Which they are at present,

ting was within

EE(E) P,C.E.D have well knowledoe about non implemen~
My transfer as he sanction my T,a, Bi1] for Shilchar
lggle Of above both orders. and alsgo at time of Jaynent

¢ told il to receive fe 21800/ inliew of R 30100/~ bec Ause

Urther F6yting will be With in the Region BI. So the enig amoun t
21800 in pivision

will NOt: require, Accordingly he Paid me only ke
Office, not throught subdivision office

1¥)  The educational Session ie going to restart soon, So an
early POsting order wil) help tc readnd t my children in thedr
school of{college to reform their educational career and it al so

s&ve my fandly from foog criels, Because 1 smoonly bread cammcr
in my family,

\

Conbel — fages
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Coppy to the superintending Engineer (Elect) P. C,E.,C. Patna for

Yours, faithfully

& \
_.,1\{“ u

) ~-'g'7"\g'\7c\713
S.N.Sahai JE (E)

M.C,E.S.D, Mokamaghat

_COPQWO D. Mkamagha'c

information and recommendation plase,
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8.N.Sahai JE (E)
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No.9/37/97-ADMY 01V |
GOVERNMENT OF INDIA
OFFICE OF THE C.E. (F) 17,
C.P.YW. b, KOLKATA - 20

- DATED THE 2ND JULY, 2002.
To, '
‘The Suptdy. Engr. (F :
P.CEC, CPwi, |
‘Rimghim Building,
Khajpura, Razabazar,
Bailey Road, PATNA
Pin ;- 00014,
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_ Shri S.N. Sahai, JLE. (1), MCLESD, CPWLD, Mokamaghat, has sent
- lettor duted 20.6.2002 1o our olTiow with a copy 1o you. However, n copy of
tho smne i onclosed for rondy reforence. C.I5 () E.Z. dosired u P
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No. 21(104)/SE(Co-ordn. )/ER/CPWD/CAL/2004/ 3 27

‘ gaf f ect.

56 ,ANN&Z,quE-zz (I

GOVERNMENT OF i'NDIA
CENTRAL PUBLIC WORKS DERA
OFFICE OF THE SUPERINTENDINGERGL ) F

COORDINATION CIRCLE (emwa e
2"° MSO BUILDING, NIZAM PALACH, 17™ FLOOR,
234/4 A.).C. BOSE ROAD, KOL

RTA-204 0 W ZDDB
TEL: (033) 2247-7416. FAX NO. (033) J281- Te3d O MR

OFFICE ORDER

The Chief Engincer (ELECT.) ER, C.P.W.D., Kolkata is pleased to Decide the
transfer/posting of the following Junior Engineer (Elect.) in public interest with immediate:

' SL..N_O;:Q ’

NAME:OF JE(E), FROM , TO VICE
.| Shri/Smt. | ' , . ,
1. | S.N. SAHAI , PCED, PATNA. GUWAHATI CENTRAL SHRI DEBASHISH DAS
) | G ELECT. DIVISION-1], ALREADY
GUWAHATL. TRANSFERRED.

,-.]n t(;lma of DGW, CPWD; New Dcll\i S O M. No: A-22015/72/2000-EC-VI dated 09-8-
2000, unless otherwise specified, the Junior Engineers under/Order of transfer and
T'-‘postmg shall immediately proceed to their fespective place of posting and all the
o controllmg officers shall reiieve the officials under order of transfer at the earliest
‘without waiting for the substitute. The relief of offi cials should not be delayed by the
controlling officers for any reasons. HiExasesmwhere-offieials
- undeenrdesof-transfer-aresnat-relieved-within=30=days=willbe=brought-te-the

_ aoﬂc&e&thﬁ@]necte&ﬁmhmf:wmmmhngachmgaumuh@defauw
- officer,

2. - Division/Circle/Zone, the controlling Officer must accept the joining report and in-
cases of non-availability of particular post, an intimation may be given to this office.
“ This has become necessasy to avold regularization of walting period of Junior
Engineers (Civil/Electrical).
3.

Due to increase in the normal tenure at soft stations, it is very likely that there will be

Junior Engineers in excess of sanctioned strength in some offices, which is

- unavoidable. All Superintending Engineers & Executive Engineers are therefore
requested to accept the joining reports of Junior Engineers concerned who, on their
transfer, submit their joining report to them. If something they want to say, they
may take up the matter later with this Office. All Chief Engineers, Superintending
Engineers and Execulive Engineers are requested to ensure that the Junior Engineers
(Civil/Electrical) under orders of transfer are relieved within a time frame of 30 days

to enable them to join their new places of posting and relief of such officials should
not be held up for any reason whatsoever.



S Bl : | |

W

4. i case the Junior Engineers (Civil/Eicctrical) are not relieved, they will au'tomat:lcally
stand relieved at the end of the month immediately following the month of issue of
transfer orders and they will not be eligible to draw pay and allowances from their
present office. Thereafter their transfer orders will be cancelled/modified or further
instruction issued by this Office or the Director General of Works., CPWD, New Delhi.

5. The junior Engineers (Civil/Electiical) posted Lo planning office shall move first
- without waiting for their substitute.

| (B.K. DAS)
HPERINTENDING ENGIHEER
-ORDINATION CIRCLE (ER). .

¢

Copy forwarded for informatits=

1. The Director General of Works, CPWD. EC-VI Section, Nirman Bhawan, New Delhi~
110011, ’

The Additional Director General (ER), CPWD, Kolkata - 20.
The Chief Engineer, (Elect.), C.P.W.D. of Eastern Zone-1 & 188 Zone.
4. The Concerned Superintending Engineer (Elect.) i/c Superintending Engineer (P&A)
\/%Elect.) of C.P.W.D., Eastern Region. .
50 The concerned Executive Engineer (Elect.), C.P.W.D.,
6. Person Concerned (through their controiiing Orficer).
.~ 7. The CPWD Junior Engineers’ Association, Kolkata.

IREN

SUPERINTENDING ENGINEER v
CO-ORDINATION CIRCLE (ER). - |
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CIMMEDIATE

_ SPELD POST

‘ GOVERNMENT OF INDIA
OFFICE OF THE C.E. (E) E7,
- C.P.W.D KOLKATA-20

Nu«)/z/'n ADM/Vol 11 DATED T 20" sepy o or ‘

S PR 0L

&‘ﬁ@%ﬁ? 31

. Subjeet: - Representation of shri SN Sahai. 1.1, (F) for release (w(’snlrn-\
1-10-01 to 30-6-04.

FRef: =S, GCLC letter No. 8 (4)/GCEC/:-1/2004/1283, dated 27-08- 0. 120 WR 2.

R ko o

; xﬁs@m\m
Suptd. Engr. (15), G.C.IE.C. has wnply forwarded the xx represen e

At ol

'S.N.Sahai, JE. (1) without comiments. [1herefore. (i) why the JE was not mlmul in
time 4nd (ii) why he was not paid salary| from 01-10-01 to 30-

06-0-1 is not clear.
3esides, all thcsc aspeets are to'be decided by the Sapty. Lngr.

-1t has, therefore, been desired by the CE (E) EZ that SE,

lhd mdltu suitably with S.E.(1), P.C.E.C. and E.E(E ). PCED on
dbove

GCEC is to take up
the points mentioned

.and on the basis of upl\ received from them, further action is 1o be taken by
5LGCEC,

- Action may please be taken accordingly.

(T. K. DAS)
DEPUTY DIRECTOR (A)
FOR THEC.E (1) K7,

To,

The Suptdg. Engr. (E)
G.CLEC, CPWD,
Bamuni Maidan,

Guwahati- 781021

At e — <¢'*’*ﬁ’_



the matter 19 Your office and Executive
) i

—59 _ s
4
N (OGO ey fiug o
| COVIRNAENT Ol INDIA
Central Public Worl s Department
GUWALILAT] CENTRAL FLECTRICAT, CIRCLE
Nirnionn Rhaswvan, P.(), - H:-'nnllnIm:lh'nn,('lm\'nlmli - 181 021,

Phone No. - 2550564, 2552305,

e

o Date: ) nomong
To, , : o ) ' )

‘‘ e

- . . . dninistratiee T '
I'he Supvnnlmnling Faglieer(ln) Certral Adym

~Pama Central Electrical Circle

SEPAWDL Indin Bhawag, 30 R 2003

. ol :
29 oo, Bering,

Mannel Road Patna-800 (0 AU

! uwahati Bench

Sub:

lf{;hprosmnn(inn of Shei S,V Sahal .1

Ty Tor release nl‘s:ﬂnry
woe £ 01/10/2001 1o 3020672004,

As per oflice ordey N(‘.'.Z.l(I?‘H'lv)’SlE(C‘o-ordn)Z’]:',P.JCI’\\-’l),’C"f_\'L/ZO()'llf327
L3103 2004 of SE - Coordination '."irclc(lil{),'{'.P.\\".]'),,,K()ikm:l =20 a9 reecived from
SEP&AY B affice of the Chief l'ﬁngim:(.‘y(l’.)l{l’._ CEAV D Kolkata vide letter No.9/37/97.-
Admn, Vol 1 di, 61,07, 2604 (copy atlached) Shi §.39) Sahai JI(1) has Joined in‘the office
of- the Lxecutive Engincer(Elect.). Guwahati et l)i\-is:inn-ll,(‘..}).\\’.D.,(?mvahati-l5 on
09/07.200., o

) Shri SN, Salai, JE(has submitted one sell’ éxp!anmow representation
dated 27072004 addressed oo Chief }E',n;g,ineex(!\7,)!",23,("_'.1’.\\’,If).,!’(nlkzna‘
Hon paviment of salary w.e.f. U 1020010 10 30/06; 200
Engineer(19), Patna Central Eleet. Division, CPwWh,

20 in connection to
M, while he was attached (o Iixecutive
Paina.

The  above mentioned yeprasentation of Shri- Sahai, JE(E) has been

forvarded 1o Chicf Engineer(I)E7, P w1, Kolkata  vide  thig office  fetter
NOBEAVGCECT E-1 2004/ 1283 dt. 27/08/2004. ‘

- Now the Chiet Engineer (17) L2, Cprw

D. Kolkata - 20 vide his letter No.
O VO3 AN Vo)1 dated 20-09-2004 (

Copy attached) has directed this office to take up

Enginzer (Elect.), Patna Central Electrical
Divician an ' {lye fhllm\:ing Pointa :

1.

Why i JE was nol ielicved i lime and
2

Why he was not paid salare fiom 01-10.01 1o A0-06-04 s not clear
I view ol above vou are

sion o dishurse the salary to Shri

Sahai Lk this o lfice please.

oy at the earlicst under ntimation (o

ek As stted abiove, N 8 ‘
W I (/WQ{,V\F/ |
r RN SO0 Supstiptending Engintr (Elect.)
» . . (.- e l&rk(“" . M .
Cdpy o= ;o , : T BYA , ,

1. "1‘111:'(f.'i\i:vfﬂilm;inccr(I’,)I’.;".‘(,.'l’\\"j

O Solkata et his fetter Mo, 2392 ADNL/Vol-N
dated 200y

h]

Pho Ty Ficinese 8y Patiny o al Plechical Division, CPWD Punai Chak,
tNear K1 High School, fama Rou TRRR '

1 |y.>i.if\~r\rfji'_|ii\.'n Fneines (1), Gneahati el ) visinn N ]l CTWD, Borihar,
vl

2
T Ko 9y

Sunef‘inlwshnﬂ l‘imzinx.x‘m- (Elect )

N O '
:)-/,fu'r'?) ' y"‘ y 7 k

requested to- clanifyv - the matter and direct the
Lxecutive Yneineer )., Pama Centra? Flactrical Divi
pee) b .

S

. &
" e Xlne ~13



SNy,

| f
~ &0 — | A/mgx okl ©
| AL
NO.8(4)/(?(:]3C/El/2()04/ 179¢
GOVERNMENT OF INDIA
Central Public Works Department -
- GUWAHATI CENTRAL ELECTRICAL CIRCLE
Nirman Bhawan, P.O. - Bamunimaidan Guwahati - 781 021.
Email : scgeecasify.com Phone 12550564, 2552395,
Fax : 26354200,
Yate © 2o //7/10“(7
~
Sti S.N.Sahai | J € (&) -
O/0 Executive Engineer(F)
- GED-11, CPWD,Guwahati-15 ' .

L 1-10-2001 to 30-6-2004,

S A copy of letter No. 21(1)/PCED/2004/2188 dt. 11-10-2004 received from
EE(EYBCED,CPWD Patna addressed 1o this office & copy to CE(E)EZ,.CPWID Kolkata
& othés for the above mentioned subject is enclosed herewith for information &
necessary action.

Enclo:= bne

ek

I:xecutive Engineer(E)P&A.

Copy along with a Copy of letter No. 21(1)/PCED 2004/2188 dt. 1 I-10-2004 of
EECE),PCED, CPWD, Patna to the EECE) GED-11, CPWD Guwahati-15.
Fhele ,A—;s’mwcbmz | . _

Executive Engineer(E)P&A.

o



L S

”\\ ~61- ANNE/W&E-—« 15

c,ovornm«,nt Of: In(ud
e centr ol Public Horks D Department
’ “'i)/pu,u//oofl/)\ 65 : - butea 0 /111008

. | /// v[o(}

»

E LE), for release of
: alﬁry Weeddrom 14102001 to 30.6 W4,

: - ) Lot
e Suoerlntenda.ng Engineer (n), ; e e e s Woﬁ “«1"%
uzhatd. Central Elect. Ccir cle, v e ae Cﬁgmmg s
Nirman: Bh awan, P (0 .-B danunimaiagn, : '7,,/.,9; ,z,'-(;)-o(,/ wf‘
Gugjati - Zgg;%i:“ ‘ Cotimew o AT oo ’

' v (3 0 Mﬁf 4 3,
Sub:-— a RepreanLut.lon of sri S .N.sashatl, J

. Loy
B "ok oWk o K . ./'.,\V '\‘ : "
l Reﬁ'z-".’ Your lc..tter No . 8(4)/<,c.f:c/x,-1/¢m4/1482 catde. l¢.10.2004.

i }*****

l ;“" Ki':n_dly reter your letter 'No. cited poove
PCEC, CPwD: PatQa and copy endorsed to this ofrice

RO subject . ‘

aderessed to SE(R),
and others on the

<

vdeoired question One -

vy the JEg. has not relieved in time
it is intlmated that sri s . Sahval

p JE(E), his been relieved from

tX}\o Division Wae JSrom 24 .00 2001 b . vice T.0. Ho. 21 1)/2‘Jr:'213/2001/
M4 5-51, aLtcu 27 .3 2001 . '

i e
{ . . e
\&Z@AD’/ In rc,ply of que ,t ion ('L‘;:x-x.)) - why he "

| o hoo not/pai.c‘i sal ary
\fx:om 110 2001 to 3V.06.20047 i i! e

Dot 1AM b
\M .(B) h“ becn relleved fuﬂn 1hi"‘ Division on 24- 03—.4001, quebélon
N

payment oi: sg;ldr:y from Lln.; ulvpxon tor that perioad doe;} arrise.

\
o .

: . 1 i K
o .

' L o ’ I ‘ &!“ )(\ !
' C A . ’ Executive gngincer (g),

: T R , Patna Central Elect. plvision,
: _ , § e IC P oW D.. Pztna.

‘ .cJ | . o ){‘ i »

¢
Copy for :Lnfoxmbtlon & necessary ac_Lion to 3-
‘ (1) “rthe ¢ch .ef Engirxeer(.ﬁ:),’ ©d, Kolkst o with retercnce to Se(E),
: : ' ‘GCE;C, WDy Gushigtl letter No. cited gsoove .

[ .
(2) The supcrintcnding En(_}_Lné‘OI" (), Lf,.t.n n ofntr ol Elect. Cirele,

CPWD; Patna with reference to his. No. 64 $)AICLP/ZCX)4/L4/4,
dugted 19 .10.2004 :nd cven NO . 9598, odtea 2.12..004.

“ v
i -

EXECUTIVE BNGINLER (E) »

W

sa

- timated that when 3ri 5 o «Shai,

P
;
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The Lxécutive Engineer (E) Péa gmmwwwww“”"‘:gﬁﬁfﬁ*~
O T :

Guw aha ti Central Llect. Circle,
Cabatib,, Nirman Zhawan, v .
Bamunimaidam, Cuwohatie21,

HSubte

Refse

sirx,

for your kind persual anc Justice.

1.

‘ Representation of Shri S... Sahai,Ji (B) £

a)

_.éggic-

Comrat AdrinisEane

( THROUGH PROPLR CHANILL )

relcase of S3larxy w.c.f. 01-10-2001 to 30

Your letter dated 22=-12-2004 along with copy of repnly uf£
of LE(EXPCLL,CPWL ,Patna vice his No.21(1)/98Ciil./ 2004/
2188 dt. 04/12/04 in respect of Hu(E)/GCC letter e,
8(4)/GCEC/E=1/2004/1482 at, 11/10/2004 dt. 11/10/2004
received by me on 19/2/2005.

With due respect I beg to submit following few lines .

(')

rhe bxecutive Lnglucer(e) ,pPCLL , Patna replicd for ,
question de, 1 that Shri S.i.Sahai,Je (2) has been - trey
relicved on 24/09/2004 (A.N.) vide ©.0. Noe21(1)/fCrr/ Cou
3145=51 dt. 27/09/2001 which shows that he could . e
' not go through the records in details, Tu,

It 1s 2 fact thut on 30/09/2001 said relieve orcer
has been signec by the then Lxecutive Engineer(tlect)
- by making signature in 27/09/2004 and overwritting
in original despatch date, But, keeping in mind,
bifurcaticn of Region 'B' into two parts namely
Lastern hegion (B=I ) an. lorth LEarctern Region (B-II)
rordered iy D.Ge(W) New LUelhi vide office memo No.
14(02) /91 EC-IV  dt. 18/09/2001 which has been 1mpe
le-mented,accordingly the then {E(Co.0rd) also ordered
vide his letter No.21(7)/SE(E)(C)/ER/CPNL/GEN/Kblkata/
2001/714 at, 28/9/2001 to keep in aliyance all the
transfer or.er which has been already issuec frpm
his office bpt fall as inter regional transfer, the
then AL (E) ,1CESL. ,Kakamaghat ana the then $#BX LL (L),
PCEL ,Patna put me on work, They told me to work and
the said period will be regularised after receiving \
new posting order. : ' ol

b) Accoruzingly  Ihave attended to all the works givern/ -
assigned to mé by my supex—iors after 24/09/2001.
They have acceﬁkd all the mcasurenents mace by me
UsloE40s booked by me, PAU memo verified by me after
24/09/2001 and made payments to contractors as well /
as suppliers but, when I asked ny salary after
30-09-2004 they told me to waitftﬁéﬁcnew pesting
order is received, So, I broughty o‘ihe notice of
higher authoritics @ -7 . and also- requestd them
to set right the thing.

-

c) After 24,9.2004 the kanding over taking over of
ivvantry of h.I. ancfana from departn-nt to Client,
I have signed as handed over and client have signed
as taken. over in the inventry after vorification
of installation,

(,‘ Cor-af Cl /’]r:}l,ﬁ ))
7_ F‘ifﬁﬁf L : rm--.‘.,u

Trisaede:

¢
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Gy

yp'r,v;ﬂ’ e

I," 2 .

Patna

tle

a)

. reriod while they have tak

Pooveviatey g n/*
)—63/ .

vardioun Prodtydneg, Lot
cetedl cotimg e &8 ftor v/
CULIO.DONC & nee lettey heo
Makamaghat to client dep,

elong uteh wetion plan "I p
. €¢
as vell as reveral =it
buen ceat by L(E), 0w
rtmene 4n gy handwritting.

In reply of question 0.2 the kb
that when ohy

Lhie civiny

() ,PCrL,Patnn 5140
1 r-“..ll.l:nl'nr\i.du.()'.) hinse heey ralfeswan {yon
Lon fior that reriod does not arire,

Un this point I woula like to ark, 1f I ivicicn relieved

M cn 24.9,2004 then how they m-de payment to contractore
supplicr on the basia ~f measurene nt. recor o w me
after 24,0,2001, How they neeepted booking of Gl ol el
verificatinn of PAO Pemo, thore all cie financinl~mattor
I Jdid not uncerstane what 1. hazitation of Givicsion to
accept. the facts and re-=leasing ny calary for thet

en viork frem e,

In light or above fact iy tronsfer or «r frnguon |3,
Suptagg, Logincer(Co=on

) Viie or . r Hoe 21 (104)/1,-'&.1;‘0-03:(,\.)
.LR/CPWU/;aL/2004/327 ct,

will une erst
to him in re=leas

30.06, 2004,

Copy tos- f
The Chief
LE (8) ,PCEL, Patna viie hie

1,

2.

¢
33/5/2004 from £CLL ,Patna to f‘
Guwahati Central Llect, iivision No-II, nccoraingly Ll
I approcheac to the EL(E)/ECED,Patna”tO re=relive me

ALE A T%

because afteor 24.9.2004 1 preformed vork chat over ry ’

Stperior allobed to me ¢ but when they not given ime

portance then 1 representedt 4n writting on 21.6.2004 e tak

anu wait upto 304642004 anc asgunpied on 01,7, 2004 as ny = e

8elf relieved ana Joined in GCLb-11 onp 09.7.2004, N :
A

In light of above tacts I hope that the Lh(E) ,pkCLL,

iNe there 1¢ np any hegitoation
Bor the pories 01.10,2001 to

-~

Yours falthfully,

/?\ 7\\:“\3&6’8

( SeNssahai )

Junior Engincer (i)
O/0.Lxecutive Engincar(E)
C&ﬁII,CPN},Guwahati-lS.

L

Egineer(ﬁ),EZ.CPWl, “olkata with reference te

letter R0.21(1)/PCL1/2004/2188
dt. 04/:2/04

The Suptdg, Enginecr(E), Patna Ce
with reference to L (E)
2186

ntral Llect. Circle TFatna
oPCEL ,Patna lctter Hc.21(1)/PCEL/2004/

Gte 4/12/2004 for information,

7
‘%‘\\?\"“

y,
LS nhat , J5 (L)

&
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O Ao 10 /4 SPEED-PO
GOVERNMENT OF INDIA ' ~
PATNA CENTRAL EFECTRICAL CIRCEE e R ‘

CENTRAL PUBLIC WORKS DEPARTMENT
T EFLOOR, INDIRA BIAWAN \
WEST BORING CAMAL POAD
PATHA 800001 ANNEXURE-17
PHONE / FAX: 0612 - 2222233 /2207004, ——
v Email: scpecc@gpmail.com

No. 8Q)PCECH006/ GRY e Datc: 2.7 /07/2006
,." R G = G SR M S " : » Rcnwnal | -—-——v—~—7
/I . To,. -~

M Chiel Engineer (L) ER 30w 200
C MW, Kotkita, 0

; ;'f Lo . WW R“
i ' L o _ ‘ wevahati Bamcht i J

Sub: - Reynest for posting of Shri S.N. Salsts~1-mrmter1masieri 1(<gmu (B-1) and arrange to

‘ @Lﬂ
’ . ‘ : # ///
 Reft = Mo 9737/97-Admn. Vol. VIH-A (I(l((’i(l.‘ 25™ July 2006. 7

relédse his salary since Qct’2001.

f

On the above subject | am enclosing herewith the copy of letier no. No. 21(1)/PCED/2002
dated: 17/9/2002 by the Exceutive Engincer (1), PCED, Patna to Superintending Engincer (1)
CPWD, Patnas Along with two letters of the AT (15), MCESH, Makamaphat,

The Sccond Para of the above letter isreproduced.

Now there are no charges with Sri Sahay. Mo work what so cver are being taken by Sri S.N. Saha
claimed by him. Never ncither verbal nor any written order has been given to Sri Sahay to do any

( either by the undersigned or by AE (1) Mokamaghat. So the claim of Sri Sahay is false. There is no
X in such claims.

In the above context, as per the above referred Tetter of the Exceutive Engincer (13), PCED, |
the version of S.N. Sahai JE (12 is not aceeptable.

Fam also enclosing the letter no. 21(HY/PCED/2006/1041 dated: 27/7/2006 for your informat

Fncl: As above. \JA’QW &

f{ e Superintending I_Engin(‘:m |
| No\%é esvee s Patna Central Elect. Cire
Pg}i{‘ ﬂo"'v. o\\q\\e(} T (‘1‘\\"\‘\‘3\‘\\3\
PEARNE \ . B ER !
B ':\: Nl v Y ’ "‘.‘k“\"
Copy to: .- . 7 vt
The Exceutive Englied (l ), P cL D, Patna for information with reference to his letter referred abov
1%

Superintending Enginee -




. /l‘.,;',_/ v _ 6 : . {?m@ g
Ry a I S = ” !
. ’ /'y Goverument. Of Indla ANNEXURE -1 :
J : ,/)f Central public Viorks bep artment ANNEX -—-__§ |
- £ A= 2301) /ocen 2006/ 0/ ' Dated %4/07,2006.
. S { Sl
%ﬁ o /,‘ . - ‘ u‘ ' U )
o /}(/.:Fh s Re Y@“ﬂaﬁ

;
/
/

/

/ | Contrat Adiministe
/} The superintending Engineer (g)

. . Patna central Ele ctrical Circlef ' , : ' !‘
/ V/ERMWDG P AT N AL » 30 MR 2003
, h ‘ i - '!%Ff “A )
Sulyy.-

FLT alge to release his sal ary

Request for posting ct- Shy & m‘@%@
Eastern Reglon (B-I)
since Octobert 2001.

YU ook ook |
Ref - Your encbrsednent no. 8( 3)/13(:13(:/2006/‘948}\ dt. 25.7.06.

LR R Y

Plzase refer your endrsed letter under . reference on the
subject’. Please find enclosed herewith the following letters for taking
further needful action from your end pleasse.

(1) Letter no. 21( 1) /°2D/2002/362,) dated 17.9 .2002
(2)  Letter no. 9(2) MCESD/2002/89 1) dated 11.9.2002
(3)  Letter no. 9(1) Mcesn/2002/856% dated 23.7.2002.
(4) Letter of Shri s ai.ssheay(l JE(E)Y Asted 20.6.2002.
(5) letter No. 21(1) rFA, 1 /2002 /34635717, 06 .7 .2002
(6) Letter Ho. 21(1)/c,—.?;v/);r,ﬁ/zooz/mgi(}}m“m-05.6.2002
U —do— q132)05 A oM /ol 31 ki Qo)LL
Ihe haiding/taking over notes of shri S N .S ah gy

o W ge(E)
K : has not been recelved by this office. Accordingly the Ag(E)} Molltgn agh at:
o Central gplect. Sub-plvision’

A CPWD; Mokanaghat ds directed to submit the
l‘1and.1.ng/taldng over notes of shri Sahgy dmuedt a’;t'e.ly‘.:‘ As and when receive 1
the saue, sane will bhe aent to you, | ‘
CpM“(?‘)

Encl s~ Hos. in two Sets.

ve"tngineer (E)
Pa’cf]}. Central Elect. pivisdon,
C oP u"’QDJ;‘ Patnaow

Copy Lo theij-

(1)  Assistant Engineer (E)7! Mokana Centr al EBlect. sub-pivision,
- PWD: MoKanaghat . He is directed to sulbudt the OTEO Reglster
from 2001 to 2004 and Handing over notes of shri Sahay to this
office immediately. -

///'

',

EXCUTIVE ENGLMEER (E) .

— e —
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LOVERNMENT Or 1vp)

e T

LUBLIC WORKS DEPARIMENT

[¥m

UIRETTeR STMTRIT| 17 1091200,
Centrai Advniniztrotive Tithuna) |

The Supe inlcmvlivng Engineer (),
Patna Contral Rloctrical Circle,
CPWI, Indira Bhawan, 71_" Mm)rﬁ

Patba<g00 oo,

30 wa 2008 7‘

4
§ ¥

Sub:

Ref:

W iho light of abave g efor e lottern,
e vide this office even file no.
MCESD/2002/856 dated 23.07.200
agthat has clarificd - .

it is infimated that AL
346(H) dated 06.07.2
2 and even filo no,

(£) Mokamaghat was asked 1o
002. In his reply, vide his Iotter
891 datc(l l’l.(')9.7,0(.77.q AE (E)

LIS P K. pal JE (E) joined in placo of §.N. Sahay JE (E) at Mokamaphat gq 611 Sahay had 1o
_ ‘wll&nd over his entire charge to Srj Pal. Eatlier the work of Mainfenance wasy being looked aftey
" oMy two IR (E)s, Sri Sahay & S T.K. Das. In. between, charges of JE (E) were interchanged.
\ lf\"\({\w‘ But dismant] materials romaine with th

A ot

€ roapcctive JI° (B). Therefore AE (B) ordorod for
, KA mainlenmnce work only, as 814 Suhuwy had (6 Juaig uver-the conulruction wutk also (0 Sti Paf ay
: Voeen M "u;nm’l. ' ' '

wr e 2. Now thoro are no charpos with &yj

Sahny. No work what g over are bein
Sahay, as claineq by him. Nevey gej

g taken by Sri S.N.

Encl: H_ulf_h.ihc ‘lcl(m‘s ol AE (E), Mokamaghat. g\w AN‘\SM W\Uua}\/

TV -
(?(/ Pxecutive Englieer () \ > \"\ \ W
Patna Cent. Elect. Div.

CPWD, Patna. -
Copy te:- L

? ' 1. The AR (B), MCESD), Mokamnghat. w r.to his lotter mentioneq abave,

Q\ Numsent IMwmar

. a ’) (/“D\./
Exroutive Engimm‘v(li),vl'—?\ '\
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| ANNE XURE- 20

CENIRAL

Nooo oo YMCESLY 2008 56

'e

The Exooutive Engineo (Blvot.), §
Patna Contral Hlectrical Divn,, ?
CPwWD, Punaichak, Paina,

:' -"’\;‘/"j"b: Ropnrding g1, S.N. Bahay Ji2 (r).
- }Qo 7

TN\ 4

e

‘ '\x\) Rett Your office lotter I\J(}.Zl(l)/l’(l’.l)/ZOOZ/MG dnted 06.7.2002

In this rospocteq Iam to say tha Sh. P K. Paul, JE (B) had

b the samie day I had instiucied Sh. 5., Suhay, JI3 (E) 10 hand gver his all chargey 1o Sh, PX. Paul. By
" iinibienajice work fitst 5o that Sh. P.K. Paul can able 1o control hig

work and have Chair and Table 1o o,
- Butsh. px Paul como to me 3. i

roportod this offios on 11.9.2001 and

CE Y on leavs Wo.£.14.9,2001 to 23.9.200. 4 ki one by both the JE ()

g\ / o~ antd 24,9 2009 1, cloar tho comfugion
AU e ‘ :

‘ liﬁ” /((\q;ﬁ‘/ Sh. PK. Pau), (£) pons on leave w.e f 14.9.2001 to 23.9.2001, hence no handing over/taking
b év 4 (;\ Vel wag done by both the Jg (E) and on 24.9.2001 g1y, S.N. Salay, JE (E) was re-leaved by this office
Y withi all charges with them, '

required to bo mado 1o clonr the
ulve in mamlenance work.

:l‘; f\o& o Now in a short thiy oflico in to any that the above order wns
Furthor I am 10 any that it in obvious thay that it a peraon ia transforred ho hag 1o handover hig all
chages 1y by successor, AE (1) has py authutily 10 alkyw a JE (E)

chu gen liciween alf 3 JE(E) ms Sh. T.K. Dy wun also juy-
W keep his some thages with him
though he hag bc&mlcnvedyhem‘ .
KLy WY MW\W o
v VN
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A\NNEXURE"’Z{

- A-22015/38/2002- 1 w/ 9
Ghvernment of India

: sCDIrectdrate General of Worlés
‘g%“m@ tril Pubilic Works Departuent
)

.

Nirman Bhavan, New Delhl,

Dated Q September, 2006.
QEEFLICI I\’IEMURANDUI\'I

Reyuest for posting of Shii S.N. §

Subject: -
' Lagiern Region (B-I) and arr

ahai, Junior Engincer (Elect.).under
ange to release his salary since Oclober 2001.

to

The undersipned is directed (g teler to ONL No. %/17/97.
A diiled 26.7.2006 (rom Superintending Engincer (Fleet.) (P&A),
(Llect.) (17), CPWID, Kolkata on the subject cited above.

Admn, Vol V11-
(o Chiel Engincer

The matter liag been consides
that the claim of Shii SN, Sahai,
bevond the date of relicf 19
(uestion of p

ed in this Dircetorate and it has been decided
Junior Lngincer (Llect) that he continucd to work

alse and tolally fabricated (27.9.2001 10 9.7.2004), the
ayment ol salary for the petiod does not arjse. ~

Chiel' ingincer (Elect)y (E7). CPWD, Kolkata
Hecessary action accordingly under intinntion to (his Ditectotate.

—

I8 requested (o take

This has the approval of ADG (H&D),

(SHYAM LAL MEENA)
Dy. Director of Admmn. (SLM)

To

//Iu, Chiet Vngineer ('lilccl.) (L2,

Cenlral Public Waorks Departinent, S ey Nn..)~ g0/>.«m
23404, Acharya 1.0, Bose Road, o /7 7/,..16,.._;_,
Nizam Palace, ' ot e LA/, '\ _
KOLKATA- 700020, go e TR, D
’ :J;-"“m LT Ll K 18
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Bpeed Post
gt
e PRLCATNS
o W»
o Centinl
231

W 700

\he Chief Fogince(i5) 17
ublic worky Department
¥', A.J.C. Bose Road

\

Nizam l’aiuce, Kolkata-20
Dated the September, 2006

30 ,
< | 9|

aliBe“ "
- FFICE:MEMOR_ILNQQM

Y

“""wpumt for posting of Bhrt 8.N.8ahai,

. L(E) under Bastern Reglon (B-1) and
‘ - titrange to relense his salary since October 2001 :

4 o :
- ‘ o continuntion of thin office OM of even no dated 29.5.2006nnd subscquent reminder
S U ed 30.6.7 HO6 on the subjeet eited nbave, please find enclosed herewith a copy of OM No
po i iﬁi&j’} __()OQ-I_EC.. VI/917 dated 8.9.2006 received from DG(W) which is sclf explanatory.
: LoIBE paymerit of salary for the

period (27.9.2001 o 9.7.2004) to
]IJ_ of absence from duty clc. m
[

TG, Guwahati iy requented
18 office ns well us DG
3 also enclosed.,

Shri S.N Sahai,

arise. However his perio ay lie regularised as

o inke necessary

nction necordingly’ under
W. Original reports &

letters na rececived from SE(),

] /}\/ﬁf\T/
T.K.Das
Deputy Director (Adinn)

ST - : . TForCE (k1) EZ
To, . ' ‘ ’
'\/thl 8. Mehta, B8E(E)

GCEC, CPWD, Guwahatl : '
v | /ﬁgyy (_(’)t
L& Directorate General Of Works
/,»-‘/‘ CPWD, Nirman Bhavan New Delhi
v (AHention, Shii Shynm Lol Meenn, Deputy Direetor of Admn (SLM) '
* S , %/1, . | S
p \- . | For CIE (1) 12
N
/

Y 274 misc o ’
{ ) . 5

’ . - V 7‘\I’ ] =Y :.s ’;Cj‘)"—' “".—"—:T.‘"’"t": -
R " AN N AN ’/%.;\y,é-ﬂr\g)’ﬂ( vv%
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ERAL PUBTIC W(,)ll)_l
mem=ayik IR R EIY]
o)

St : Innmedinte
P f:i_n_:jl(d)-&(:(‘!f‘,(?/ K- 1 2006 / 157
-7 GOVERNMENT OF INDIA

SCARTMENT
RICAL CIRCLY,

n Bhawan, 1O Bamoninai dan, Criwahati-781 021

natl segeecAsily.com, Phone - 2550564 2952195

Fax: 2654300

:’ Jaled, Ghawahati the /0 /¢0/2()0(\

|

CPWD, Bamunimaidan
Guwahati- 781 021

“Sulby: Request Jor posting of Shri 8. N. Sahai, J)5 (15) 1end

sarrange to release his salary since October' 2001

Inreference to above subject, it is intimated that the question of paymen

for the period from 27-9.2001 10 9-7-2004 1o Shii ¢
under your division does not nrise which has been decid
copy ol CE(12) BZOM No, 97 317 97, Admn, /Vol. vV
enclosures are enclosed herewith for your ready reference

Inview ol above. you are requested 1o 1ept
cle. ol Shit Sahai as per rules, being the competent author
please be intimated to this office hmncdialc\'y for tnking fi

‘ Kock  As stated above
(Photocoples 122 nos.)

5N

or Iastern R:{;gimv (13- IA) and

tolsalny

Sahai, M (B) now AL (1), GCESD,
G by the DG W) In this regand, the
A dated 20-92006 along with it

hanze the perind of abzence Bom duty
iy The achion taken on thi s

sue ““l}'
nther action from tUngs end

e

("'l// (
o : /\ / ([
Superintending Fnginéer (Flect.)
i 'i."opy Lo _ ' .
AR, The Chicl Engineer (1) BZ. CPWLD, Nizam Palace. Kolkata- 20 for ifonation with
IS LR e N . N .
Y .\,E"?l,fti(‘;(l‘lwn(sc to his OM No. 97 37/ 97- Admin. / Vol VIIE- A dated. 21- 92 2006 please
. RIS e ’,/
- )’3 ‘ &} e - e
! ' LS TR ”
: )3' 1\ (.\ 0"% g ‘“\Sﬂ ‘\ /
"\\s .\. (J‘,.,L
~ v’_;'v’ o " (

Superintending Engineer (Flect.)

R e D
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(Typed true copy)

GOVERNMENT OF INDIA
Central Public Works Department
CUWAHATI ELECTRICAL DIVISION NO. I

YVYLALALR L L 2a800 0N 4

Nirman Bhawan, Bamunimaidan, Guwahati- 781 021.

e-mail : ged 1@sify.com
Phone : 0361-2550315

Fax: 0361~ 26554390

NO. 8(2)/GED-I/E-1/06-07/2135 Dated, Guwahati the 6/11/2006
To, T8 9T totrative am}
. ShriS.N. Sahai, Centrat Advmins ‘
Assistant Engineer (Elect.) p
GCESD, CPWD 30 MR 2003
Guwahati- 21. |
Sub: - Regarding your request for period from 27-09-

2001 to 09-07-2004 as JE (Elect.).

With reference to the subject cited above, the Xerox copies of the decision
given by office of the DG (W) in this regard vide O.M No. A-22015/38/2002/EC-
V1/947 dated 08-09-2006 forwarded vide the CE(E)/EZ/CPWD/Koikata’s O.M
No. 9/37/97-Admn/ Vol.VIII-A dated 21/9/2006 as received from the SP (E),
GCEC vide letter No. 8 (4)/GCEC/E-1/2006/382 dated 10-10-2006 are forwarded

herewith for your information. The question of payment of salary for the said

period 27-09-2004 does not arise. However, to regularize the period of your

absence form duty for the said period under Patna Central Flectrical Division,
CPWD, Patna,!you may apgiv for leave of absence)Further action will be taken

only after receipt of your leave application.

Enci: As stated above.
(Photocopies 13 nos.)
Sd/-
Executive Engineer {Elect.}
- Guwahati Electrical Division No. I
C.P.W.D., Guwahati- 781 021.
Copy for information to +- ‘
1. The Chief Engineer (E), EZ, CPWD, Nizam Palace, Kolkata- 20.
2. The Superintending Engincer (E), CCEC, CPWD, Guwakhali- 21.
w.r.t. his letter No. 8 (4)/ GCEC/E-1/2006/382 dated 10-10-2006
and even file No. 1508 dated 26-10-2006.
Executive Engineer (Elect.)

%
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Central Publie Worike Department
) GUWAHATI ELECTRICAL DIVISION No, |
Nirwan Bhawan, Bamunimaidan, Guwahati - 781 021

e-mail : ged1asify.com

Phone : 0361-2550315
‘Fax: 0361 - 2654

390
é f ‘ H::f‘x-%:f {.;ll\ﬁl‘we!]i !}g I )(‘..g.[.‘:,/.z()()b
To Central Adintstyaitve Dabunal
N ‘ Bbri 8.N. Snhai,

Assistant Engineer (1IMeed) 3 0 MAR 2008 |

i
GOLSH, Wi ¢

Chinvahinti - o, {CH g (3

O No&E

’

D/ GED-/ 1510607 RI3§”

Suly.

Regarding your request

for pavment of salary for the
period from

247-09-2001 to 09-07-2004 as JE (Elect.). )

With reference o (he subjeet ented above

. decision  given by office  of  the DGIWY o this sepmd vide O.M No.

o A=L22015 138120002/ 15 SVI[O7 dated O 0022000, fonvarded  vide  the

 7 El,.:lvi';(l;;;)/vlf;;{;!t;?{};)WI.)/l\"(_)lk('lhl'.% O.M  No. YIB7[07-Admn. [VoLVII-A  dated

ORS8N0 As reecived from (e SEAR)D GUORC vide detter Mo B{1)/ GOBCY
i‘.‘;-l/ﬁ“ﬁﬁfs/l.i‘i&‘;)‘, dated TO-10 2000 00 IETRY

T Hiistisn o

che Xerox copics of (he

vieded herewith fon vann informetion,
pavinent ot salay for he

soid o period 27 092000 10
f‘_{;f’jUii~(‘§'}’*;éﬁ('3(}*?’{f does not arise. However, (o 1egulrize the period of vour absence
‘ Wow o i‘.l‘,}'f figl the anid period under Paing Centimnl Electrical Division, CPWD,
A2 Patine i’“ﬁ“%}l‘l"i&l”’ apply tor leave of absenee.,

Further action will he taken onlv
teipl of your leave application,

Encl.:  As stated above

Photocopics 13 nos,
1

/

“necutive Engineer (Elect.)
— Gunwahati FEleetvientd U\'viﬁim_\ No, |
bl

CWDL Guwahati - 781 021

- Copy Jer information te :-

Lo The Chief Engincer (), I

2, CPWD, Nizinn Palace |, Kolkata — 20,
. 2. The Superintending Engincer (1), GUEC, CPWD, Guwahat = 21
K w.rt, his letter No. 8(-1)/(2(_"[",(‘/H-I/;")(\()/;\h“.? dated 1O-10-20006
and cven file No, 11308 davted 6. 10- 2000, /
Enecutive Enginecr (Elect.)
A

3 b\ ’

A S



-§.',';-[ CLONVE, O PUNA )
CEIEFHAL, 10000 1 WO e ALt 1AL

Ev GUWAHATI CEN TRAL ELECTRICAL 3un “DIVIBION )
MAN BHAWAN, BAMUNIMAIDAN, GUWAMATI 781 021,

Dated

T ‘,‘-;The Chtef Engmear (Elect.) - cmmmmg«mzmmmas :
i CP.W.D. M.8.0 Building
- Eastern Zone Nizam Palace -
" Kolkata - 700020, » - 30 W 208
. ‘ ’ (Through proper.cha lel) %u;mwmi it@#iﬂn o A

uasl iot payment of salary for pedod OTAD2001 Lo MM/IM.

015/38!2002/&0 tV 1947 dt, OWQQ/BOQC &{CF £ )/Ez CPV\D Kolkata
, M-.'.No Q/37/07 Adin. /Vol, VmA’cit 21)00/06

¢ ' &
; Nith. reference to above ciled letters oil the aubject, | beg 10 lay down the
féw ?f, for your kind perusal and fabourable order. i '
“{he question of payment of salary for period (01/1012001 to 09/07/"004) to S.N.
does not arise is not acceptable. Because, after implementation of O.M.

ibove order and intertionally relieved. me because my posting falls under
er Regional transfer. Moreover, SE (Co-ord.) GPWD. Eastern Region Nizam,

28!09/2001 alsb ondered “All the transfer ‘posting order group 'C' & ‘D" 'staff including Juniot

v--:g;-'gf,;f. already issued- by this office but not implemented. So for, is kept. in “aBeyance with

~immediate, effect till further order.* All of the controlling officers'are hefe by request to send
;detalis&gf

nu{nplemented transfer order for immediate nec&esary actlon at thls end.

AR hen EE (E)/PCED, Patna issued a rellevmg order W.T. to S. N Saha! JEIE) by
. makmg ba?{«dated signature and tempenng the dispatch date in original dispatch date, to
. haraés | }ducatlonal carrier of my children, and to torture mentally ﬂnanmally to me and

;-"»S N. Sahai, JE (E) on 27/08/2001 then how he sanctioned my transfér TA, DA
“grant on 01/10/2001 vide his no. 30(1)/PCED/2001-2002 dt 01/10/2001 i.e Rs.
30, 100/— ‘only. Which was not paid to me at that time as my transfer wete kept in abeyance
., by SE (Co-ofdn.) But when | had not received my salary upto Jan'2002: Then | want to EE
co (BY PGED, Patna in 3 week of Fehy2002 and told him naither vou paid me biansfer
' AUvVANES 10 IOVE Do you pAying my salaty  1hen he told meSyon wil he, 1eguilanize ham,
' wall" and shown me a letter 14/21/91 — EC - IV (C) dt. 07/U2/2UU)4,» of Litector of

Administration, CPWD, New Delhi, where it was mentioned. " Intef regional transfer Is done

only by D.G. (W) on the hasis of option of candidate only Nobody can be forced to be

PRSI

31 Kolkata-700020 vide his file. no. 2\(7)/bt(b)/t:R/bPWDMt-N) Kolkata dt. -

~ Enginaer from Eastern Region (B-1) to North Eastern Region (Regton B~ 1) & vice versa -

A\m\qxum 7;25‘ S

\.

S IV (C) dt. 18/09/2001. AE: (E) / MCESD and EE (E) / PCED, Patna have' = =1+ 4

B i <12 ‘_‘?,_,:’, S-Skl et}

. R gt v AP e




e 13- e TR

} el _réﬁ;ﬂ’lziﬁ\ii’gzmgji_e Region Lo other. Unless, transfer & posting of thd particular cader i
it o all diidis |

_  Accordingly: EE (ENPCED paid me Rs. 21,800/- (Rdpees ﬁu
- thousand elght hundred) only after deducting the transfer grant that is BS,"
-~ (Rupees Eight thousan tw,?;gs,_sfl

it the d three hundred) only and instructed me td
hétlod from 27/09/2001

(c) . There is no order to hand over the ori
these facts | also represent to the S.E.
lefiiesent 8.E. {E)/ PCEC in June'2
- [Jivision as | was working, but ! had n
how that a new appointtee had al
20/06/2002' | represanted to hono
- bost me under Eastern Region B-}

ginal charges to any JE (E). In Aprit 2002
(E) / PCEC, Patna, but not got any reply. Then 1 also
002 that please give my salary under the strength of
ot received any reply from them. Mean while, 1 came to
ready joined in Imphal where my posting was. Then on
urable Chief Enginear (Elect ), by giving all the facts to
& release my salary since Oct.'2001 onward. '

~ Keeping the above facts | continued tt!we work. Whatéver assigned to me by my
u,t,_i-;o‘,r any reply received from Depdriment afier several reminders prior {o
Ihe, Internal officials correspondence betiveen S.E (E), PCEC/E.E. (E)PCED &
) .came to my notice on 0G/11/06 along with above cited reference (as
J '?'5,,«;](1 [ZE(12), PCEL aakad to AT (17), MCESD Mok unight on vide no, 21
At \Jl 2002/346 dt. 06/0772002 that any office arder has been made to 5. N.
ndflver the original works and it not why? And in his reply vide no.
20{3’2&356 dt. 23/07/2002 AE (E) accepted that he had not made any order to
gihi ,ff,_yvorks. Moreover, | would like to intimate you that on my relieving order
{cll&ry. mentioned that you hand over all those charges which was order vide
1O S MGESD 7 01/649 ot 141092001, He also accepted in his letter vide No. 9
WMCEBL/2002/856 that Shii P K. Paul JE (E) gone on leave w.ef 14/0%2001 to
231092001, so what is my fault that he relieved me on 24/09/2001 without handing over the
-\,,_,_,t;hgarges’z Because, he knew that he had only ordered to hand over the maintenance work
ff:;‘é?ﬁcit construction work, so after hand over the maintenance work Shri S. N. Sahai will remain
. o duty roll & AE (E) also mentioned in his relieving order to me that after hand over the
~..thaiges mentioned in order dt. 14/09/2001 report to the EE (E), PCED, Patna for further
:‘,“ felieving and verbally told your posting will be under Division as your posting place falls in
ere are number of vacancy of JE (E) and original works

“Tieier Region & in Division th
. feinEined with you,

LA

0!i_~17/09/2002 EE (E), PCED, Patna addressed to Superintending

. Ei’::ggj_hmeq{(l'imct.)\, PCEC, Patna and accepted In Para - | that AE (E) ordered to hand
Rnal 7l malttenatice work only.

B

L Thus, AE (E)/MCESDI/EE (E)/ PCED both accepted the case that no any order
J}ilﬁhand over the original charge was made either by AE (E) or EE (E) after my repeated
fff?i%g;[rifp: malion & representation.

Gl leave for “ absence period”

I ' was not absent. | worked. If | was absent then why department kept quite.
Why department did not try to find out me as where about? Why department not written any
letter to my native place? Why nct given me any letter about absconding? Now after 5 years
departiment s telling that the woiking of Sahai is fabricated & false. Why depaitiment did not
teplied of my any letter to me prior to my joining in Guwahati?

Depaitment had not able to relieve a single JE (E) after 18/09/2001 fiom
Fastern Region B — | to Region B — 2 without their willingness till today. However the D:G.
(W) also charge the transfer / posting policy of JE (Civil & Elect ) posting in Eastern Region

vide his,p_;M. no%A ~ 22015/4/2006 - EC- VI / 646 - 51 dt 10/07/2006 & removed the Inter
T i ﬁ ii: i;,JE s |
| t{m

i

to dt. of recelving your further posting order will be régular—lze. o

3
3hsis and not on Regional basis. 30 wiR 2009

&l
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} ‘ However on advice of honourable Chief Engineer (Elect.)
N Saheb | resume m

A Sotromn since beginning | am obeying the order and working due to
. verbal instruction of AE (E)/EE (

‘ E), PCED, Patna. The proof of there verbal instruction
o has shown jn their sction.as they accept my measurements, Test checked & pald the
o conuactor’gg]l)lll..- they accept the booking of O.T.E.O.,

/ ' memoes &

also accepted the handin

(1) Provld g internal El & Fans in reside Itial Colon
(2) Providing O.H. distribution Iine at B.S/F. Cam
under ground system by client & simitar worksoon,

In spite of above fact, if they wrihen that we are no

t giving verbal or written
order to Sahai for work is only to hide the facts. l '
Therefore once again | request tﬂat my legitimate grievances may please be
accept and rele '

ase my salary for above said petivd please.

Yours faithfully

)%mvé

(S.N.SAHAY)
Assistant Engineer (Elect.)

= Guwahati-21.

.

1. The Regional Secretary, C.P.W.D. JE
Information & necessary action please.

2. The Branch Secretary,
for information & necessary action please.

A ok

éﬁﬂ‘”’

(S. N. SAHAI)

o Cleat =% ol

S udmu

TR

, Shit Mohan Swaroop
L I y. duty in GED-ll, Guwahati after giving a new. transfer order on
i 052004 '

the verlfication of PAO

: . They did not assigned me new original work bu
e to prepare the estimate related to other JE (E) for example:

y of Maize research centre.
pus, Kissanganj after rejection of

GCESD, CPWD, Bamunimaidan

's accosiation , Nizam palace; Kolkata-20 for

C.P.W.D. JE's accosiation , Bamunuimaidah, Guwéhati~.21

e
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AL (E), GO
01‘01-10-2001 to to 09-07-2004 fo

Encl..

Copy to :-

SPeecl Pref
\
(?()VEI\‘NMI"IN'I‘ O INDIA
Centeal Publi¢ Worka De
GUWAHAT] ICLIE:C'I‘RICAL

an Bhawan, Bnnnminmidun,

partment
DIVISION No. 1

Guwahati -~ 781 021
e-maijl :

Nirm

gcdllg.sify.coxrl
Phone ; 0361-2550315
Fax: 0361 . 2654390

D:llccl,(‘:uwu]mli the. o X .\’/2()07

No.8(2)/ G- /1

l/()()~()7/,{) 1\/'

To, '
L/{lcChief Enginecer (Elect.),

CPWD, MSO Bidg. .

it EZ, Nizam Pulace

i Kolkata - 2¢.

Sub.: Forwm'ding of representation by Sh. S. N. Sahai, AE (E}, GCESD,
* CPWD, Guwahati' -| o1 regarding

y pPayment for th
01-10-2001 (o 09-07-R004,

€ pcriod of

l,CncI(,)m:(l, please fing herewin, representaliog by Sh. §. N. Sahai,
n rep:

jarding payment of salary

r further necessary aclion

SD under this Divisic, for the period

al your end.

ol
bunal ¥
! H] 3 o
. N
1% Exccutive Engineer {Elect.)

suwahatj Electrical Divjsion No. |
a5y C.P.W.D., Guwahatj - 781 021,
g

.

D, Guwahatj - 21

1 pleasce (Enel. - The copy or /

- lor informatio
rcpresentation).

A

- \; - . ﬂ‘ At ‘4 & [} Ellg mect

- D>

cBSO | epuws rf/:{.,,g/

QJ’""{ o (\{')\m'

(Elect.)

N e

75 Aweure 326

e
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SN "?6~ : .Anmgxumej) 2_-]( L

- e , GOVERNMENT Ol INDIA ,
it : Central Public Works Department
‘ ' GUWAHATI ELECTRICAL DIVISION No. l
‘ Nirman Bhawan, Bamunimaidan, Guwahati -~ 781 021 .
; ~ e-mail : ged1@sify.com
Phone : 03612550315

| R Fax: 0361 - 2654390
| No.8(2)/GED-1/E-1/06-07/ 3 S Ud[(’d (;uwahatl the. /ﬂ/& 12007
- i e ,
N f . .. . &
S to, i/
5./ Shri 8.N Bahal, AE (Elect.), . .
ﬁ FCESD, CPWD
! Guwahati - 21, '
|
| | l
, Stib.y - Regarding posting nn(‘( U KA st e T TSI ATV AT AL e
", RO t the relense of anlnry for the per w! hum 2700 2001 =
to 09-07-2004 as JE (Elect.).
5 Ref.: Letter No. 8(2)/ GED-I/ E-l/06-07/200 dated 08-02-2007

You are once again requested to submit l(‘nw' application tor the i

said period to regularize the period of absence lrom duty within 7 (S( ven) davs

of lc(,mpt of this letter, otherwise action will be lclkcn a«(tu lulw

\ . .
Y -.

bxecuﬁve’ L gineer (Elect.) ‘
.Guwahati-Electri¢al Division No. | }

CEW.DL, Guwahati - 781 021, |

Copy to:- A ' ' ! B
1: The CE (Elect) EZ, CPWD, Nizam Palace, 234/4, AJC Bose ‘Road, i -
- Kolkata - 20 w.r.t. his ]C[l(‘l No. 9/37/97 -Admn. /Vol-VIII-A' Dated |
31-01-2007. B ; _ l
2. The SE (Elect), GCEC, CPWD, Guwahali - 21 lor lgvour ol information |
please . ‘ / }
Executive Enginecr (Elect.) ;
s .
|
|

b3
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\y .m}'l"ublié Works ) cpartment
~IATI‘I ELECTRICAL DIVISION No. 1l
awan, Bumunimaidan, Guwahati - 781 021 .

e-mail : fzqd.l,((us.i.fy.;.qgm
Phone : 0361-2550315
Fax: 0361 ~ 2654390

{
Peated, Guwahalt l.hc‘..[9/4//.2()07 _:

OFFICE.ORrD E R

No-B(2)/GLED-1/15-1/06-07 /4 [?

AS  approved by the

. I
_ Chicl  npineer (Blect), 1Ky, CHWIJ, P!
. t
Kolkala =~ 20 vide  Ollice Mcing  No. “/ii'//&"/-/\(.lnm./Vo!-VlH-l\ dated :
. . - YR !
31" January |, 2007 and i pursuance of Rule =25 ol CCS Leave Rules, the ,
. _ ) ¢ _ _ . i
period of abscence of Shri S N Sahai, Jumor Engincer (Kleel)y now Assistant :
R & |
Engincer (ISlect) ,Alached to this ')ivision,- hom duty lor the period ﬁ%m :
(37-09-20()_] lo ()9-()7-2()()/‘1 is hereby {leelared Hs “l)?g_gs-Ng)% tor all purposes, '
\ — >
M)
‘ WY
{ l:.xccutjve,,E gineer (Blect.)
Y Guwaliati Bleetrieal Division No. 1
Y CALRWLDL, Guwahatj - 781 021.
To, o .
Shris, N. Sahai, N
AL (Bleet), GCESDH -
CPWED, Guwahati = 21, ‘ S
coputy - ! I
b ‘ ‘ |
L The ¢ (Sleet), 157, CPWD, Kolkata = 260 M response o his Ollice Memo
0. mentioned in this office order, ;
2. The 81 (Bleet), GURC, chw, Guwahati - 21 for information and B
hecessary action please, A ' :
-3 The AR (Blect), GCESD, CPWB, Guwaliti = 21 o infortation. _ .
1. The Head Clerk, Glb-l, CPWD, Guwatiail, - 2] tor making necessary b
entries in the service book of Shri 8.N. Suhai, AL (Elect).
S The A, GED-1, Crw, Grwahati =21 tor Intorimation. .
O, Personal lile No. | {?}(SGHJ/(.‘-I')_I)-I Ol Shrt S N, Sahai, Ak (Ileet). '
- 7. File No. .1,’-.2(2)/(’“‘)]-)—]/I.C-I/';’,()()7 for receor!, ‘
Exccutive Engincer (Elect.)
‘bg%%é .
oo -l
! i
! T A )
i
; |
: k
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

3?65). A. No. 59/09

File in Court on,?yﬁ

Couréoé\iﬁcen. ri Surendra Nath Sahai

}

Contral Adminisirath e T

TS UITIRACTR TR
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Guwahati Beric
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........ Applicant

Uﬁion of India & Others |
------ Respondent

INDEX

SI.
| No.

Particulars of Documents

Annexure

Page

.

Written Statement

1-13

2.

Verification

Iq

3.

Photostate copies of :

a) Transfer  order  No.

21(1)/SE(C)/JE(E)ER/
CPWD/Cal/2001/490
dated 12.07.2001

b) Relieve  order  No.
9(1)/MCESD/01/675 on
dated 24-09-2001

c) Relieve  order  No.
21(1)Y/PCED/01/2145-51
dated 27.09.2001.

d) SE(Coord) office order
No. 21(7)/SE(C)/ER/
CPWD/GEN/Kolkata/
2001/714 dt. 28.09.2001

e) 6 Nos. representations
dated - 21.07.2001,
12.02.2002, 25.05.2002,
20.06.2002, 17.05.2003,
15.03.2004 addressed to

- SE(Coord).

-— —_— - ——

+ I15-t8

22-2b

2%- 28

-~ 24748




f) Revised transfer order
No. 21(104)/SE(Coord)/
ER/CPWD/CAL/2004/
327 DATED 31.05.2004

is annexed here as

- = 14950

Photostate copies of the
letter No. |
8(3)/PCEC/2006/983 dated
27-07-2006 of SE(E), PCEC
along with enclosures and
letter No.
12(4)/PCEC/2009/316 dated
11-05-2009 is annexed here
as

I Series | - S51-25

Filed by
@W\xmw
25-87°9

Kankan Das

Add. C.G.S.C.

CAT, Guwahati Bench.
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IN THE CENTRAL ADMINISTI%AT?VE TRIBUNAL

GUWAHATI BENCH : GUWAHATI (g
3
0O.A. No. 59/09 §
. : <T
Sri Surendra Nath Sahai § $
T a1 L Applicant
1 Gy - Vs-—
75 UG 2009 Union of India & Others
------ Respondent

TEREY
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o e S 2 IN THE M ATTER OF :

Written Statement filed by the
~ Respondent No...7...... on behalf

of the all respondents.

The humble answering respondent submit their

written statement as follows :-

| That 1 .. Dhivey 0 hodfeadn ey oo

S/o. hete R ¢ P ludtacheort e working as
............................... respondent
No....?...... in the above case and I have gone
through a copy of the application served on me
and have understood the contents thereof save and
except whatever is specifically admitted in the

written statement, the contentions and statements

made in the application may be deemed to have

/ \
b}\ ,\%\M&M—
Excutive Engineer (E) P&A
Guwahati Central €lcct. Cirgcle
C.P..D., Guwehati-21
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been denied. I am competer‘ft and authorized to
file the written statement on behalf of the all

respondents.

That the answering respondent begs to state that
“gpplicant has no cause of action for the said
application. The said application is barred by

Principles of estoppels waiver and acquiescence.”

That the respondents before giving parawise
reply, would like to give brief history of the case,
which may be treated as part of the written
statement.

Brief History of the Case:

(i) Shri Surendra Nath Sahai, Assistant
Engineer(E), the then Junior Engineer (E) was
posted in Mokamaghat, Elect. Sub-Division under
Patna Central Electrical Division (PCED). He was
then tgnsferred to North Eastern Region (Imphal)
vide  SE(Coord)’s  Office  Order  No.
21(1)/SE(C)/JE(E)ER/CPWD/Cal/2001/490 dated

12.07.2001
it

(i1) Shri Sahai’s reliever, Shri P.K. Paul,
JE(E) joined PCED on 14.09.2001.

g\. t\%wg—/‘

Excutive Engineer (E) P&A
Guwahati Central Elact. Circle

C.P.W.D., Guwahati-21
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(iii) Shri Sahai was then relieved from the

Mokamaghat Elect. Sub-Division by AE(E), on
24.09.2001 and subsequently from Patna

Electrical Division on 27.09.2001 with the |
direction to report to EE(E), SCED, Silchar for |

further posting.

(1v) Shri Sahai did not join his new posting

at Imphal.

(v) {nthe ‘meantime consequent upon
bifurcation 'of.- Eastern Region (Region B) into
Eastern Region (B-I) and North Eastern Region
(Region B-Il) on 18.09.2001 by DG(W),
SE(Coord)ER v1de then Office Order No. 714
dated %8092001 ordered that all transfer/posting

order of JEs‘alreé{dy issued but not impiementéﬁ3

upto 28. 09 2001 should be kept pending. Having
alleady been relieved on 24.09.2001 from Sub-
Division & by Division on 27.09.2009, the order
dated 28.09.2001 was not applicable to Shri
Sahal.

(vi) Instead of joining his new posting, he
made a representation after a lapse of' 8 months to

SE(Coord)ER on 25.05.2002 for cancellation of

(/ ¢
&N x\(\&m

S

4

v
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his transfer order dated 12.07.2001. Shri Sahai
then made another 5 to 6 representation between
5/2002 to 6/2004 to SE(Coord) for the same
without joining at new place of posting. In his
representation he had referred to SE(Coord)’s
order dated 28.09.2001 though the order dated
28.09.2001 was not applicable to him having been
relieved from Division on 27.09.2001.

(vii) The case of Shri Sahai does not fall in

' the above category since he had been already

relieved from the Sub-Division office on
24.09.2001 and his reliever had already joined
there. This was much before cut off date specified !
by SE(Coord)ER i.e. 28.09.2001. Therefore, there -
was no need to modify his posting order and
SE(Coord) did not modify his posting

accordingly.

All representations were sent directly to
SE(Coord) without routing through proper
channel since he was relieved by the concerned
office. Further, it is not possible to consider each
and every representation of an office by the
administration. Having not received any

communication from SE(Coord.) on his




— 5 W -
representation, it was 1ncumbent upto Shri Sahai N
to join his new place of posting. In addition the
officer having not joined in his place of posting
for 8 months after his relief, his protracted
representation does not absolve him of his duty to

join at his new place of posting,.

sz avanatl (viii) Finally SE(Coord.) sent his case to

' Chief Engineer (E)ER for a suitable decision as

‘ Chairman of the Hard Case Committee.

: (ix) Chief Engineer (E)ER decided that the
transfer order_‘(_)f SE(Coord.) dated 12 07 2001 be
1mplemented. Since another JE(E) had Jomed at
Imphal in the mean time, SE(Coord.) was further

ordered to revise his postmg within North Eastern

Reglon Accordmgly, SE(Coord.) revised his
posting  order vide office order no.
21(104)/SE/Coord/ER/CPWD/Cal/2004/327dated
31.05.2004 and posted him at GCED-II, CPWD,

Guwahati.

(x) Shri Sahai then approached EE(E),}
PCED, Patna for fresh relieve. But his requestii

|
r

was rejected on the ground that he was already’

relieved by their office on 27.09.2001. |

—
Q/h ;\%;\*?/Q&u.

[Ex cuﬂtve Erginesr (E) RPEA
Guwahatl Ceontra! Ziact. Circle
C‘ Fotda g Guw“[natﬂnzf
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(x1) Shri Sahai then finally joined GCED-II,
Guwahati 12.07.2004.

(xit) Shri Sahai then made representation
claiming payment of salary from 27.09.2001 to
09.07.2004 on the pre text that he actually
performed duty under PCED on verbal instruction
of EE(E), PCED and continued to work beyond
the date of relief.

(xiil) Shri Sahai’s case was then referred to

SE(E), PCEC, Patna for investigation and report.

(xiv) SE(E) had informed that Shri Sahai did
not perform any work after being relieved from
Mokamaghat Sub-Divisional office on 24.09.2001
nor was he asked by the concerned EE(E) or

AE(E) to do any work.

(xv) So the claim of Shri Sahai that he
continued to work beyond the date of relief was
false and totally fabricated. Therefore the question

of payment of salary for the period from

01.10.2001 to 09.07.2004 did not arise.

~—’ -~
s\, Mgl 2esC
Excutive Engineer (E) P&A
Guwahati Central Elect. Circle
C.P.W.D., Guwahati-21
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(xvi) Defying of office order by not joining
new posting after getting relieved, made his liable
for strict disciplinary action and even called for a
service break. However, taking a lenient view it .
was ordered that the period of absence from duty
may be regularized as per rules.
[Central AdminlstrativeTribunal (xvil) Shri Sahai was then asked to submit
j EREHE IR C I et e
! leave application for the period of absence which
;L3 AUG 2009 : :
i he failed to comply. Hence the period of absence
R from 27.09.2001 to 09.07.2004 as “Dies-non” for

all purpose.

4. That “with reference to statements made in
paragraph 4.1 & 4.2 of the said application, the

respondents do not want to make any comments.”

5. That with regard to the statement made in
paragraphs 4.3 to 4.9 of the O.A. the answering
respondent begs to state that * the order of bifurcation
of Eastern Region (Region B) into Eastern
Region (B-I) and North Eastern Region (Region B-IT)
on 18.09.2001 by DG(W), SE(Coord.)ER vide their
Office Order No. 714 dated 28.09.2001 ordered that all

transfer/posting order of JEs already issued but not

—
Rt (etie
Excutive gineer (E) P&A

Guwabhati Central Elect. Circle
C.P.W.D., Guwahati-21
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implemented upto 28.09.2001 should be kept pending
is not relevant in this case as the applicant was already
relieved on 24.09.2001 i.e. before cut off date
(28.09.2001).”

Photostate copy of the office order no.

' 9(1)/MCESD/01/675 on dated 24.09.2001 is annexed

here as Annexure-I.

4 » -
L oenttal Adiminiziralive Tribunal)

Qo U ay
[ 7

Guwahati Bench
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4. That with regard to the statement made in

aragraph 4.10 of the O.A. the answering respondent

-~

egs to state that “ LPC was not issued on 27.09.2001,

TTA amounting to Rs. 30,100/~ was granted to Shri

Sahai for his convenience.”

7 That with regard to the statement made in
paragraphs 4.11 to 4.18 of the O.A. the answering
respondent begs to state that “ The case of applicant

does not fall in the above category since he was already

L

relieved from the concerned office on 24.69.2001 and

his reliever already joined there. Therefore, there was
no need to modify his posting order and SE(Coord.)
did not modify his posting accordingly.”

All representations were sent directly to

SE(Coord.) without routed through proper channel

—
2. N neste
Excutive Engineer (E) P&A
Guwahati Central Elect. Circle
C.P.W.D., Guwahati-21

((&
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since he was relieved by the concerned office. At the
first instance whenever a representation is not routed
through proper channel, it is not considered at all by
administration. Further, it is not possible to consider
each and every representation of an officer by the
administration. Pending decision on any representation,
an officer can not sit ideally for such a long period after
getting relieved. In such cases he should have been
joined first and then made suitable representations or
should have contacted SE(Coord.) for change of
posting etc. In stead of doing so he simply sent few
representations for action. Infact the applicant made
first representation on 12.02.2002. Srw
already reheved on_ 24.0¢ 09 2001, the(*representatron
3’[ dated 12 02 2002 had no merit. In such cases office

order will always prevail and he had risked himself by

not obeying office order.

\/8/q That with regard to the statement made in
paragraph 4.19 of the O.A. the answering respondent
begs to state that “Shri Sahai neither _performed any

work after being relieved from Mokamaghat Sub-

e e T

e AT T

D1v1sronal office on 2 24 09. 2001\‘ nor/ he was as_ked by»

the concerned EE(E) and AE(E) to do any work There

< S ——

was no ofﬁcral direction to do SO.

e

Excutr Engmeer (E) P&A

t
le §
Guwahati Central Elect. Circ ;
C.P.W.D., Guwehati-21 &'1 Guw a"}‘a § B

; ?'Cé 4\::2 ::ITJ—Q_ 3

ZETY SO
e A< e

i

j
{
;
E

o
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Photostat  copies  of  the < letter  no.
8(3)/PCEC/2006/983 dated 27.07.2006 of SE(E),
PCEC along-with enclosures and letter no.

12(4)/PCEC/2009/316 dated 11.05.2009 are enclosed

as Annexure-II Series.

9. That with regard to the statement made in
paragraph 4.20 of the O.A. the answering respondent
begs to state that “ Shri Sahai was referred to Hard
Case Committee for decision. Chief Engineer (E)ER,
‘being the Chairman of Hard Case Committee did not
consider his case. Since another JE(E) joined at Imphal
and SE(Coord.) was ordered to modify transfer order
dated 12.07.2001. Accordingly SE(Coord.) revised
transfer order and posted him under GCED-II, CPWD,
Guwabhati'vide order dated 31.05.2004.”

10. That with regard to the statement made in
paragraph 4.21 of the O.A. the answering respondent

do not offer any comment.

11. That with regard to the statement made in
paragraph 4.22 of the O.A. the answering respondent
begs to state that “ SE(Coord.)ER vide his officer order
no. 714 dated 28.09.2001 directed that all

transfef/posting order of JEs already issued but not

v st iConiral Kelonin "W{. mm::..,. T
a}‘ \RQ_Q_Q t } . A RTEIS
st | T T ::(ﬂ"'m‘% T
Excutive Engineer (E) P&A i
Guwahati Central Elect. Circle’

C.P.W.D., Guwahati-21 25 AUG 20y

I i s o gt

Guwaha*g Bench

* —— - —r——
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implemented upto 28.09.2001 should be/ lZpt pending,
in view of bifurcation of Eastern Region (Region B) in
Eastern Region (B-I) and North Eastern Region
(Region B-II) on 18.09.2001 by DG(W). But that
directives is irrelevant in this case since Shri Sahai was
relieved on 24.09.2001 from Mokamaghat Electrical
Sub-Division i.e. before cut off date (28.09.2001) and

his reliever had also joined at Mokamaghat.”

12. That with regard to the statement made in
paragraph 4.23 of the O.A. the answering respondent
begs to state that “It has already been explained in para

no. 4.19.”

13. That with regard to the statement made in
paragraph 4.24 of the O.A. the answering respondent
begs to state that “Shri Sahai by not obeying office
order was liable for severe punishment. But taking a
lenient view, he was let scot-free and his unauthorized
leave was made ‘.‘Dies non” to prevent his service break
which would have serious consequences with pension

and retirement benefits.”

14. That with regard to the statement made in
paragraphs 4.25 to 4.29 of the O.A. the answering

respondent begs to state that “It has already been

t

— . -
Q}l\ N r\@ 1eCeQ (‘Eent"a' Admml:}\tmﬁifeﬁimmm
Excutive Engineer (E) P&A TR ugh‘(’li"i% YOTTERT
Guwahati Central Elect. Circle {
C.P.W.D., Guwahati-21

25 AUG 2z

Guwahati Bench
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explained in para 4.19 and 4.24. Since a‘persons has
not performed any work, how can he be paid. The
office under whom he claimed to have worked, have

given report that neither he had done any work nor he

was asked to do any work for the period in question.”

15. That with regard to the statement made in
paragraph 5 of the O.A. the answering respondent begs
to state that “ the said application are vehemently
denied. The order of bifurcation of B-I & B-II Region
was issued from O/o SE(Coord.)ER on 28.09.2001.
The applicant was relieved on 24.09.2001. Sg"there is

no question order dated 12.07.2001 becoming

infractuous.

The applicant is not entitled to get any of the
relief’s sought for in the prayer‘ portion (8.1 to 8.5) in
the said application because plea are speculative and
against principal of natural Justice. Grounds on which

such relief’s have been sought neither cogent nor valid.

16. That this written statement has been made

bonafide and for ends of Justice and Equity.

S, e
] _jﬁnfralAdmzmstrahve?ribungﬂ
§ R TR Sararey

= e g,

* -
S s IANRUNE
Excutive Engineer (E) %&Ai
Guwahati Central Elect. Circle P .
C.P.W.D., Guwahati-21 Gumatns Banan

i N

2
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It is therefore humble prayed

before this Hon’ble Tribunal that
the present application filed by
the applicant may be dismissed

with cost.

Central Agministrative Tribunal
T PR R ]

9.5 a1 2009

Guwahat Bench
il AN

——

Excutive Engineer (E) P&A
Guwahati Central Elect. Circle
G.P.W.D., Guwahat{-z]

/22—
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VERIFICATION _9"”

I Dhived B rodfechen g e Son

----------------------------------------
ooooooooooooooooooooooooooooooooooooooooooooooo

ooooooooooooooooooooooooooooooooooooooooooooooooooo

working as FRecietive, Buopneay (€3 PR ’cgffg‘ duly
authorized and competent officer of the answering
respondents to sigﬁ this verification, do hereby
solemnly affirm and verify that the statements made in
paras .\2223: 4 o2 0E " true to my knowledge,
belief and information and those. made in para
54'7’2 7 '“/5, ......... being matters of record are
true to my knowledge as per the legal advice and I have

not suppressed any material facts.

And 1 sign this verification on this ... A%t .

Day of .... Aueeasl:... 2009 at ... Guwahal . -

Central Adrinistrative Tribunal
e weieE S | N . Nk e

Deponent

RN 9{]09 Excutive Engineer (E) P&A
) Guwahati Central Elect. Circle

% C.P.W.D., Guwahati-21
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Typed True Copy

MOST IMMEDIATE/OUT TODAY

Office of the Superintending Engineer, Co-ordination, CPWD, Eastern Region,
Nizam Palace, Kolkata-700 020
No. 21(1)/SE(C)/JE(CY/ER/CPWD/CAL/2001/490 Date : 12-7-2001

OFFICE ORDER

The Chief Engineer,k EZ(E), CPWD, Kolkata is pleased to order the transfer/posting of the
following Junior Engineers(Electrical) with immediate effect in public interest :-

Si. | Name From To Remarks
No
] R.K. Bose CCEC-II/CAL CCEC-II/CAL Retention granted upto 03/2002
2 S.K. Basak CCEC-II/CAL CCED-V/CAL Vice Salil Tarafdar
3 Probir Kr. Paul CCED-1lII/CAL | PCED/PATNA Vice S.N. Sahay
4 | Arun Kr. Addhya CCED-I/CAL GCED- Vice Dilip Deka
1/Guwahati
5 B.S. Saha CCED-III/CAL | CCED-III/CAL Retention granted upto 03/2002
6 Salil Tarafdar CCED-V/CAL SCED/Silchar(H. | Vice S.N. Dey
Q. Imphal)
7 N.P. Chakraborty CCED-IV/CAL | BCED/BBSR Vice K.K. Roy(Already
. transferred)
8 U.K. Mondal CCED-IV/CAL | SCED/Silchar(H. | Vice M.K. Biswas(Already
Q. Imphal) transferred)
9. | S.N. Sahay PCED/PATNA SCED/Silchar(H. | Vice A. Chakraborty(Already
Q. Imphal) transferred)
10 | B.C. Dutta CCED-V/CAL PCED/PATNA Vice S. Ganguly(Already
transferred)
11 | Dilip Deka GCED- TCED/Tezpur Existing vacancy
I/Guwahati
12 | Debabrata Das CCED-I/CAL CCED-IV/CAL Vice Subrata Ghosh
13 | Mukul Chandra | CCED-III/CAL CCED-IV/CAL Vice U.K. Mondal
Das ‘
14 | Subrata Ghosh CCED-IV/CAL | CCED-I/CAL Vice Debabrata Das
15 | T.K. Nanda CCED-IV/ICAL | CCED-III/CAL | Vice Mukul Chandra Das
16 | B.K. Biswal RCED/Ranchi RCED/Ranchi Retention granted upto 03/2002
17 | A.B. Kundu SCED/Siliguri SCED/Siliguri Retention granted upto 03/2002
18 | B. Bhattacharjee CCEC-II/CAL CCED-V(I(HQ. Vice B.C. Dutta
Durgapur)
19 | Kallol Mukherjee CCED-IV/CAL | SCED/Silchar(H. | Vice AK. Bhunia(Already
Q. Imphal) transferred)
20 | S. Sinha GCED- CCED-III/CAL Vice P.K. Paul
I/Guwahati
21 | S.N. Dey SCED/Silchar(H. | CCED-IV/CAL | Vice Kallol Mukherjee
Q. Imphal)

Sd/-
(Superintending Engineer, Co-ordination, Director of Works)

(READ Office of the Superintending Engineer, Co-ordination, Eastern Region, CPWD, Nizam Palace,

Kolkata-700 020 e sise
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1. In terms of DGW, CPWD, New Delhi’s O.M. No. A-22015/72/2000-EC-VI dated 9-8-2000,
unless otherwise specified, the Junior Engineers under order of transfer and posting shall immediately
proceed to their respective place of posting and all the controlling officer should relieve the officials
under order of transfer at the earliest  without  waiting  for  substitute.
The relief of officials should not be delayed by the controlling officers for any reason. The cases, where
officials under orders of transfer are not relieved within 30 days will be brought to notice of the
Director General of Works for taking action against the defaulting controlling officers.

2. Whenever a junior Engineer(Electrical) posted in a particular division / Circle / Zone, the
controlling officer must accept the joining report and in case of non-availability of the particular post,
an intimation may be given to this office. This has become necessary to avoid regularization of waiting
period.of Junior Engineers(Electrical).

3. Due to increase in the normal tenure of soft stations, it is very likely that there will be Junior
Engineers in excess of sanctioned strength in some offices which is unavoidable. All Superintending
Engineers and Executive Engineers are therefore requested to accept the joining reports of Junior
Engineers concerned who on their transfer submit their joining report to them, if something they want
to say, they may take up the matter later with this office.

4, All Chief Enginners, Super intending Engineers and Executive Engineers are requested to
ensure that the Junior Engineers(Electrical) under orders of transfer are relieved within a time frame of
30 days to enable them to joining their places of posting and the relief of such officials should not be
held up for any reason whatsoever.

S. In case of Junior Engineers(Electrical) are not relieved, they will automatically stand relieved
at the end of the month immediately following the month of issue of transfer orders and they will not
be eligible to draw pay and allowances from their present office thereafter unless their transfer order
are  cancelled/modified or  further instructions issued by this office or the
Director General of Works, CPWD, New Delhi.

6. - The posting of Junior Engineers(Electrical) have been issued after observing due
procedured/broad guidelines as per DGW’s O.M. No.A-22015/8/97-EC VI dated 9-10-99 and
transfer/posting policy as per this office O.M. no. . 21(1)/SE(C)/CPWD/ER/JE(C&E)CAL/20/153
dated 23/02/2001.

Sd/-
(Superintending Engineer, Co-ordination/ Director of Works)
Copy to :-

The Director General of Works, CPWD, New Delhi.

The Addl. Director General(ER), CPWD, Kolkata.

All Chief Engineers(Civil & Electrical), CPWD of Eastern Region.

All Superintending Engineers(Civil & Electrical) i/c Superintending Engineers(P&A) of
CPWD Eastern Region.

All Executive Engineers(Civil & Electrical) of CPWD Eastern Region.

The concerned officials through respective controlling officers.

The Regional Secretary, CPWD, Junior Engineers’ Association, Kolkata.

L=

~Noaw

Sd/-
(S. Roy)
Engineer Assistant to Superintending Engineer, Co-ordination

(READ Office of the Superintending Engineer, Co-ordination, Eastern Region, CPWD, Nizam Palace,

Kolkata-700 020
w@«.spé RN
£l NRERDLLS

Excutive Engineer (E) P&A
Juwahgti Cantral Elect, Cirnle
.P.W . D., Suwahati-2”
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ﬁ Shri P.K. Paul, JE(E) has already
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GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT
No. 9(1)/MCESD/01/675 Dated 24-09-2001

OFFICE ORDER

In accordance with Superintending Engineer, Co-ordination Circle, C.P.W.D.,
Nizam Palace, Calcutta letter No. 21(1)/SE(C)/JE(E)ER/CPWD/Cal/2001/490 dated
12.07.2001 Shri S.N. Sahay, Junior Engineer (Elect.) is hereby relieved from duty to- -day
AN. ie. on 24, N. from this Sub-Division and directed to report to the
Executive Engineer (Elect.)/PCED/CPWD/Patna for final releaving from Division level,
dy joined on his place on 11.09.2001 in this office. He is
also directed to hand over all his charge to Shri P.K. Paul, JE(E) immediately if not
handed over, in this respect office order has already been issued vide this office letter No.
9(1)/MCESD/01/649 dated 14.09.2001.

Assistant Engineer (Elect.)
Mokamaghat Central Elect. Sub-Division
Central Public Works Depart
Mokamaghat
Copy for information to :-

1. The Executive Engineer (Elect.), Patna Central Elect. Division C.P.W.D., Punai
Chake, Patna with request to releave his from his level.

2. The Superintending Engineer (Elect), Patna Central Elect. Circle, C.P.W.D.,
Patna.

3. Shri S.N. Sahay, JE(E)/MCESD/CPWD/ Mokamaghat

Assistant Engineer (Elect.)
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_ GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT
No. 9(1)/MCESD/01/649 Dated: 14-09-2001

OFFICE ORDER

In accordance with Superintending Engineer (Coord) Circle, C.P.W.D.,
Calcutta Letter No. 21(1)/SEC(C)/JE(c)ER/C.P.W.D./Cal/2001/490 dated 12.07.2001 and
EE(E)/PCED/CPWD letter no. 21(1)/PCED/2001/1841-51 dated 10.09.2001 following
charges are to be handed over/taken over by the JE(E) of this Sub-Divisions with
immediate effect.

A: From Shri T.K. Das to Shri P.K. Paul, JE(E)

1. M.O.EIL & fans in non-residential building i/c A.C. Plant at G.C, CRPF,
Mokamaghat.

2. M.OEI & fans in residential building i/c A.C. Plant at G.C, CR.PF,,
Mokamaghat.

B: From Shri S.N. Sahay to Shri P.K. Paul, JE(E)

1. M.O.E. & M works of HT/LT over head line i/c 5 Nos. Sub-Station, H.T. panel,
street light and service connection at G.C., C.R.P.F., Mokamaghat.

2. M.O.E.L & fans i/c water pump set severage pump set, over head line street light
at Bharat Wogon and Engineering Co. at Makama.
3. 76 Nos. type-11, quarter newly construction.

C: From Shri S.N. Sahay to Shri T.K. Das, JE(E)

1. R.M.O. water pump/sewerage pump at G.C., C.R.P.F. Mokamaghat.
2. RM.O. of 75 KVA/D.G. Set and 7.5 KVA D.G. Set at G.C., CRPF,

Mokamaghat.
Assistant Engineer (Elect.)
Mokamaghat Central Elect. Sub-Division
Central Public Works Depart
Mokamaghat
Copy to:
1. The Executive Engineer (Elect.), Patna Central Elect. Division, C.P.W.D., Punia

chake, Patna — 23 for information please.
2. Shri S.N. Sahay, Junior Engineer (Elect.) for information.
Shri T.K. Das Junior Engineer (Elect.) for information.
4. Shri P.K. Paul Junior Engineer (Elect.) for information.
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GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT

No. 21(1)/PCED/2001/ 2145-51 Datedé%g

= )
OFFICE ORDER

In pursuance of Superintending Engineer, Co-ordination Circle, CPWD, Kolkata
office order No. 21(1)/SE(C)/JE(E)ER/CPWD/Cal/2001/490 dated 12.07.2001 and
consequent relieve order of AE(E) Mokoma vide his office order No.
9(1)/MCESD/01/675 dated 24.09.2001, Shri S.N. Sahay, Junior Engineer (Electrical) is
hereby relieved from this Division with effect from 24.09.2001 AN with direction to

Teport Tor gu%y % the Executive Engineer (E), Silchar Central Electrical Division, CPWD,

Silchar (H.Q. Imphal), immediately.

Executive Engineer (E)
Patna Central Electrical Division
C.P.W.D,, Patna
Copy for information and necessary action to :-

1. Superintending Engineer, Co-ordination Circle, CPWD, Kolkata with reference to
his letter No. quoted above.

2. Superintending Engineer (E), Patna Cent. Elect. Circle, CPWD, Patna.

Executive Engineer (E), Silchar Cent. Elect. Divislon, CPWD, Silchar (H.Q.

Imphal).

4. Shri S.N. Sahay, Junior Engineer (E), through Assistant Engineer (E), Mokoma
Central Elect. Sub-Division, CPWD, Mokomaghat.

5. Assistant Engineer (E), Mokama Central Elect. Sub-Divn., CPWD, Mokomaghat

with reference to this letter No. 9(1)/MCESD/01/675 dated 24.09.2001. He should

have directed the Junior Engineer to report duty to the Executive Engineer (E),

Silchar Central Electrical Division, CPWD, Silchar (H.Q. Imphal) directly instead

of this Division as per order of Superintending Engineer (Co-ordination).

Bill clerk, Patna Central Electrical Division, CPWD, Patna.

Pay & Accounts Officer, CPWD, Kolkata-20.
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To,

The Executive Engineer (Elect.),
Patna Central Electrical Division,
C.P.W.D,, Patna.

Through proper channel

Sub:  Transfer Advance T.A. and Transfer grant.
Sir,

In accordance with Superintending Engineer, Co-ordination SE(C)JE(E)/
ER/CPWD/Cal/2001/490 dated 12/7/2001. 1 have been transferred from Mokamaghat

Central Electrical Sub-Division to Imphal Central Electrical Sub-Division under Silchar
Electrical Division.

Therefore, it is requested to kindly grant me the advance as follows.

(1) Transfer grant as per may basic pay : Rs. 8300/-
2) T.A. for self To & Fro — 2 times @ 1500/way : Rs. 6000/- ™
(3)  T.A. for 3 adults from Mokama to Silchar .
@ Rs. 1500/- each : Rs. 4500/-
4 D.A. for 4 Nos. for 3 days @ 150/day : Rs. 1800/- |Rs. 27300/-

(5) Transportation charges on materials
By full truck as per entitlement from Mokama

0 ._!.v. :Rs. 15000/-/
' Total : Rs. 35600/-
( Date:26.092001 J
e Yours faithfully,

(Shri S. N. Sahai)

Forwarded to EE(E), ¥
PCED, CPWD, Patna for
n/action please.
AE(E)
Rs. 27300/- Rs. 8300/-
80% Rs. 21800/-
Rs. 21840/- Rs. 30100/-
e it ribunal Say 21800/
Pouienied TECHIES OrETEN S
’ Awas Yo
N AR
2§ e 2009 e

Excutive Engineer (E) P&A
Guwahati Central Eleet. Circle
. C.P.W.D., Guwahati-21
Guwahati Bench ’
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e GOVERNMENT OF INDIA
oFfICE OF THE SUPERINTENDING ENGINEER, CO-ORDINATOR, CPWD, EASTERN REGION NIZAM
) PALACE, KOLKATA-700020

21 (7)SE(C)/ER/CPWD/GEN/KOlkataIZOCH 1714 Dated 28/09/2001

OFFICE ORDER

Consequent to the bifurcation of Eastern Region (Region ‘B’) in Eastern Region (Region B.1) and North Eastern
Region (Region B.11) vide DGW,CPWD, New Delhi's OM no. 14/2/91-ECIV(C) dated 18.09.2001 and instruction
contained therein that all transfers from Eastern Region (Region B.I) to North Eastern Region (Region B.Il) and
vice versa will fall in the category of inter Regional Transfers, It is hereby ordered that all transfer/posting
orders or Group ‘B’ and Group ‘D’ staff including the Junior Engineer from Eastern Region (Region B.l)
to North Eastern Region (Region B il) and vice versa aiready issued by this Office but not implemented
so far, shall be kept in abeyance with immediate effect till furthgr order. V

Mppmempm— —

All the staff who are willing to remain in the North Eastern region (Region B)l) are hereby requested to submit
their willingness within 15 (fifteen) days of issue of this order. Transfer of such staff shall be confined to North
Eastern Region (Region B.ll).

As per DGW, CPWD, New Delhi's OM dated 18-09.2001 mentioned above, those staff of North Eastern Region
who do not indicate their willingness for the North Region (Region B.II) will be transferred to Eastern Region
(Region B.I) on seniority basis subject to availability of vacancy and availability of substitute staff for North
Eastemn Region. The said staff are, therefore requested to submit their willingness for transfer to Eastem
Region (Region B.1) within 15 (fifteen) days of issue of this order.

Those staff of Eastern Region (Region ‘B”) who are willing to get transferred from Eastern Region (Region B.1)
to North Eastern Region (Region B.ll) may submit their willingness in prescribed proforma immediately for
approval of the Inter Regional Transfer by the competent authority.

All the Controlling Officers are hereby requested to send the details of unimplemented transfer order for
immediate necessary action at this end.

The above order shall take effect from the date of issue. h

(D.Hore)
Superintending Engineer (Co-ordinator)

Copy to
1. Director General of Work, CPWD, New Delhi RE
2. Additional Director General (ER), CPWD, Kolkata b
3. Director of Administration, CPWD, Nirman Bhawan, New Delhi w.f to the telephonic discussion held on
26.09.2001.
4. All Chief Engineer (Civil & Elec,) of Eastern Region (Region B.l) and North Eastern Region (Region
B.Il) of CPWD.
5. All Superintending Engineer (Civil & Elec.) i/c Superintending Engineer (P&A) of Eastern Reigon
(Region B.1) and North Eastern Region (Region B.II) of CPWD.
6. All Executive Engineer (Civil & Elec.) of Eastern Region (Region B 1) and North Easter Region (Region
B 1) of CPWD
7. All recognised Unions & Associations of CPWD, Nizam Palace, Kolkata
8. All Co-ord sections of Co-ord Circle.
;&Ut ' 9‘Zé —
PR hv}éyuuv (D.Hore)
Excutive Engineer (E) P&A Superintending Engineer (Co-ordinator)

Guwahati Central Elect. Circls
C.P.W.D., Guwahati-2f
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To

Sub:

Sir,

TYPED TRUE COPY /\

The Chief Engineers (Elect)
CPWD, M.S.0. Building
Eastern Zone, Nizam Palace
Kolkata -700020

Request for Posting under Eastern Region (Region B ) and release of my salary since Oct, 2001

With due respect | beg to lay down the following few lines for your kind perusal and favourable

order please.

(i)

(ii)

(i)

With reference to my representation addressed to SE (Co-ord) on 21.07.2001, 12.02.2002 as well
as on 25.05.2002 addressed to SE (E), PCED, Palus copy to your good self and also enclosed to
others showing my willingness to remain continue the service in Eastern Region B I.

My representation dated 25.5.2002 also proved that the relieving order issued by AE (E), MCESD
on 24.09.2001 which was received by me and by EE(E), PCED, Patna on 27.09.2001 wef
24.4.2001 AN is not proper. It has also accepted by SE (E), PCED, Patna and no any refusal
issued by him till now.

The EE(E), PCED, Patna has granted Rs. 30,100.00 (Rupees Thirty Thousand one hundred only)
to me towards transfer grant & T.A, , D.A. for imphal vide his no 30(1)/PCED/2001-2205-12 dated
1/%/2001. | went Division office to receive the amount. Then EE(E), PCED, Patna told me that | will
receive Rs. 21,800.00 (Rupees Twenty thousand Eight hundred) only in lieu of Rs. 30,100.00
(Rupees Thirty Thousand one hundred only) because Imphal now belong to North Eastern Region
(B Il). The posting order of Imphal will be revise as it fallen under category of inter regional transfer.
The same can only be implemented after approval of DG (W) by getting the willingness of JE (E)s.
He also expressed that he would write to SE (Co-ord) to post me in same division as posts of JE
(E)s are vacant in his division and | also represented for posting in “PATNA" against D. Mishra,
JE(E) who had got transferred from Patna to Kolkata. Accordingly i received Rs. 21,800.00 only in
lieu of Rs. 30,100.00.

The EE(E)/AE(E) also told me to compete all the construction works which held with me till receive of
revised posting order. It will help during verification of service period, at the time of release of salary
through SE (Co-ord) has already issued on order to keep in abeyance all inter regional transfer but Gowt.
will not give salary without work. Accordingly | am working till now and carried all verbal instruction which
are being issued to me regarding govt. Works by AE (EYEE(E). They are taking work from me but without
my signature and telling. “your handwriting will became proof of your working”

Though | am working till now but not getting my salary since Oct., 2001. Due to non receipt of
salary my family members are also suffering badly. The educational life of my children stopped
mainly due to shortage of money. | became unable to bear thief expenditure like hiring of
accommodation and other expenditure for want of salary.

Therefore it is humbly requested to your food self to please look into the matter and kindly issue a

favourable posting order to me either in Patna or at Muzzapherpur, as both place have existing vacancy. it
in also requested that please treat me on duty till further posting in Eastern Region Bl. Your kind and
favourable action will help my children to re-admit in their school/collage to reform their educational career

as well as it also help me in carrying the govt, works conveniently.

m’gtrfwiL (S.N. Sahai) | _
Excutive Enginéer (E) PEA Junior Engineer (Elect.) i Gy‘v‘v’&f}&t
Guwahati Centiat Etecl Circle Mokamaghat Central Electral Sub-Division) NEFEIrA

£ =,

For your early action | shall be oblige to you honor please. 5Ce"tfa'Adminjstraﬁ\‘,e-m
AT BN TEr

Your faithfully

e |

chi
~ P W.D. Guwahati-2® CPWD, GC, CRFP, Campus, Mukamaghat e e 3 _rwa____ .

bu n;!-g
|
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Copy to
i) The Chief Engineer (EZ-Il), CPWD, Pant Bhawan, Patna for information and favourable action

please with refer to my representation dated 05.05.2002

ii) The Superintending Engineer (Co-Ord), Eastern Region B | under Eastern Zone in MSO building on
17" floor, Nizam palace Kolkata for information and favourable action to issue on order of posting
with reference to my representation dated 21.07.2001, 25.5.2002 & 12.02.2002

iil) The Superintending Engineer (E) PCEC, CPWD 7" Floor, Indira Bhawan, Patha for information and
necessary action with reference to my earlier representation.

(S.N. Sahai)

Junior Engineer (Elect)

l)x“ssg’ yon-a

. .
Excutive Enginedl (E) P&A
Guwahati Central Elect. Circle
Cc.PW.D., Guwahati-21
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To

The Superintending Engineer (Co-ord) b ooral Administrative Tribuna
CPWD Nizam Palace ?‘;‘"'-?'T?I g

17" Floor MSO Building TADRIIL (RERDIEIR ]
Kolkata 700020 WB

~>
[ g
i
i

o
—
~L

Sub;  Request for issue an a order of posting w.rtS. N. Sahai
JE(E) within Eastern Region (Region B 1)

Ref- My last representation dated 27.02.2003 Guwanati Bench
sV e eTEe ; ATERN FAAS

Sir,
With due respect in continuation of my earlier representation | beg to lay down the following few
lines once again to your goodself for favourable orders please. ‘

i) After issue of an office memo No. 14/2/91 - EC IV (C) dated 18/9/2001, by DG (W) CPWD New Delhi
for bifurcation of Eastern Region ‘B’ into two region Eastern Region Bl and North Eastern Region BlI,
the relieving order issued by AE(E) on 24/9/2001 to report EE(E) PCED Patna after final handing over
of changes vide office order no.9(1) MGESD /01/649 dated 14/9/2001 without making arrangement to
hand over charges of construction works, and no mean.

Similarly issue of a relieving order on 27/09/2001 by EE(E) PCED Patna (Without submission of my
report ) to report in Shilchar which Division is not existing in Eastern Region Bl Is against DG(W)
instruction which is lying in above said office memo of dated 18/9/2001. The posts of JE(E) in this
Division are still vacant after joining of my reliever so, question does not arise for over strength of JE(E)
in this Division. '

iy My reliever came from Kolkata and his posting was within the region Bl which has implemented and
was correct. But my posting from Mokamaghat to Imphal which is interregional Category was not
implemented so far and in this regard SE (Co-ord) has also issued an office order vide his no.
21(7)/SE(E)(C)/ER/ICPWD GEN/Kolkata/2001/714 dated 28/09/2001 “ It is here by ordered that all
transfer posting order of group ‘C' and group ‘D’ staff including Junior Engineers from Eastern Region
(Region B I) to North Eastern Region (Region Bll) and vice versa already issued but not implemented
so far shall kept in abeyance with immediate effect till further order “. The copy of the same also
indorsed to DG(W) New Delhi, ADG(W) Kolkata, Director of Adm New Delhi, All Chief Engineer (Civil &
Elect), Al Superintending Engineers (Civil & Elect) & All EE (Civil & Elect) to report for non
implementation of inter regional category transfer for their further posting in concern Region in which
they are at present. .

iy The EE (E) PCED have well knowledge about non implementation of my transfer as he sanction my TA
bill for Shilchar after issue of both orders. And also at time of payment he told me to receive Rs.
21800/- in liew of Rs. 30100/- because further posting will be within the Region B | so the said amount
will not require. Accordingly he paid me only Rs. 21800 in Division office, not through sub division
office.

iv) The educational Session is going to restart soon. So and early posting order will help to readmit my
children in their school / college to reform their educational career and it also save my family from food
crisis. Because | am only bread earner in my family.

Yours faithfully

S.N. Sahai, JE (E)
M. C. E.S. D. Mokamaghat
CPWD, Mokamaghat

Copy to the Superintending Engineer (Elect.) PCEC Patna for information and recommendation please.

)t\s—o_s‘: —
R s

S.N. Sahai JE(E)

Excutive Engineer (E) PSA
Guwahasti Central Elect. Circle
C.P.W.D., Guwahati-21
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N COORDINA
2"° MSO. BUILDING, NIZ)
234/4°A3.6; BOSE'
TEL: ((133)- 2247 741_ >

»
" No. 23(1)/SE(C,. - A/KOL/2004/ 2330

Dated: 2.0/0 4 /200
o . .
e Ghicf Engi:: (Clectricat),
1 liastern Regibri; .* 2. W.D.,
" Nizant PaIaCe Ki.| lata = 20

ubjects zequest for posting of St S.N, }_‘l“" 1ai, 'Junlor Engineer (Elect.) under Eastern,
~egion (B-l) and yrange tq rel ai‘é ,ﬁ‘ls salary Slnce Ocmber 2001 S

Arepres ntallon received I’rom &
vnclased herewit . for’ your sympa(hcllc consldcratl

f
i
i S N. :Sahal;:wio'was- workll E,

DlvlSion was transferred "32"’2
. 55

D

14-09-2001 anigl
19-2001. .-

Lastern it !
Office-ordet.of ¢

: notimplemented - _ ‘
{ , I:5ahal was relieved by the AE i from the’ Olvlslon Olr ce on 27
' . ?00 \ t Jolri-at lmphal (NE Reglo ; ‘stlﬁg,uhd st Reglon BH. . .
; ' dj)osung ‘order hag’ been lss}lc}d w appolntce JE(E) has already
: . f:t place of postlng ot IrmpHhal. ] .
- : L l|| .»ahal has. ahwdy mplescnle 3 ncw postlng ordcr under'Réglon
't Ih.1an -+alicady. beer:sent to” CE(Eicet dciston. as’chairman of the Hard
l ‘ . tase compiltee:s . this office letter N() 11(1)/5 7 x2 dated 26 08-2007
( i : C - 1 Saliai has also prayod (or |>a4ym ‘r sal:ny and dllowances for the-perind
'l | of past 31 monll s iter gelting relieved from PCED); no*arrear salary ete. will be ‘payable
b ,iji' _ 1 i $inge h hot,on specific duty, but the. miglht_ havc beer rcgulurlsed by way
o . uhsancllontig:£:6 for 1 Same, . . ;
i : . - .
P A L viewof e abow, 3 suitabl¢, d his Hiéw postlng order within: chlon B:.. i

“Faiid paymentot sear: salary may plcasc bc convi Ific ._an_-ga(ly._ga}_e_.;f

. biclosed: . .

s Rep: ntallon of ‘,.N Sdhal 0;
1. Cany:.* Relieve Orifor DL. 24:09- 2001
‘3. Copy ’SE(Co-Or(ln ) order Ot. 28;09_

Excutive. Eng

Al . : ..

e

N T ¢
e e

1\—9’
ey
e (E) P&A

Guwahatn ‘Central Elect. Citcle”
C.P. W D., Guwahat|-21
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GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT
OFFICE OF THE SUPERINTENDING ENGINEER
COORDINATION CIRCLE (ER),
2P MSO BUILDING, NIZAM PALACE, 17™ FLOOR,
234/4 A.J.C. BOSE ROAD, KOLKATA-20.
TEL: (033) 2247-7416, FAX NO. (033) 2281-3183

No. 21(1)/SE(C)/ER/KOL/2004/280 DAted 30/04/2004

To,

The Chief Engineer (Electrical),
Eastern Regiona, C.P.W.D.,
Nizam Palace, Kolkata-20.

Subject: Request for posting of Shri S.N. Sahai, Junior Engineer (Elect.) under Eastern Region (B- I) and
arrange to release his salary Since October’2001.

A representation received from Shri S.N. Sahai, JE(E), which is self explanatory, is enc]osed
hereW|th for your sympathetic consideration please.

Shri S.N. Sahai, JE(E), who was working as JE(E) in Mokamaghat Elect. Sub-Division under
Patna Central . Electrical Division was transferred to North Eastern Region vide this office order no. -
21(1)/SEC(C)/JE(C)ER/C.P.W.D./Cal/2001/490 dated 12.07.2001. Yjsrelieyer. P. K. Paul joined PCED on 14- 09-
2001 and after partly taking over charge on 14-09-2001 went on leave from 15-09-2001 10 2 I R
P i

-In the meantime, consequent upon bifurcation of Eastern Region (Region B) into Eastern Region
(B- I) and North Eastern Region (B-I1) on 18-09-2001, it was ordered vide this officer order of even'no. 714 dated ;
28-09-2001 that all transfer/posting order of JEs already issued but not implemented on to 28-09-2001 should be
kept in abeyance till further order.

2001. But the he_had not join at Impal (NE _Re ion) and represented for i
modlflea | posting order has been |ssued to him and oné new appointte J
posting at Imphal.

éhri S.N. Sahai has already represented 7-8 times to get a new posting order under Region B-1 and’ -
his case has already been sent to CE(Elect.), ER for suitable decision as chairman of the Hard Case Committee v1de
this office letter No. 21(1)/SE(CYER/KOL/202/712 dated 26-08-2002.

Shri Sahai has also praved.for payment of arrear salary and allowances for the period.of p; b ::f'
ing relieved from PCED. It appears that no arrear salary etc. will be payable to him since he was. J§..

R

but the period of absence might have been regularized by way of sanctioning E.O.L. for the

In view of the above, a suitable decision about his new _posting order_within Region B-I and
payment of arrear salary may please be convéyed to this Office at an early date. &
%
Enclosed: ’
1. Representation of S.N. Sahai Dt. 25-05-2002.
2. Copy of Releive Order dt. 24-09-2001. .
3. Copy of SE9C-ordn) order Dt. 28-09-2001.
(B.K.DAS)
SUPERINTENDING ENGINEER*
':«m a!ftdm(mf‘?’aﬁye Tribunal] “zng — CO-ORDINATION CIRCLE (ER) |
T FIEt ey | od. NER C.P.W.D., KOLKATA :

'GUVJahatl B(-\nch

TR g

‘q - ' : Excutive Engineer (E) P&A
7o I Guwahati Central Elect. Circle
)"' C.P.M.D., Guwahati-21




effect.

transfer/ p"‘ o

COORDINATION CIRCLE, (ER), ¥
2"° MSO BUILDING, NIZAM RALACE, 17“ FL ‘

FROM ; TO

PCED, PATNA, o euwmmn CENIRAL '{ ISHRI DEB/\SHlSH DAS
~ ELECT. omsmu 1,0, [ ALREADY
GUWAHATI. ; TRANSFERRED
T : T
; i W l
g i
e i ":
Note: - | i A l‘, ‘:f
1. In terms of DGW, CPWD; New Delhi's O. H Ho: A- 2?015/72/2000 EC-VI datLd 09: 8 +

posting shall immediately proceed to their respective p|ace of posting and('a\l th .e” o
controlling officers shall relieve the officials under ordér of transfer at the arlu_ssi,! s
without wailing for the substitute. The relief of of Fcnals should not be delayed Ly’ theq
controlling officers for any reasons. Ereazasas,:whec&oﬂ”exals i [
under_arderof transfer-are:nat=elieved. withim:3Q:daysawili:be: bmug|1t49ﬁt!xe i . ilf
notice-of:tiecDirectorGeneral .oEWorkssfortaking- achox»agams%&hedefabltmg» }'l‘ ,

offiger. a' | {

|
2000, unless othenwise speacified, the Jun'or Engineefs! undér/Order of tran*‘fer an l
|
l
1

|

'
o
2. Dmslon/Cude/Zone the controlling Ofﬁcer ‘must accept the joining r’epth and in- F
: cases of non-availability of particular post, an intimation may be given tq this offce 15
This has become necessary to avold regularization of waiting per\odlof Junlor \q;’ it
Engineers (Civil/Electrical). IS' ", &
v ,1‘ .i i !1
3. Due o inaease in the normal tenure at solt stations, it 15 very Mfclyl tI\aL‘ there wnl blc
: Junior Engineers in excess of sanctioned strength in some offices, whlch‘ls é" o
unavoidable. All Superintending Engineers & Executive Engineers are therefore :,  : %
requested to accept the joining reports of Junior Engineers concerned: who on. ’thelr?
transfer, submit their joining report to them. If somcthing they want toisay, Mev l;
7 may take up the matter later wiih this Office. All Chief Englneers, SupumLLndmg ‘n‘
Engincers and Exccutive Engincers are requested to ensure that the Juhior Engmccrs
(Civil/Electrical) under orders of transfer are relieved within a time franic of 30 Uays'
to enable them to join their new places of posting and relief of such offjcials should
not be held up for any reason whatsoever. , ? 1}1
P — ) :: ‘ﬁ ‘]' c,.‘-“!\
L T"”f:"v* «xﬂ:”;'! \ \ QIQ,LbL. . KTt N
B WW = '\m& : A A
: é Excutive Englneer (€) PEA S S
n Guwaheti Central Etect. ‘Circle BN | S
S AR . C.P W.D.. Guwahati-2* 3 R |
..‘: o , { :( |||( ‘!
| | BN
o : (i e
Guwahat: Bench : ! ‘ |‘ R
e iy | T
’ 1
i




. A S o
¥ -, S5 |
56 I&;,'J.gnlor Engincers ((.Ivil/l:lcct[lcal) are not relieved, they fatl ; utomatically
i relieved at the end of the month imimediately following. the lIi{){}til iof issue of
' t;_e‘r‘or"dl'_"e;'_rs and they will not be eligible to drawl'pay'and 'aﬂowan“‘cg‘;s,%pjorn their
nt:office. Thereafter their transfer.ciders will be cancelléd/modified, or further

ssued by this Office or the QEr'ector General of Wcrlfs.,:CPWﬁJ“f,,; New Delhl.
ELL ‘ i | o

)
i

}

‘ f;;"g'ineers (Civil/Electrical) pc;i*\sktéd to p!a'n‘ning office shallfnLo
ot waigihg for their substitute. f‘ ’ : P
i <O W 5
bl
7 TL{i

tohe

W

{
',i:.- e . 5 ! /
S Order supercedes all previous orders issued in respect of tf
déin this Office Order. ok . ook

(B.K. DAS) «.‘j,, 1
SUPERINTENDING ENGINEER ' )
CO-ORDINATION CIRCLE (ER). ’

I

ks, CPWD. EC-VI Section, Nirman Bhawan, New,Delhi~

S R
" Copy“foiwarc'jeﬁf{q'r.information to: - o

"y

i, [{:e &4 '
1. 1., The Bitettor General of Wor

itional Director General (ER), CPWD, Kolkata - 20. ;

The { Engineer, (Elect.), C.P.W.D. of Eastern Zone-1 & 188 Zone.

'(,iq{)clﬁc'rned Superintending Engineer (Elect.) i/c Superintending Engineer (P&A)
el o

Electey bf C.P.W.D., Eastern Region. g
] _&a‘m_’;emed Executive Engineer (Elect.), CP.W.D. i e
#son Concerned (through their controiiing Oificer). : .
\AIID Junior Engineers’ Association, Kolkata. . .

!

SUPERINTENDING ENGINEER
CO-ORDINATION CIRCLE (ER).

P ’
P

\K'&e_s\&é /

. &‘“\ n tLQU-L , . |

: € E)P&R |- . '
, ve engmees e
gﬁt\:};ti Central Etect. C:_!‘C'l' .
‘ mf!g'an Ko _Guwanatr-?
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AS 1OY [F)
GOVEI{NMFNT OF INDIA
PATNA CENTRAL ELECTRICAL CIRCLE

CENTRAL PUBLIC WORKS DEPARTMENT
7™ FLOOR, INDIRA BHAWAN
WEST BORING CANAL ROAD
. PATNA - 800 001

'PHONE / FAX: 0612 — 2222233 /2207004,

Email: g p_ggg@gmall,con

g'...'i

H } o o . . '
T DANEEE Sub: - Requesl for paslmg of Shri S.N., Sahal, JE (L‘) under Eastern Reglon (B-I) and arran
Db re?ense hls salary since Oct’2001,

i

RECEITE R Coed 25
T Refis N’;9/37/97 _Admn. Vol. VIII-A dated: 25" July 2006, “
! s L 4 _Qv

On the above subjcct I am cnclosmg hcrewnh the copy of lcttel no. No. 2](1)/PCED/2002/362
dated:- 17/9/2002 by the Executive Engincer (E), PCED, Patna to Superintending Yngmccr (E), PCEC,
CPWD, Pama Along wnh two letters of the AE (E), MCESD, Mokamaghat.

he Second Para of {he above letter is reproduced.

Now ther¢ are:no c!;a es with Sn Sahny No work wha SO eer’uc bem taken by Sri S.N, ah_a as
clairtied b) hlm er ' ~ :
cither b T

in suc 1c mms

W’
e

' ln the aboVe comcxt as per the above referrct{’letter of the Executive Engincer (E), PCED, Patna
the versmn of S.N. Saliai JE (E) is not acceptable. ' ' .

Tam'also enclosmg the Ieter no. 21( l)/PCED/2006/ 1041 dated: 27/7/2006 for your information.

t,

Encl; Aé'at';dve.. ﬂ “d,) )
S : Supcnnlcndmg Engmccr(ff)

3 1 o !'}é - Patna Central Elect. Circle,
o sy \‘f\ 06 .. -CPWD, Patna.
\ I AN GRS {f*‘rﬂ
.Cop)’to . P TU L n skt

Thc Exccutwe Engmeék (E) PCED Patna for information with reference to his letter referred above.

Superintending Engi_nccr (&)

- - v\“z&bﬁb

Central Adminisirs HvaTribunal

r— ~ s
HH 5‘('(""”"'“?‘ “HTETEN ~ Exf:uhve Enrﬁer (€) P&A
A ' Guwahati Central Elect. Circle
NS e~ elfs ) ’ C.P.W.D., Guwahati-21
RN :

Guwah watt Sench

| e s

g

Iy
o



PEp—
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tcd tim 'AE (E) Molmmag}m ma askod to
od 06 7;2002 his mply. vldo uis lottcr

, nhuy No work what 50 over arc bculg taken by Sri $.N.
3 noxther wrbal nor any. wmton ;atdet has boen ghven 10-Sei
' ,Aby ,(E)'Mokmghat. 30 the olaim of

L Exceutive &M? \‘T\ u@')’
Patna Cont. F.loct Dnv.
-CP.W D Patna

e Kwnan

oy (7| 120

. ‘;3 1. - (L ﬁ‘a
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: .- Excutive ‘Engineer-(€) P&A
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Sove nmem-. of In a ay®
Central P tment

Noi~ 21( 1) /Pczn/zoos/ /04 “Dated 2_%/07ﬂ006 .

{—\O o

The Superint§nding Engineer (E),
LA Patna centr sl Electrical Circle,
SE L VSEMN D PATNAL

o . Subi= - 'Request for posting of. Shri» .h.Sahaio"\ JE(E) undar
_ . Ewstern Region (B-I) and ax:x:aﬁqe to releasse his salaty
since October!2001. EgH : .

L.Ref's- . You encbx:aednent no. 8( 3) /peac/zoos/uai At. 25.7.06.

e o ) wRaAR L i
f: :
f"'»"f . Please refer youx: entbrsed letL under reference oni the

subject Please find enclosea herewith the ‘following letters for taking
' fu):t_her needful action from your end please. S
, P . (1) Letter no. 21( 1)/9@9;’2002/352' dated 17.9.2002
o 7 (2) letter no. 9(1)Mcasn/2002/891‘.’t dated 11.9.2002'
"~ (3) Letter no. 9(1)/MCESD/2002/856“1 dated 23.7.2002%
(4) Letter of Shri-8 N .Sahay JE(E)S dated 20. 6.2002.
(5) Letter No. 21(1) 17 A, 5 /2002/346\A0TH, 06.7 .2002
(6) Letter No. 21(1)/::,%.,/—\:;;9/2002/104,(1,71@ 05.6.2002
(B —de— AI37)a9-ADM Mot -U D> Qo) 2002
m; hasding/aking over notes of shri S.N.Sahay,\ JELE)
has ot been’ received by this. office Accnrdingly the AE(E) Mokan agh at
Central glect. subwpfvisiony CPwD; Mokanaghat 15 directed to submit the
handing/taking over notes of Shri sahay im}iediately As and when receive
the sgne, sagne will be sent to you.

.1 c‘aveu(7) i . - ‘ o
Encl s~ . os. in two Sets. . )
. "" pdens N f)\OlO
Exééhtive ingineer (B)
. Patn/a_ ‘Central: Elect. .Division,
' C.P e Do.‘ Patna.
Copy _to thes~ ' -

' (1) ' Assistant Engineer (E)j Mokana Central Elect. sub—Divisién,
: ‘. "CPWD) MoKdnaghat'. He 48" directed to-submit the OTEO Register
" from 2001 to 2004 and Handing over notes of Shri’ Sahay to this

. office .munediately. v _ , /

EXECU'I'IVE ENGL N"ER (E) .

i
§

A M elvg

LT T o e
| - : G4 kbe; R . Excutive Engmeer(E) PEA

; ' ' L ._ . i-_", Lo e N - Guwahati Central Elect. Circie
. ' AR R ,; i T C.P.W.D., Guwahati-21




PATNA (,FNTR/\L ELE
CENT RAI I’UBLIC WOR

i : WPST BORING CANAL ROAD
PATNA - 800 001

O/0 SUPERINTENDING ENGINEER (5)
ITRICAL CIRCLE
£ DEPARTMEN"
" FLOOR, INL)IRI(I\’BI'AWAN

v d -—
: _ —
il , :
k) ~ 2281044 :
. i 22 L,(,g Fax
‘o - - Speed-Post i
| GOV tmNMFNTt' FINDIA - .

&

{
i
fi v
{
)

b .. - PHONE/FAX: 0612 -2914028 /2222233, i
3 . ;!‘3 Emall gJ)ccc@gmml com/ sepecc@sify.com ,,
4 : .

6. 12(4)/}’CE<‘/2009/ 3) 6 i

'To,, 1

f he Supcrm(cndm 1_gmecr P&A) 1 '

0/0 Chief Engineét, AGEr)',,ER 3 .

tC P.W.D, N;7am Pal’g\'clgﬂ o C ,1'

,(‘

OA Ino
h\P

I | ¥ “ .
! .
Wllh lcfcrcnce,v%p above the 1cply rcccwc'l frl)m Exccutive Lngmcen@l;), PCED, CPWD,

Patna on Pam no 4 19 is rcploduccd bclow W

g

5972009 in respect 0f Shlr’ S.N. Sahai Vv

R(’/ - Your Icller no. ?)26/1/98//11111111 Vol-VIII dated 06/05/2()()9 _ ; }‘.

s o
‘!' NS ap

¢

“It is vchcmcnlly dcmcd After rcllcvmg on 24/09/2001 the /\ppllcnnt mnvht have worked i in

his own interest at old station (CRPF Campus, Mokmnagh'\t) and c*(plcsscd unwillingness to
Join his duty at new station. He had also given a representation to rctam him in this office.

After rchcvmg the a 'IPBIICGH( 1S ioL suppose to mﬂﬁgﬁgulyx}&‘_‘d <laU0)1
m‘ N

Mo order was

acccptcd as thc official was allc'\dy xchcvcd ”

|vcn to him to continue ]ns dutlcs 'mcr rellcvm

et -
{ro a,ayiswn&gﬂ u This is the case of

ﬁaud and he is not cnmlcd to dtaw the payment for said period, Howcv}:lr the request was not
A

. 1
it

_>1 his office agree with the above comments of EE (E). Shri S.N. Sah"xli' v\}as finally relicved by
.Exccniive Engineer (E), PCED, Patna on 27/09/2001 and he had nol br'en Ppaid salary after

September 2001. Copy of fetter no.

2|(l\/P(*FD/7nm/mm

'r'f‘.‘ 1"’”‘“"‘“"“ HOE

cncloscd hmcwllh

' anl - As ﬂbovc

v ,Copy to -

1. TheF Txecutlvc Enginecr (E), P‘CI'D CPWD Pa
' . letter no 1673 dabcd 11/05/2009

‘:.77‘0"\\‘ Nn X[é .
sy l”[ Sl 9

-nonm

ﬂ ERER tﬁm

AR Y

R

\S/pcn fintnding Tngmcc/ 5

Patna Central Elec.tl al Circle
CPWD, Patna.

IR

i’ e

tna _for informnli(');i With reference to his

L

Exceutive ]'ngmecl (I_,) P&A

11

?“, L

?/Vtvl\

- Excutive -Engineé PEA.

Cen raiAumimshamPsr.bunai T
m. ?%‘:.n‘ﬂrurm e

' Guwahati Bench |

. Guwahati Cemral Etect. Clrcle
" C.P.W.D., Guwahati-21
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¥ Request for Qosling‘

‘« (1) CE(E)ER Lctte: i
(2) Your fetter 1io. 2v1'(ll/l’Cl‘C/ (N)l/" '

St
=

-,-_...:,'..‘19“., .

o

o

ENTRAL PUBL PUBLIC ¢
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Fatna (,cn(ml Llccm

Fatna-800 001,
. !q

~,_1\>

dated05.06. 2002

t clarify the facts v1d(:I
letter no. 9(1)MCESTS

i
|

I:

(2) Now: there
S.N. Sahay,
081 Sahay 1o do unl

.-'l(!)/l’CED/ZOOZ/ ‘ZC N

o ihe Supcrm(endmg;L!ngmur(I) - -

()RKS DEPA RTM E l\{T

l)'ltcd I ’) /09 12002

E

o

CII’LIL Lk

o
WD, Thdita Bh'w n 7 floor, !'|

-’|if~> P )
Inthe light ofifL()ve refcited i( m u

lhl'; office vien llk .46

0()2/856 dated 23 (l7 2002
(1) Mokamaghat has c’larlhd -

(1) Sri P.K.Pal Ji: (D) ]mned in place of
hand over his entite charge (o S TRl Tl

y wairk eithr
claim of Spi Suhay ls ﬂllsc There is

dcr er Lastern l(q,_mu(l‘i ]'md release ofmy ai.n ¥y S ince oc( ’ 200!
. , | ‘A “ ( . *, . .
9/37/97-/\8)&1[\’1)!_ Vidated 02.07.2002° Iy

N—-.

. ’ BE -
8 dir(ed 04 09.2002 & xom cvcn file no‘l84 *’,.'53. g

ta

l

Ll i intimated tha AL (l ) Muk‘un.lglul( \\mx ask

a0 dated 06.07. 2()()2 In his reply, vide ]"5;..
and even file na, «‘s9l dalul 11.09.2002. Al

'

S, Naluy J13 (1) at I\'I()l\am.ll;lml So Sri Sahay had (o

______ the work of mainienance was wing fooked
aller by two Jh(r)s,_bn Sahay, & Sri T,

mlcmhmlgcd But dismantled miageri
(L) 'ordered for mamu.na
work also (o Sri l’al‘as uiual,

are no clm&cs with Sei Saly
, 43 Cldlmcd by him. Neve

Das. In hclwccn charges of JI3 (1) was
v rennined with (he respective 1 (1), Therelie Al
nee work anly, as S Sahay had o h.md owver the construction

ky. No work wh.ll S0 (_vu are being taken by St
1 néither verbal nor any wrilten order has been J Biven

Ly llu nmh.rsq,m.d ot by Al 5y M()kunuq,h.li So the
) lmlh i such claims,

imghat, -

O7C ()5)/ E '\/ N
Executive 1;ngnfcc: ?l'
Patna Cent. ‘Elect-Diy,

CPWD, Patna. !"-
Y . o
' ", i d
L The AL(L) MCLSD,?M()k.nn.u it e ln his. IC((gr muu(mm.d .1lmw

B
l

\j(/ “’ c‘\l /U) d—

Exécutive £ ﬁgmc
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rk T
, LentraﬂAefa

L4 .
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Yo
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. 5 AN il
(5 T e Lk Excuuve Engineer (E) PSA
e . _‘:\‘ ﬂ_?”v : o5
g, R Al S 17, Kolke
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respectod I am to say that Sh A »K. Paul, JE (E) had mpoﬂcd this offioc on 11,9.2001 an
8 'day T had instructed Sh. S.N. Suhuy. JE (E) to hand over hisiall tharges (o Sh. PX. Paul. Be
enanGe. work first so that Sh. P.K. Paul $an ablé to control his. work aiid have Chair and Table to sot.
'But h P.K. Paul come to o on 13’§ 2001:and pointed out’ that ho'will take dver the charges of
S y JE (E) only as lie has jolned on his place, but eledncal sfote, dismantle materials and
ﬁﬁstallatlons ‘are being handed ovéi‘“o hm by-Sh. TK. Das’ and it 20 AE (E) nhould make ¢

L oy
‘ni"

i o . |
cnce a order was made by this qﬁnoe[ for maintenance work i/o tho ohargc and $h. TX. Das vide
.lctm no. 9(1YMCESD/01/649 daM 14.9; :2001,t0 cloar the omﬂ'\lmu Shri P.K.Pal JE(E) gone

w.e.£,14:9.2001 to 23.9.2001 hencé no handing ovcr/takmg ovot was done by both the JE (B} :
a0id'on 24.9. 2001 to dloar the oonfusion. 1

“Sh P.K Ptml. JE (E) gono on fonve’ w o.f. 14.9.2001 10 23.9. 2001, honce no handing owr/tahng
ﬁ\mr wu done by both the JE (B) and on 24 9.2001 Sh. S N Sahay, JE (E) was re-leaved by thiy office |
A at}uchargen with them.

Now in a short th:s ofﬁco is to say that tho above ordcr waa rcquu'od to be madc {o clear the

uﬂhcrl am to say that it is otmous tlm thnt if ayperson is transfvrmd ho has to handover his Al
b his sucueasur, AE (E) has no nulhonty o u.ﬂ%w 2 JE (B) 1o kwp hm sume c.hurgcs with hxm .
ugh'lho has re-leaved by them.

A !

q\f/-7[/'\ WvPrXu :
Astistant Enginosr (E), rmy)\‘l‘

Mokasiiaphat Central Elect. Sub-
C.P.W.D,, Mokamaghat.

;entrai Adm it

i
=y

ueé .
f—\
&k§ p\?;gz,wu

- Excutive Engineer (E) P&A
Guwahati Central Elect. ‘Cirela
A o W D., Guwahaﬁ-?‘l

aimary
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ST e O.A.No. 59/2009.
{0 | S
%\ 05 NOV 2009 \\ Sri Surendra Nath Sahai.
, g\ ... Applicant.
Guwahati Bench' | -Versus-
TERE s
Union of India and Others.
... Respondents.
-Ard-

In the matter of:-

Rejoinder submitted by the applicant
against the written statement submitted by

the respondents.

The applicants most humbly and respectfully beg to state as under;-

That your applicant duly received the copy of the written statement and
carefully gone through the same and tnderstood the contents thereof. The
applicant specifically denies the averments made in the written statement save

and except which are specifically borne on record.

That your applicant specifically denies the correctness of the averments made

_in paragraph 2, sub-para V, VI, VIL X1I, X1V, XV, XVI and XVII of paragraph 3

and further begs to say that the applicant has got valid cause of actiort for
approaching this Hon'ble Tribunal through the instant original application

and further specificaily denies the contention of the respondents that the

application is barred by principles of estoppel, waiver and acquiescence. It is

humbly submitted that after the order dated 18.09.2001 passed by the DG(W),
there is no scope on the part of the Assistant Engineer (E) to issue the releasing

order dated 24.09.2001 as well as releasing order dated 27.09.2001 by the Patna

Electrical Division with the instruction to report to the Executive Engineer (E),

 cduaeal,

pn 05107 <7,

Filed Sy e

Siichar Cent, Elect. Division on the face of the order dated 18.09.2001 issued by

the DG (W), wherein it is specificaily stated that group ‘C’ and ‘DY staff

Srowdna Het Sihag N\

o

.

T "

AN



including work charged staff should be bifurcated accordingly, and allotted to

the above 2 regions on as-is-where-is-basis. Therefore, question of releasing

the apy licant after 18.02.2001 does mot arise at all on the face of the order
dated 18.09.200i. The order dated 24.09.2001 are void ab initio. Hence,
compliance of the order dated 24.09.2001 as well as releasing order dated

27.09.2001 does not arise on the part of the applicant.

Moreover, order dated 28.09.2001 passed bv the SE Cordination,

Eastern Region, Kolkata is a consequential order, even in the absence of the

consequential order dated 28.09.2001, the applicant is entitled to continue

under Patna Electrical Division by virtue of the order dated 18.09.2001 passed
éw the DG(W), CPWD, New Delhi. Moreover, it would be evident from the
pﬁ:mnq order dated 31.05.2004 issued by the SE coordination CPWD, Kolkata
that the said order has been *oau.ged without any reference to the order dated
12.07.2001. As such the claim of the applicant for payment of salary w.ef

27.039.2001 to 09.07.2 2004 is valid mc' justified. The order of dies non also

in total violation of principles of natural justice and without following

g
o3 ]
43
Q..l

stablished pr ocedure of law. Moreover, on the face of the order dated

E!
18.09.2001, the order of “dies non” is not sustainable in the eve of law.

That mth regard to the statements made in paragraph 5, 7. 8, 9 and 11, the
applicant denying the correctness of the aforesaid statements made in the

-

written statement and further beg to say that the releasing order dated
24.09.2001 35 void in view of the order dated 18.0. 2001 passed by the DG(W),
CPWD), New Delhi. Moreover, it is admitted in para 9 of the written statement

that immediately after his posting at Imphal by the order dated 12.07.2001,

another officer in the cadre of I.E joined at Imphal.

That your applicant specifically denies the correctness of the statements made
in paragraph 13, 14, 15 and 16 and reiterates the statements made in the

original application.

That in the facts and circumstances stated a bove, the applicants most humbly
submits that he is entitled to the relief prayed. for, and the O.A deserves to be

allowed with costs.

ECemramdmmistraﬂv '
> _. eTribunal
0 wyTTaRre; T
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Guwahgtl Bench

ITF??“‘"T‘ :a'm;rﬁg

T ————————

”"wwma.u.

S.wwv\obu Nah Sthe



1 Shri Surendra Nath Sahai, 5/0 Late Jamuma Lal, aged about 57 vears,

working as Assistant Engineer (Electrical) in the office of the Guwahati
Central Flectrical Sub Division CPWD, Guwahati-21, Assam do hereby verify
that the statements made in Paragraph 1 to 5 are true to my knowledge and

legal advise and T have not suppressed any material fact.

And [ sign this verification on this the 13Z _ day of November, 2009

Suw@bw Nath Sehed
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI
0.A. No. 59/09 e
Sri Surendra Nath Sahai
e Applicant
- Vs-—
Union of India & Others w
------ Respondent
| INDEX
Sl. | Particulars of Documents | Annexure | Page
No. | 8
1. | Reply to Rejoinder . -
2. | Verification
Filed by
Koo A5 |
23-2-26(D &
Kankan Das
Add. C.G.S.C.
CAT, Guwahati Bench.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI
O.A. No. 59/09
Sri Surendra Nath Sahai
mmmmmen Applicant
- Vs-—

Union of India & Others
------ Respondent

" IN THE MATTER OF

Reply to Rejoinder filed by the
Respondent No.. ﬁ ...... on behalf

of the all respondents.

-The humble answering respohdent submits their

reply to rejoinder as follows:-

1. That, I Sri Dhiraj Bhattacharuyya working as
Executive Engineer(E)P&A and Respondent No.
4 in the above case and I have gone through a
copy of the rejoinder served on me and have
understood the contents thereof. Some and except
whatever is specifically admitted in the reply of

this rejoinder the contentions and statements

~

&
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&
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03 FEB 2010

Guwahati Bench

TETER ATadS

made in this reply of this rejoinder may be
deemed to have been denied. I am competent and
authorized to file the statement on behalf Qf all
the respondents.

That with regard to the statement made in

Paragraph I of the rejoinder the answering

respondent do not offer any comment.

That with regard to the statement made in

Paragraph 2 jof the rejoinder the answering

Respondents do not see any reasons to change
their rebly in paré 2, sub-para V, VI, VII, XII,
XIV, XV, XVI and XVII of para 3. Moreover it is
not possible that each and every order of central
office will automatically seep in to each and
every unit of CPWD insténtly through reverse
osmosis. These orders were issued in 2001 when
technology was not in such an advance stage.
Further each order has a general and operative
part. The order issued by the central office on
18.9.2001 is general in nature and the order
issued by  Superintending Engineer
(Coordination) ER is the operating part of the
order. SE(Coord.) in its order had specified cut
off date 28.9.2001 for implementing thé central

order. Therefore all order issued and implemented

_
S M
Craeativo ) Pa
Cueahatt Ceatra) Blect, Clrad
CPWD, Cuwahathdl

-
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' Guwahati Bench {%‘
TS IS

before 28.9.2001 was not required for revisiting:
In this case the applicant was released by Sub-
division office on 24.09.2001 and divisional £
.ofﬁce on 27.9.2001 therefore there was no need
to revisit the case.
The question of payment of salary w.e.lf.
27.09.2001 to 9.07.2004 does not arise since &

concerned, Assistant Engineer, Executive Engineer
and Superintending Engineer have certified that the

applicant after being relieved from the sub-division

was never asked to do any work or had done any ®
work.

4. That with regard to the staterhent made in &
Paragraph 3 of the rejoinder the answering
Respondent do not see any reasons to change
their statement as given in para 5,7,8,9 & 11

5. That with regard to the statement made in

Paragraph 4 & 5 of the rejoinder the answering

respondent begs to state that after taking a lenient

view, the applicant has been let out wifhout any major &

punishment such as break in service for remaining
unauthorized leave. Since a person has not performed

any work, how can he be paid. The officer under whom

N o
@uwahsti Coatral Elect, Clrok
CPWD, Cuwmbsthdl

’
_
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he claimed to have worked, have giv eport that
neither he had done any work not he was asked to do
any work for the period in question. Therefore, the
applicant is not entitled to any relief sbught and prayed
in OA.

W‘Bne‘&“ (B) p&s

Ceatra) Bleot, Circd
Crvp, Cowahathdl
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Guwaheii Bench
YRR WEES &
VERIFICATION L
[ ..Dhirey Bhodtacharyuo ...,
Son of .todte Rommesh, ch. Bhadtachatyye, ... ... ... aged
. &
about ... H2 Y& . resident of =
S¢ ReoB, . kummrpare., Srawahat, L. working as
e .
F Rewrtve Bgiuet® £2A. . And duly authorized and
competent officer of the answering respondents to sign P
~£.§
this verification, do hereby solemnly affirm and verify
that the statements made in paras ........................
are true to my knowledge, belief and information and
those made in para ..... S5 SR being
matters of record are true to my knowledge as per the
: legal advice and I have not suppressed any material ‘
. ofacts.
[ ®
: : o e : 20— 28
And T sign this verification on this Lamenell
Dayof ........cc.n... 2010at oeieeiiiiii e,
—
a\mvaelw
Deponent
Gasontive Baglaces (K) PAA
@uwadat! Contrs! Elect, Cirete
CPWD, Cawabati-31 N
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